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I'ABUAM ENT OF INDIA 
Tuesday, 21st November, 1950.

The House met at a Quarter to Eleven 
of the Clock

[M r . Speaker in the Chair] 

MEMBER SWORN 
Shri C. C. Biswas (West Bengal).

ORAL ANSWERS TO QUESTIONS 

F ood P roduction

•181. Shri B. E. Das; (a) WUl the
Minister of Food be pleased to state 
the extent of loss in production of food 
crops due to flood, earthquake and 
other natural calamities during this 
year?

(b) What additional allocations of 
fc^d grains have been made to 
different States to make up such Ic^?

Tbe MiBlster of Food and Agrienl-
Jure (Shii K, JH. Mmislii): (a) Accord
ing to the preliminary estimates 
furnished by the State Govemmoits,
»iK-vO-5l Kharif and rnbi crons hav^e 
su fT e ^  damage to the extent of about 
6 million tons.

(b) The effect of the loss wiU be 
feit largely in 1951. In axing the 
quotas for 1951. the crop position in 
each State will be taken into account 

current year is con- 
to deficit States 

IT  *»«•’ increased whilem the case of surplus States like 
h lv e °  Madhya Pradesh, exports 

A statement 
^  original quotas and the 

quotes as revised is laid on the Table 
A p p ^ i x  W , nn-

17^
Shri ^  M. Mmifihi: Weil, the reasons 

have already been given. There have 
been excessive rain-fali, drought floods 
and earthquake.

Shri B. K. Das: How far have such 
losses been compensated by the stsps 
taken by the Government to iitep up 
production?

— - K. M, MnBshl: This year’s
expected output is about thirteen lakh 

expectation wUl 
^ 1  short has not been ascertained so

Shri B. K. Das; Is tfife hon. Minister 
m a position to state bow far the
recent cyclone and rain-^faU have

^  crops and in what

Shri K. M. Mumshi: In Assam the
damage has been 12,000 tens,

W©8t Bengal 2 I5,0(»0 tons,
28,(H),0(K) ton», 

500,000 tons.

Madhya Prade«h 13,35,tKK) tons.
Uttar Prad«sh 4,00,(HW) tons,

50>0(>0 tons, 
SmmBhtTH tons, and
Hj-darabad tons.

But the:^ are only estimates so fa r
*° 55.«4,000 tons. It may be a little more.

I ’’® rainfall and W loiw  that occurred last week have 
cau8^  a great deal of damage to 

 ̂ to know if the
^  “ position to state

rmoilkt?®***®*

Maiishi: I am afraid I  
am net in a position to state th a t

Pandit Afiinisltwar B att Upadhyay;
Whs* IS the esUmatea loss in rnbi 
crop?

^  W«“sM:-The position is 
S f n v -  T i  expectations ofrains, I do not know whether they will
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be fulfined. I t  is difficult to estimate 
the loss of rabi crops with any exact 
accuracy. But there is substantial loss.

Shri Rathnaswamy: May I request 
the hon. Minister to tell us whether, 
within living memory, there was any 
year when our country was ^>ared 
from visitations or'fibods or drought?

Mr. Speaker: Order, order. I  can
not allow that question.

Shri Kamuunwar: May I know
whether the food situation in Madhya 
Pradesh is difficult and the State Gov
ernment have r^ u e s te d  for the allot
ment of 25,000 tons of milo and wheat?

Shri K. M* Mimshi: I know that 
there was considerable loss of food- 
grains. As soon as stocks are available 
they will be supplied.

Shri B. Das: Has the attention of 
the h(m. Minister been drawn to the 
very recent cyclone that passed over 
Bengal and that caused sev^^re rains 
in Orissa, Bengal and Assam? How is 
the rice crop in those areas going to 
be affected by the cyclone?

Shri K. M. Monshi: As I have already 
pointed out we have not so far got 
any fig u re  of the damage caused by 
the recent cyclone.

TW : ^  ?FT
5TT w  T̂T ^  3ft?: snft
^  PfIVqq ^3rT ^  ^  fc rr  

?

[Skri Jnaid Ram: Was the previous 
full quota of Bihar given or not and 
how long will it take to give the quota 
now fixed?]

Sliri K. B1 Mmudii: As a niatter o£ 
fact the Bihar quota was only 40,000. 
I t  has been raised to 139,000.

F ood PitoDucnoN

•182. Shri B. K. Das: Will the
Minister of Agrieultiire be pleased to 
sta te  what is the anticipated increase 
of food production this year over the 
production of last year?

The nnaister of Food and Agricnl- 
^nre (Shri K. M. MnasM): The pros
pect of increased food production this 
year has received a set-back owing to 
the damage to K h a r i f  crops cau.sen by 
earthquake, floods and drought

Safldi MohtoddSn: Has Government 
taken any special measure to prevent 
the production of rabi crops from 
deteri<»ation during the current year?

Shri K. M. Mmisbi: As a m atter of 
fact whatever setback there has been 
is there and that cannot be cured. AH 
that we can do is to tiy  to make it up 
next year,

Shri Pooaacha: WiU the hon. Minis
ter kindly let us know how far the 
production has fallen down on accpimt 
of lack of incentive on the part of the 
cultivators because of the unremunera- 
tive prices fixed for the producer?

Shri K. M. Monshi: The question in
volves many assumptions—first that 
the prices are unremunerative iind 
secondly that production has fallen on 
account of lack of incentive. So, it 
is difficult to answer the question.

Kanwar Jaswant Singh: How far
has the damage been due to locusts?

Shri K. M. Munshi: It has not been 
ascertained so far. But except perhaps 
in Rajasthan or in Saurashtra, the 
damage has been negligible. Prompt 
steps were taken to destroy them.

Shri D. D. Pant: Will the hon. Minis
ter please state whether when he cal
culates this increase or decrease in 
f(x>d. he takes into consideration non
vegetarian food also?

Mr. Speaker: Order, order.

Shri Dcflhbandlia Gupta: In view of 
the fact that flood and other calamities 
are restricted to certain States is the 
hon. Minister hi a position to give an 
idea to the House of the anticipated 
increase in such States as have not 
been effected by such calamities?

Shri K. Bf. Monshi: As a m atter of 
fact as I told the House the other day, 
except for three States there have 
been some set-back or the other in all 
the remaining States throughout the 
country.

Shri R. K. CliMdluiri: Has there
been any increase In ttie production 
of rice in the rice growing areas?

SOiri K. M. M n n ^ :  This y e a r  ^  
rice producing areas have been hit the 
hardest. There is therefore no ques
tion of increase this year.

Sardar B. S. Man: May 1 know how 
far the difficulties of food production, 
apart from floods and other calamities, 
are due to the non-avallabiUty of seed 
at proper time to the grower and of 
the failure of the G ovm unent to 
rectify this mistake?

Shri K. M. Mitnabl: Pirst, there is 
no doubt ttiat on account of 
in some parts of the country it ^  
been difficult to find seeds. But the
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Government has always been taking 
active steps to see that seed is pro
vided. They have requisitioned seed 
fion' whichever States they were 
available and tried to supply ttem  to 
as many States as demanded them.

Shri Deshbandhn Gupta: May I
know whether Government has issued 
any directions to the States to keep 
a record districtwise of the expected 
increase in yield as a result of the 
Grow More Food campaign? Whether 
District Magistrates are required to 
keep a record of the increase in the 
area of cultivation and yield m iheir 
districts? Has any such system been 
introduced?

Sbri K. M. Munsfai: There is a com
plete system not only districtwise but 
even talukawise where the results of 
the Grow More Food campaign are as
certained not only by the States^ but 
in some cases by random sampling. 
Trainers have been sent from the 
Centre in order to train people to 
assess the increase and there is a 
complete check on that system.

Shri Tyagl: Has it come to the notice 
of the hon. Minister that on account 
of there being no control over crushed 
p*am and the price of crushcn! f.'ram, 
gram has mostly been crushed and 
therefore the areas of Rajasthan are 
short of seed for growing the next 
crop of gram because whole gram is 
not sold?

Shri K. M. Mimslii: There are two 
questions involved here. So far as 
seeds are concerned, whichever State 
has asked for i t  it has been supplied 
with it by requisitioning it from the 
merchants who have got it, because 
the Government has refa&ied to itself 
the power to requisition gram, and 
that has been done on a large scale. 
As regards the other assumptitm I do 
not agree with the hon. Member that 
del or the flour of gram will do away 
vdth the supply of seeds.

Shri DeshbandhD Gupta: I want to 
ask one question...

Mr, Speaker: Next question. We 
are taking an unduly long time over 
these questions. We have taken fifteen 
mmutes for two questions.

Delhi Transport Service

♦W3. Shri Kesava Rao: (a) WiU the 
Mmxster of Transport be pleased to 
state at what stage the proposal to 
reduce Bus fares of the Delhi Trans
port Service stands?

(b) Is there any proposal of intro
ducing cheap monthly passes?

The Minister of State for Transp<HEt 
and Railways (Shri Santhanam): (a)
The Delhi Road Transport Authority 
has not found it feasible so far to 
proceed with the question of reducizig 
bus fares. Owing to increased cost of 
operations due to a rise in the price 
of spare parts and the pay scate of 
the workers the authority has not 
found it possible to effect any econo
mies.

(b) Cheap monthly concession tickets 
on payment of 45 fares for 60 Journeys 
are already available to all classes of 
passengers. Special cheap monthly 
tickets are also allowed to students,

Shri Kesava Bao; May I know 
whether the Government is aware 
that bus fares in Delhi are higher 
than those in Bombay and C a lc u ^ ?

Shri Santhanam: They are higher 
than those in Calcutta, a little higher 
than those in Bombay, but m udi 
cheaper than those in Madhya Pradesh.

^  T t  11

r i ^  Achint Ram: Will the hon. 
Minister kindly state whether in view 
of the increased number of passengers 
the Government are proposing to en
hance the nu m b ^  of the buses?}

Mr. Speaker: I think these are 
obvious things. One need not go into 
them.

Shri Deshbandhn Gupta: What has
been the increase in the fares since 
Government took over the under
taking?

Shri Santhanam: There has been no 
in c r^ se  in fares: only there has been 
rectification All quarter annas have 
been abolished and nine pies have 
been increased to the full anna. Yes, 
wherever it was one and a quarter 
anna we are now charging only one 
anna» but where It was one anna nine 
pies we are now charging two annas, 
because it was found that conductrars 
were not giving the change. To make 
it convenient for passengers some 
rectification was made, but there has 
been no increase.

Shri Kesava Rao: What are the 
reasons for the increased bus fares 
in Delhi cwnpared to other places?

Shri Santhanam: There are many 
reasons. One is that the entire fleet 
which we took over was run on petrol 
while in  Bombay and Calcutta many
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of the buses are run on diesel oil. 
which is much cheaper. When the 
Road Transport Authority in Delhi is 
able to put. as it has proposed to do, 
eighty diesel engines before April 
1&51. then I think it will be in a posi
tion to reduce the fares to the same 
level as in otlier cities. Also the txaffic 
in  Delhi is not continuous as in Cal
cutta and Bombay. It is concentrated 
within a few hours and for the rest 
of the day the buses have to run 
^ p t j \  For these and other considera
tions it has not been found possible to 
reduce the fares to the same level as 
in Bombay and Calcutta.

Z o n a l  A r e a s  i n  D e l h i ( P o s t a l )
*185. Shri Raj Kanwar: Will the 

Minister of Commuiiicatioiis be pleased 
to state:

(a) whether the Scheme of Zonal 
areas recently introduced in Delhi and 
New Delhi in regard to despatch and 
delivery of mails and otiwr postal work 
has proved a success;

(b) what has been the total expendi
ture involved in the introduction of 
the new Scheme;

(c) the total expenditure involved in 
the printing of maps showing the 
Zonal areas supplied to the public free 
of charge; and

(d) the total number of maps print
ed?

The Deputy Mmister of Commanl- 
eatiMS (Shrl K hoisted  Lai): (a) The
2k>nai system was introduced from the 
1st July, 1950. I t  is yet too early to 
say whether it has proved a success. 
Public co-operation is a pre-requisite 
to the success of the scheme.

(b) The total expenditure involved 
in the Scheme comes to Rs. 3,142/7/-.

(c) Rs. 2,535/7/- were incurred in 
printing small maps distributed free 
to  the public and also exhibited on 
notice boards of all the Post OSicea.

id) 50,000.
Sbri Raj Kaawar: In which cities 

of India has the Zonal system for 
postal purposes been introduced and 
have the results been commensurate 
with the extra ei^ienditure involved 
in such introduction?

Shri Khurshed tsU: As far as I
remember, the system is already in 
force in Bombay and Calcutta--^! am 
not sure about Madras, It is an 
obvious necessity for big towns.

Sfari RiM Kanwar; W hat percentage 
of the letters, postcards and other 
postal articles in Itelhi and New Delhi 
post oflftces bear the zonal sign or 
number 1, 2, 3 etc.?

Shri Kharshed Lai: As I said, the 
scheme has just been introduced. The 
public is being educated about the 
zonal numbers. I am sure the practice 
will increase as time passes.

Shri Raj Ranwar: Will the letters 
etc. posted in Delhi which do not bear 
these marks be subject to any delay 
on this account?

Shri Khurshed I.aJ: Oh. yes. If a 
letter is marked witli the zonal num
ber it goes to tlie zonal post office 
straightway from there, whereas if it 
is not so marked it goes to the Central 
Post Office from where it has to be 
redirected to the zonal post office. 
Letters from all intelligent people do 
bear the zonal numbers.

Shri Tyagi: Has intimation been 
given to all* the owners of houses in 
each zone with regard to the num ber 
of their zone?

Shri Kharshed Lai: If the hon.
Member had beard the answer he 
would have found that we have distri
buted 50,000 maps to indicate thein.

P ostal L ite Insurance P o u cies  
(Bonus)

*US, Shri Raj Ka&war: Will the
Minister of CkMnmonlcatiCMis be p le a s^  
to state:

(a) the date on which the usual 
bonus on Postal Life Insurance Policies 
for the period 1942—47 was declared 
by Government;

(b) whether bonus certificates have 
since been issued to all policy-holders; 
and

(c) if n o t what is the cause of delay 
and when are they likely to be issued?

The Deputy M lalsler of ComnunM- 
calio&s Kharshed U d h  (a) 3rd
May, 1950.

(b) The bonus is payable along with 
the value of the policy and bonus 
certificates are issued only to those 
who ask for them. Bonus certificates 
have been issued to 868 out of 893 
policy-holders who have applied for 
them.

(c) Does not arise.
Shrl R»| Kanwar: Is it a fact that 

the quinquennial valuation of postal 
policies takes nearly two years or more 
to complete? Can't this period be 
shortened or reduced to the irreduci
ble minimum?

Shri KhuriOied Lai: I t takes aoout 
two years, and it is not possible to 
curtail this time in view of the work 
involved.
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Shri lUJ Kanwar: Is there any pro
posal to make this valuation after 
every three years instead of five years?

Shri Khtirslied Lai; No.
Praf. K a n ^ : Are Government pre

pared to throw open this post-office 
insurance policy to the general public 
also?

SliH Kliarshed Lai: No.
Shri Bai Kanwar: Are Government 

aware that many of the private com
panies doing insurance business make 
valuation after every three years and 
if so what are the practical difficulties 
in the way of the postal policies being 
evaluated after three years for the 
purpose of bonus?

SfaH Khnrshed Lai: As far as I
know as a policy-holder the usual 
practice is that Government makes the 
valuation after every five years. In 
any case it is not contemplated to 
reduce it to three years because it 
involves much cost.

Shri Raj Kanwar: Am I correct in 
assuming that the scheme of postal 
insurance is in force for the last &0 
years or more, and if so. what is the 
amount of profit made by Government 
over this scheme and how is that profit 
utilized?

Shri Khufshed Lai: So far as the 
amount of profit is concerned, I would 
require notice of that.

Railway AcciDEJfrs

Shri Raj Kanwar: WiU the
Minister of Railways be pleased to 
stale:

(a) whether the attention of Gov
ernment has been drawn to a 
suggestion recently piiblished in the 
Press to the effect that in order to 
avert or minimise the loss of human 
lives in railway accidents the three or 
four bogies placed next to the engine 
i ^ ^ d  be parcels and goods wagons; 
and

(bV whether the railway authorities 
have examined the suggestion and il 
so. what is their reaction to it?

The Minister of State for Transport 
and Ra.ilways (Shri S an ten am ): (a)
Yes.

(b) The suggestion has been 
examined more than once. Its adop
tion as a regular featuj*e of train 
marshalling has not been considered 
either expedient or feasible. Instruc
tions have, however, been issued to 
railways to see that **in the case of 
mail, express and other passenger

trains having more than one brake 
van, the brake and luggage van w%ich 
has no accommodation for passengers, 
is marshalled next to the engine and to 
ensure that, as far as possible, this 
brake and luggage van is maintained 
in this position throughout the run.”

Shri Raj Kanwar: Don’t Government 
subscribe to the view that every good 
suggestion from whichever source it 
emanates is entitled to careful consi
deration and is worthy of acceptance?

Mt, Speaker: Order, order. He may 
ask for Information but not express an 
opinion. Any other question?

twar: No. Sir.Shri Itaj
Shri M. A. Ayyangar: May I ask the

hon- Minister if he has received a 
number of suggestions relating to 
m edianical and other devices that can 
be applied and if so, what the decision 
has beeii regarding them by Govern
ment?

Mr. Speaker: I am afraid the ques
tion is very vague.

Shri M. A. Ayyangar: To avert 
acd d e its  one sug^stion  has b e ^  
made that three or four bogies may 
be attached immediately.

Mr. Spesdrer: Obviously Government 
must be receiving suggestions and they 
must be considering them.

Shri M. A. Ayyangar. Apart from 
attaching bogies, has any other tangible 
suggestion to avert accidents l*een 
received or is under contemplation of 
the Government?

Shri Santiianam: Many suggestions 
have been received and every one of 
these suggestions has been carefully 
considered. One or two suggestions 
are being tried and experimented and 
everything will depend on the results 
of these trials and experiments."

Import of Food Grauis
*19«. Shri Kamalh: WiU the Minister 

of Food be pleased to state:
(a) how much rice, wheat and other 

food grains, from which countries and 
at what prices, have been imported 
into India during the last three 
month5> or is proposed to be Imported 
in the near future;

(b) in which parts of India scarcitiF 
of food grains exisis a t present;

(c) whether an> starvation deathi 
have been reported, and» if so. from 
whei«: and

(d) the measures that O o v e m ra ^  
propctte ^  take to meet the food 
situation?
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The M iBista of Food and Agricul- 

tn re  (Sltri K. M. Muitsbi): (a) Two
statements are laid on the Table of 
the House sho^'ing*

(i) Quantity and value of foodgrains 
received in India from each country 
during the three months August to 
October, 1950; and

(ii) Quantity of food grains expected 
to be received in India from each 
supplying country during November 
and December, 1950. [See Appendix 
III, annexure No. 2].

(b) Bihar, Madras, Eastern U ttar 
Pradesh, parts of West Bengal and 
parts of Assam.

(c) Not by any of the State Govern
ments. Reports which appeared in the 
Press have on verification been found 
incorrect, e x c ^ t  in the case of a 
beggar in Bihar.

(d) Maximum supplies will be made 
available to the affected States from 
the total availabilities which will be 
mobilised to the fullest possible ex ten t

l^iri Kamath: May I request you to 
ask the hon. Minister to ^ell us the 
names of the countries; there are a 
very lew countries, whose names may 
be read out.

Mr. Speaker: Has he not got a copy 
of the statement in this respect? I 
wish io invite the attention of the 
Members to the fact that on the 
insistence of Members of this House, 
arrangements have been made to 
supply copies of statements to persons 
who put questions. The arrangement 
has been notified and in the Notice 
Office copies are kept and on enquiry,
I understand that no advantage has 
been taken of the arrangements 
specially made at the request of 
Members. 1 bad notified this thing in 
the House myself. So, there is no 
question of hon. Members not having 
notice of this. I merely took this 
opportunity just to invite the attention 
of Members that whenever statements 
are put in in pursuance of the arrange
m ent made, the statements will be 
available but hon. Members must lake 
advantage of the statements filed 
there.

Shri TyMgL The difllcuity arises 
because a Member does not know 
whether the Minister wants to lay a 
atatement or reply in th^ House. I t 
is only in the case when an hon. 
Member . . . .

Mr. Speaker: This point also was 
clarified. 1 said that the numbers of 
all questions in respect of which state
ments are being laid on the Table 
would be notified on the notice board 
before the House meets and it is 
accordingly being done.

Shri Kamath: Usually when you 
make an announcement here* a 
circular is subsequently issued. I do 
not remember to have received any 
circular.

Mr. Speaker: I think that there was 
a circular also. Unless I enquire. 1 
can’t be sure.

Shri Gaiitam: Is it possible, Sir, to 
send the statement to the Member 
concerned by the usual dafc?

Mr. Speaker: It comes in the morn
ing and it will be impossible to take 
advantage of the dak. If the h^embers 
are keen to put questions and to have 
the information, they are expected to 
be keen to know as to whether a 
statement is filed or not and if so, 
what the contents of the statement 
are,

Shri Naxiruddin Ahmad: In some 
cases the statements are supplied to 
some Members and not to all.

Mr. Speaker: It is again a mis
statement. The arrangement has been 
that any Member who has tabled a 
question will be able to get a copy o l 
the statement. A suggestion was i ^ d e  
that all such copies should Ik  circu
lated to all the Members and I said 
that that was not possible; it would 
involve unnecessary cost and labour,

Shri Kamath: Today, at any rate, I  
would like to have the names of the 
countries in the statement- *

Shri K. M. Mimalti: The names of 
the countries from which the food- 
grains were imported during the 
months August to October are 
Australia, Argentina, Thailand, Burma, 
Ceylon, Egypt, U.S.A. and Iraq.

Shri Kamath: Is it a fact that so far 
as the import of rice from Thailand i» 
concerned, the quality of rice supplied 
by Thailand was C grade broken rice, 
glutinous rice and Infested rice?

Shri K. M. Muashl: I should like to 
have notice of that.

Slirl Kaanath: V as any oflteer sent 
from here to Thailand to 
the purchase of rice ftona that 
country?
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Shri K. M. Manslii: I have no in> 
formation. Any way, I do not remem
ber if anyone went.

Shii Kamatfa: Is it a fact that 
during the Prime Minister’s visit to 
U.S.A. last year there was some talk 
between him and the U.S.A. Govern
ment about exchange of wheat for 
Manganese from India?

Shri K. M. Miinfhi: There was some 
vague talk at the time but later on 
the m atter was taken up and it was 
foimd that the U.SA. was not surplus 
in wheat and therefore no question 
could arise of any further negotia
tions.

Shri Kamatli: Is it a fact that any 
officer of the Ministry was sent 
recently to the U.SA. to negotiate the 
purchase of some foodgrains from 
there?

Shri K. M. Maasfai: Recently?
Shri Kamath: Yes, recently.
Shri K. M. Mniishi: That was a 

question which you did not propose to 
ask. An officer was sent.

Shri Kamath: For what purpose?
Shri K. M. Maiishi: The reason was 

that Australia could not supply to 
India the quantity of wheat which was 
required under the Wheat Agreement 
and therefore an officer who was con
versant with the Wheat Agreement 
was sent in order to purchase wheat 
and to expedite despatch in view of 
the extraordinary situation here.

Shri Kamath: What was the out
come of that visit?

Shri tL  M, Mnnsfai: He has pur
chased wheat both from the U. S. A. 
and from Canada. We have got 
considerable concessions from Canada 
with regard to the wheat purchased 
from Canada.

Shri Kiunath: Arising out of the 
answer to part (c) of the question with 
regard to starvation deaths, have any 
of the Press reports about this been 
referred to the State Governments 
concerned for enquiry and report to 
the Government of India?

Shri K. M. Miiiisbi: Oh yes. As a 
m atter of fact, again and again they 
have been asked. Wherever starva
tion deaths have been reported in the 
Press, immediate enquiries '*ave t»een 
made and they were asked to verify. 
Omcers were sent and reports were 
called fOT.

Shri Kamsth: Have the State Gov^ 
emments denied the reported deaths 
in every case?

Shri K. M. Abushi: The statement 
that I have made is the result of the 
reports of the State Govenmients.

Shri Tyagi: What is the designation 
of the Officer who was sent to America, 
for how long was he away and what 
arrangements were made to run the 
office which he occupied here?

Shri K. M. Mimshl: The Secretary 
of the Food Ministry, Mr. R. L. Gupta 
was sent and during his absence, the 
Joint Secretary, Food Ministry, was 
in charge of the Ministry.

Shri Tyagi: For how long was he 
away?

Mr. Speaker: I think it is no use 
going into these details.

Shri Tyagi: One part of my ques
tion as to the period for which he was 
away...........

Mr. Speaker: II is a mattCT of ad
ministrative deta il

Shrimati DiirgabsU: May I know
whether there are Trade Commis
sioners who are expected to do these 
functions?

Shri K. M. MuQshl: The Trade Com
missioners are expected to look after 
these purchases. But, in this case. 
Government decided that Mr. Gupta 
should be sent because he is very 
familiar with the Wheat Agreement, 
has been to U.Sj \ .  on several o<*casions 
and is likely to get concessions by 
going there.

Shri Tyagi: Did he get concessions'^
Mr. Speaker: Order, order; Mr. 

Gautam.
Shri Gantam: Is it not possible for 

Crovemment to make tiiese pu rchase  
through the Embassies & those 
countries instead of sending officers 
from here?

Shri K. M. MoBshi: Normally, yes^ 
In this case, it was an exceptional 
m atter and therefore Mr. Gupta had ta  
be sen t

Shri Ki^orlm ohaii Tripatfal: Arising 
out of the answer to part (b) of the 
question, is Government aware that in 
Madhya Pradesh there is serious 
scarcity of wheat and as a result, 
rations have been ■'educed by 50 per 
cent?

Mr. Speaker: Order, order; he is 
giving informatior*.

Shri T. N. Shiith: Arising out of part 
<d) of the question, may I know if sup
ply of foodgrains to the Uttar Pra
desh, as previously sanctioned by the
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Government of Ind ia  has not been 
made during the last year or during 
the current year?

Shrf K. M* Mimshi: I think all the 
foodgrains that were allotted to UP. 
have been sen t

Siiri K. K. C faan^m i: May I know in 
what parts of Assam have there been 
deaths from starvation and whether any 
additional foodgrains have been sent?

Shri K. M. Mansiii* Luckily, no part 
of Assam had this misfortune.

Shri Kamath: Has the Madhya 
Pradesh Government recently reported 
to the Minister about the apprehended 
food scarcity in the State and also the 
fact that food rations have been reduc
ed there by 50 per cent.?

Mr. Speaker: Order, order; it is the 
same thing. After two days of Food 
Debate, there is very little scope for 
supplementary questions. I find that 
the questions, though put in the form 
of asking for information, are all 
suggestions for action.

Shri Tyagi: Is it a fact that a party 
offered......... .

Mr. Sneaker; I do not propose to 
allow any more qxiestions.

Raxlway Accidents

*191. Shri Kamath: Will the Minister 
of Hailways be pleased to state:

(a) the total number of accidents on 
Indian Railways that took place during 
the last four months;

(b) the loss of life and property iii- 
\olv^ed in those ac-jri-ients: and

(c) the amount of compensation that 
has so far been paid to the victims or 
to their dependents?

The MiniKtef of State for T rai»p«ri 
and Railways (Shri Santbaiiam); (a)
653 train accidents occurred during the 
four months June to September, 1950. 
Of these, 10 were very Serious, 47 
Serious. 375 Minor and 221 Trivial.

(b) 54 lives were lost. The approxi
mate cost of damage to  engines, rolling 
stock and permanent way amounted to 
Hs. 12,36,000.

<c) In the case of the two major 
ac«dents during this period spedal 
C ^im s Commissioners have been ap
pointed, but no compensation has so 
far been paid.

Sfari KaeSaSh; In how many of these 
accidents have inquiries b e ^  held and 
concluded^ aiui in how many are they 
still pending? '

m

In the ease of m ajor 
accidents inquines are held by the Gov-
emm ent Inspector, In the case of other 
serious accidents. Inquiries are held by 
a committee of Railway oflfticers. As 
for the actual number of inquiries and 
their results. I would like to have 
notice.

Shri Kamath; In how many cases did 
the mquiries show that the accidents 
were due to sabotage, in how many 
cases due to mechanical defects and in 
how many due to negligence or other 
fault on the part of the running staff?

Shri SaBthanam: Almost all the 
deaths of passengers occurred in the 
^ o  major accidents, namely^ the 
Toofan Express accident on 13th Aug
ust. 1950 and the Kashmir Mail accU 
^ t  on 3rd September, 1950, The 
Kashm ir Mail Accident was due to 
some error of judgment in passing 
over a culvert during the rainy season 
while in the case of the Toofan Ex
press accident we ha\^  ordered a 
judicial inquiry. The Government 
Inspector expressed the opinion that 
It was due to sabotage. As the House 
knows, a judicial inquiry has 
been ordered in this matter. With 
reference to the other accidents, nearly 
half the number was due to some error 
on the part of the staff and the other 
half due to mechanical defects.

Shri Kamath: Has action been taken 
in every case where it was found that 
it was due to some error on the part of 
the running staff?

Shri Santhanam: Yes, Sir. Wherever 
individual responsibility can be fixed, 
such action has been t^ e n .

Sliri &ama|h: Has there been any 
earlier period of four months in our 
history during which an equally large 
number of accidents happened on the 
railways?

Shri Saiithatiam: I would like to have 
notice to give a precise answer. But, I 
think in any four months, on an aver
age. something like the same number is 
bound to happen.

Slirlmati Durgahal: I would liki  ̂ to 
know whether the hon. Minister is in a 
position to tell the House as to the 
cause of the very recent accident to the 
Calcutta-Madras Mail somewhere near 
Cuttack and what is the estimated total 
loss?

Shri Santhanaiii: 1 would like to have 
notice.

Shri Joachim Alva: As a ««sult of 
these inquiries, during the three months* 
as stated by the M ifilito. how
many oUkrers and membor^ of t3ie ataff 

liave been susp^ded  or puoM ed?
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SInri Santbaaain: If the hon. Metnber 

will put down a separate question. I am 
prepared to supply the answer.

Sbri Kamalfa: How many claims for 
compensation in respect of casualties 
are still pending before Government?

Shri Satithanam: In al} the cases of 
major accidents, we set up special 
Oaim s Commissioners. We have per
manent Commissioners under the new 
law which we have passed to cover ail 
claims arising from other accidents. It 
takes three or four months for the 
Special Claims Commissioners to finish 
their deliberations, because three 
months time is given to the claimants 
to put in their claim and a procedure 
has to be followed. In many of the 
cases, all the claims have been settled. 
In the case of the recent accidents, the 
Claims Commissioners are considering 
the claims and we expect that the work 
win be concluded very soon.

Sbri Kamatb: May I know. Sir. what 
amount has so far l ^ n  paid by way of 
compensation?

Shri $aatliaiiam: In the case of the 
Kashmir Mail accident which occurtcHci 
on  the 29th January, 1950. the compen
sation was Rs, 2,12,000. In the case of 
the derailment of tlie Calcutta Mail at 
Sulurupetta it was Rs. 62.16e and In the 
case of the derailment of the Kumaon 
Express Rs. 14.910. In the case of the 
other major ^iccidents. the Claims Com
missioners are still considering the 
question.

Sferi Meeran; May I know. Sir, if 
Governmt?nt pay any interim compensa
tion 16 the parties concerned, pending 
the completion of the investigations by 
the CMaims Commissioners, in the case 
of these major accidents?

Shri Sant' ^raaiu: The Claims Com-
mis^ioriers bn re power to order interi»r. 
compensat;or; if feel that the con
sideration of the claims may take a 
long time.

Prof. Ranga: Have not Government 
received any report as yet from the 
General Manager either at Calcutta or 
at Madras giving some amount of 
details relating to the accident that took 
place recently?

Shri SanUiaiiam: But the question did 
not coxier that point, so I was not pre
pared to aniswer it.

Ihrof tUmgm Have Government re
ceived no report at all?

Saatbanamt We must have re
ceived, of cotarse.

Fwrf. S. N. Aftshra: May I know, Sir, 
if some of the accidents are also due 
to the trains running over cattle?

Shri SaaUianam; Yes, many of the 
smaller accidents occur because ^  
cattle straying into the line.

Maalvi Wajed Ali: May I know how 
many of these accidents occurred on Sie 
Assam Railway? ^

Blr. Speak«': I believe he does not 
have the classification by railways, has 
he?

Shri Saathaaam: I have not got it
specially in that form.

Sbri DefJibandliii Gupta: May I know, 
how many persons have been arrested 
so far for V>eing responsible for 
sabotage?

Santhaaam: That belcoigs to 
the State Governm ent the Railways 
have no power to arrest anyone.

Balm Raam arayaa In dealing
wife the question of compensation, 
m ^  I know what are the general 
principles foUowi^?

Mr. ^|»eakcr: General principles
followed?

Balm Ramaarayaa Stegli: Yes.
Mr. Spei*.er: I am afraid it is too 

gener?] a question.
Shri Kaaiath: Have Government got 

any fixed rates for cwnpensation t<st 
lOTs of life?

Shri Saathaaam: According to the 
Act passed, the maximum com pens^ 
Uon in the case of any p a s s e n ^  to 
Rs. 10.000, Subject to that limit ^
Claims Comniiiisioners have got 
discretion to assess th e  co«npcnsati<Mi 
according to the m erits of each case,

Shri VelayuiUiaa: May I know. 
Sir, whether Gox^emment have receiv
ed a report from a railway engineer to 
the effect that the Canadian engines 
are not fit for slow-runnijig and 
whether he has been dismissed because 
he gave this report?

Mr, ^^»eaker: I don't think I can 
allow i t

Shri J. N. Haxarika: Is it a fact t h ^  
.some qf these railway accidents were 
due to the' absence of gates a t fhe 
railway level-crosslngs?

Shii S u ^ a a a a :  There h«ve beeo 
accidents even w ^en there are gates 
a t the  level-crossin^. So no sudi 
generalisation is pos^hle.
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Prof. Whenever an accident
takes place, do not Government follow 
it up and get information as to 
V. hether it was due to sabotage, and if 
so who were arrested t>y the State 
Government concerned and wbat 
punishments are meted out to the cul
prits?

Shri Santhanam: The State Govern
ments do follow up the enquiry in 
every case. They try  to trace the 
culprits and in some cases they have 
actually got the culprits and cases are 
going to be launched. But that is not 
a m atter which is in our direct know
ledge and so I suppose I cannot be 
expected to answer such a question.

Mr. Speaker But his point is whether 
the Government of India are not 
following up to see what happens in 
such cases of sabotage and whether 
they  have got the information with 
them?

Sitri Santhaaam; Yes Sir, we do 
follow it up and if any information is 
asked with reference to any particular 
case we shall be glad to supply such 
information as is available with us.

G ram and Gram Dal

n n .  Shri Tyagi: (a) WiU the
Minister of Food be pleased to state 
as to why gram in the shape of dal 
has been exempted from price control 
while the price of gram is controlled?

(b) Is it also a fact that uniform 
ceiling price has been fixed for gram 
all over the country and that no dis
crimination has been made between 
ttie productive and non-productive 
areas of gram?

The Bflaister of Food and Agrl- 
caltare  <Shrl K. M. Bffimshi): (a)
Maximum prices for gram dal were 
not fixed as these were diiS&cult to 
work out on account of large variations 
obtaining in each State for its cost of 
production.

(b) No; separate prices have been 
fixed for the producing and consum
ing States.

Shri Tyagi: Is the Government aware 
that owing to the fact that there is no 
ceiling limit in the price of crushed 
gram, whole-gram has mostly been 
crushed?

Mr- Speaker: The hon. Member made 
this point in the Food debate and the 
hon. Minister has replied to th a t

Shri Tyagi: B ut I want to know if 
tlie information has come to fhe hon. 
Minister that some of the Staites arm 
feeling difBculty owing to the fact

whole-gram is all being cru:>he<l and 
there is no gram even for grovving an
other crop?

Shri K. M. Monshl: 1 have already 
mentioned that whenever the States 
demanded assistance from the Centre^ 
the Centre has requisitioned the gram 
in order to supply gram to the States.

Shri Tyagi: May I know if a party
I'ecently saw the hon. Minister and 
his Secretary and offered to supply
100.000 tons of food grains from 
PEPSU and East Punjab at controlled 
rates?

Mr. Speaker: I don’t  tiiink I will 
allow that question.

Shri Tyagi: Sir, I wanted to know if 
gram also was included in that offer.

Mr. S p ^ e r :  No, it is a quesUon as 
to which individual approached whom.

Shri Tyagi: Sir. it is only a question 
of a p a i^  offering to supply food 
grains at controlled rates and I want 
to know whether gram was also in
cluded in th at offer.

Mr. Speaker: More or less it becomes 
a representation on behalf of the party, 
that is why I object to such questions 
being asked.

Shri T. N. Singh: In view of th e  
fcarcity in Eastern U P . do < ^ v ^ -  
ment propose to reimpose restnctioa 
on the movements of gram?

Shri Satish Cha&dra: How does C^v- 
emment propose to enforce 
control without controlling the m strl- 
butior and movement of grams?

Mr. Speaker: I am afraid the hon. 
Member is entering into an argument,

Shri Ty»sJ: May I ® r «
is imp<Jrted from outside into ^  
count^?

Start K. M. M muU: G r ^  WM to ^
O.G.L. and It w as being Im ported ; bu t 
I  do not know If It is now being
imported.

Shri Deshbaodlni Gfipta: May 1
know the price flxe4 for gram in Delhi?

Shii K. M. M insbl: I t  was fixed a t 
Rs. 13, being an area adjoining a pro
ducing areii.

Shri Deshbaadha Oimto: Does the 
hon. Minister know that sincse this 
price was fixed gram is not coming 
into Delhi as it is not economical for 
dealers to seU it a t that ra|e?

Mr« Speaken Order, order. I go to 
the next question.
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Earthquake in Assam

•193. Shri T. N. Siiifh: (a) WiU the 
Minister of Works* Mines and Power
be pleased to state what physical 
changes and alteration in conftguration 
of the land have taken place as a 
result of the earthqiiake in Assam 
with special reference to Abor Hills 
area?

(b) What is the estimate of the total 
loss of property and life as a result of 
the earthquake?

The Deputy Minlsler of Works» 
Mines and Power (Shri Buragofaain):
(a) According to the Geological Survey 
of India, no very large changes due to 
the earthquake have been provfd, 
though subsequent floods have helped 
to disguise some minor alterations of 
level. The vast amount of boulders, 
grave] and sand shifted by the floods 
hat had considerable effect on the river 
courses near the hiUs, and the change 
of course of the Brahmaputra near 
Dibrugarh seems to be mainly due to 
this cause rather than to actual move
ments of the river bed. Owing to 
floods and unfavourable weather for 
aerial i*e^onnaissance. the Earthquake 
Party of the Geological Surv'cy of 
India has not been able to examine the 
Abor Hills area. The Sun^eyor- 
Genera! of India is investigating the 
alterations caused by the earthquake 
ic the positions and heights of the 
physical features of the earth, but this 
^ill necessarily take several months, 
as a large number of precise observa
tions are involved.

(b) Attention !s invited to the 
answer given by the hon. the Prime 
Minister on the 20th November, 1950 
to  Shri A. B. Gurung*s starred question 
Nc. 149.

Shri T. N. Slni^i: Apart from the 
party of geologists, has any survey 
been made by engineers about the 
changes in the courses of the rivers 
with a view to controlling the re- 
currer.(.*es of future floods?

Shri Bnragohain: A party is now in 
Assam to take aerial photographs.

Shri T. N. Singh: When do the Gov
ernment propose to complete the survey 
of the Abor Hills as it Is reported that 
there is likely to be discoveries of 
minerals as a result of the earthquake*

Shri Bnragohaia: As I have already 
stated it will take several months be
fore the survey is completed in the 
Abor Hills area.

Slirl J . N. H an rik a : Is the Govern- 
tnent aware that Mount Everest is
rising higher and h i |^ ^  because of 
the earthquake?

Sfari Buragofaain: Government have  
no information.

Shri A. B. Gumng: How much monejr 
did the^ Government s p ^ d  for taking 
photographs from the air?

Sfari Buragohain: The cost is esti
mated at Rupees one lakh.

Shri T. N. Singh: Do Government 
know of any preliminary discoveries 
made by geologists as a result of the 
changes brought about by the earth
quake?

Shri Boragohain: Perhaps not: bu t a  
report has recently been received by* 
Government.

Sliri Kamath: Is there any tru th  in  
the press report that Parashram  Kimd 
has disappeared?

Siiri Boragohain: The report has 
since been contradicted.

Restoration of Dismantled L ines

•1S5- Dr. K. S. Singh: (a) WiU the 
Minister of Railways be pleased to  
state whether the Goveniment of India 
propose to restore the dismantled 
Railway lines of the countiy?

(b) If so. are Tinpahar-Rajmahal 
line and Bbagalpur-Mandar Hill line 
included in the list of dismantled 
Railway lines?

The Minister of Transport and Rail
ways (Shri Gopalaswami): (a) Tlie^ 
question of the restoration of dis
mantled lines was reviewed by the 
Central Board of Transport at a meet- 
inij held on 29th August. 1950 and it  
was decided to restore 12 branch lines 
during a three year period commencing; 
from 1951-52.

fb> The restoration of Tinpahar- 
Rajmahal line has been included in the  
profrramme for 1951-52 and that o® 
Bhag^pur-M andar HiU in the 1952-53 
programme.

Dr. R, S. Singh: May I know ’w i th e r  
the restoration work has 3̂ et been 
s ta r t^ ?  ^

Shri Gopalaswami: Are you refer
ring to any particular line?

Mr. Speaker: These two lines, pre
sumably.

Shii Gopalaswami: I have said that 
one of them will be commenced in 
1951-52 and the other in 1952-53.

Shri Qiattopadhyay: May I know 
whether the Kastagram-Pariharpur 
Branch is included in the list? Them  
was a cut motion moved about this 
B ranih last time.
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Shri Gopalaswami: 1 am afraid
Mr. Speaker: It would be better that 

the hoii. Minister reads the naiues oi 
the  lines in the Jist which are proposed 
to  be restored.

Pr<»f. Ranga: For all the three years.
Shri Gopalftswami: For 1951-52 the 

following are the lines:
Tinpahar-Rajmahal line 
Vasad-Kathana 
M adura-Bodinayakaniir 
Nagiota-Jogindemagar 
Bijnor-Chandpur Siau 
Unao-Madhogan j-Balmau.
For 1952-53;
Bhagalpur-Mandar Hill 
Bobbili-Salur
U traitia-Su 1 tanpur-Zaf arabad.

Dr. M. C. Reddy: What is the total 
^^tim ated mileage of restoration for
1951-52?

Shri Gepakuswami: I shall have to 
acki up the figures. They are in this 
long lisi. and I can add them up and
give you the figure Jater on.

Shri Gautftm: What were the con
siderations that led the Ministry to 
decide on giving priority to these lines 
in  preference to others?

Shri Gopalaswaml: One fact was 
that they had been in existence before 
the war. The second fact was that 
they are iteeded for the requirements 
of transport at present. We take also 
iiito ccriiuderation other facts relating 
to the existence of other forms of 
tr&aaport. A]1 these facts are taken 
into consideration before we decide to 
establish an order of priority.

Shri Karunakara Menon: What steps 
are being taken to restore the Nilam- 
bur-Sboranur line? If not, when Is 
it  likely to be taken up?

Shri Gopalaswami: 1 think it is 
beirjg taken up next year, if 1 
remember right.

Ch. Ranblr Singh: When is the
Rohtak'Panipat line going to be restor
ed?

Shri Gopaiaswaml: The restoratioii 
this line has be«i approved and It 

has been placed on the 1953-54 pro- 
grainme.

${iff B. S . Bhagat; May I know 
whether in view of the pressing and 
persistent demand of the Ju te ^ o w in g  
area of B ihar Government propose to 
restore Madbopura-Murliganj line?

Shri Gopaiaswaml: That is still being 
investigated and the m atter is under 
consideration.

Indore Aerodrome

•196. Dr. R. S. Singli: Will the
Minister of CommttaicaiioBs be pleas
ed to state whether iSdore aerodrome 
has been taken over by the Govern
ment of India? .

The Ikpu ty  Minister of CommiinSca- 
tions (Shri Khurshed Lai): Yes, Sir.

Dr. R. S. Singh: May I know the 
date M.1ien that aerodrome was taken 
over by the Government of India?

Shri K h u rsh ^  Lai: It was taken 
over on .the 1st April; but from the 1st 
April till the 1st September it was 
woiked by tlie Madhya Bharat Gov
ernment Qn an agency system. Since 
the 1st September it is worked by the
D.G.C.A

Shri Joachim Alva: How many aero
dromes have been taken over and how 
many still are left to be taken over in 
the B and C States?

Mr. Speaker: That is too general a 
question under this que’?tion.

Minor Irrigation Schemes ix  BiH.iiR

^197. Dr. R. S. Will the
Minister of Agriculture be pleased to 
state the number of minor Irrigation 
schc'TTies lx»th of the Revenue and Orow 
More Food Departments which have 
so far been completed in Bihar?

The Deputy Minister of Food and 
Agrirnltnre (Shri Thintmalfi Rao>:
The number of minor irrigation works 
completed by the Government of Bihar 
.since the inception of Grow More 
Food Campaign In 1943-44 is 37 085.

Shri Brajeshwar Prasad : Are th^’-e 
any* minor irrigation schemes unrier 
the Grow More Food Department of 
the Government of Bihar ?

Shri Thiratnala Rao: This is the 
number of minor irrigation W'orks,

Mr. Speaker: That Question 
to State matters,

ShH Brajeshwar P ra sa d ; The ques
tion relates to minor irrigation 
schemes lx)lh of the Revenue and 
Grow More Food Departments of the 
Government of Bihar. I wanted speciB- 
caily to know how many such schemes 
are under the supervision of the 
Grow More Food Departments of the 
Government of Bihar.
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Shri Thirumala Eao: These works
are split up into two categories— 
Revenue and -\«ricuUurai Depart
ments. 15,197 are under the Revenue 
Department and 21,888 are under the 
Agriculture Department : and these
have been completed-

Dr, R. S* S ingli: What is the appro
ximate acreage of land which is being 
irrigated by these completed minor 
irrigation works?

Shri Thirumala R ao : I have not got 
the actual acreage I can give the 
money spent and the expected produc
tion.

Dr. R. S. S togh: What is the total 
expenditure in c u rr^  on completing 
these minor irrigation works.

Sliri Thirumala Rao: The total ex
penditure is Rs. 3,44,09,000.

6ardar B. S. M an : Is it a fact that 
the money advanced to ^ t a t e ^  
Bihar under the Grow More 
Scheme for purposes ol 
irrigation works such ®s s in to g  t u ^  
wells, etc. was not 
Bihar Govemmoit m 1949-50?

Shri Thirumato B ao: These are all 
the figures I have^got up to date. i 
want notice of the particular question.

Dr* R. S. S iu fh : What is the e x p ^ -  
ed increase in production of looa- 
grains, because of the completion of 
the  minor irrigation works .

Shri Thim m ala Rao: The estimated 
increase in production is 103,000 tons.

WRITTEN ANSW1»S TO QUISTIONS 

Sugar and Gur

• m  Shri JhoDjhuawala: (a) w m
the Minister of A i^ n t tu ie  be pleased 
to state what was the average a ^ u a l  
production of sugar and ffur cf un
divided India and what Is the average 
annual production of the same of 
divided India?

(b) What Is the p roporU ^ of pn>
duction of sugar and *
India when compared with Pakistaa?

(c) What was the consumption of 
sugar and qut of utidiv'ided ludia and 
what is the consumption of the same 
in divided India?

The Miiii&ter of Food and Agricul- 
tore (Shri K. M. Munshi): (a) to (c). 
A statement giving the information is 
placed on the Table t;'.e House 
[See Appendi*r //I , onnerure No. 3.J

F ood Grains (Sources of Supply)

•189. Shri Jhunjhuttwala: Will the 
Minister of Food be pleased to refer 
to the ansv/^r.s gi\'en to part (c) of 
starred question No. 45 i asked on lOtii 
August 1950 regarding sources of 
supply of fc>od grains and state the 
proportion of food grains under the 
follov.-ing three heads;

(i) locally procured grain; (ii) ijrain 
made available from internal surplus
es; and (iii) grain imported from 
abroad?.

The Minister of Food and Agricul
ture (Shri R. M. M n n ^ i) ; On an
average, of the total quantity of food- 
grains distributed by Government 
about 60 per cent, is from locally p ro 
cured grains, 13 per cent, from food- 
grains available from surplus States 
in the country and 27 per cent, from 
grains imported from abroad.

Canal Water Dispute

Sanbtf Hukam Singh: (a) Will 
the Minister of Works. BQnes aad
Power be pleased to state the number 
of conferences held with the
representatives of Pakistan for resolv
ing the Canal W ater dispute during 
the last six months?

(b) Has any agreement been reached?
The Demity Minister <rf 

Mines and Power (Shri Buracohain) :
(a> One, on 29-31 May 1950, tnde
reply to starred question No. 87 on
the 2nd August, 1950.

(b) Not yet.
P rocurement Bonus

n n .  Shri V. R* R«Wy; (a) Will the 
Minister of Agrioiltnre be pleased t a  
state what is the amount of Procure
ment Bonus paid to the various States 
during the last financial year?

<b) Are Government aware how this 
amount is spent in the States?

(c) Do the States pay any portion 
of this money to the cultivators who 
produce more food grains?

(d) How much of this amount is 
used for the Grow More Food 
Campaign?

The Minister of Food and Agricul
ture (Shri R. M. Munrfii) : <a> Ajeum 
of Rs. 5,66,43,831 was paid to State 
Governments as food procurement 
bonus during 1940-50.

<b) and (d>. The State G overnm ents 
are requ ired  to  spend th is  am ount on 
approved schem es intended to increase
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production and procurement of lood- 
grains. Normally about 75 per cent, 
is spent on food production schemes 
and the balance 25 per cent, on pro
curement schemes,

(c) Cultivators are granted sub
sidies for increasing food production 
under the various ‘ Grow More Food ’ 
schemes such as construction of minor 
irrigation works» distribution of ferti
lizers etc. Prizes are also awarded to 
the best cultivators under the crop 
competition schemes.

Assam  Railway .

*199. Prof. Ranga: Will the Minister 
of Railways be pleased to state:

(a) whether there have been any 
breaches, in recent months, in the 
Assam Railway; and

(b) whether they have been repair
ed  and how many passenger trains are 
running to and fro?

Hie Minister of State for Transport 
Railways (Shri Santhanam): (a)

and (b). Between 1st July, 1950 and 
13th September, 1950, service had to 
be suspended on 10 occasions on por
tions of the line due to heavy rain and 
flood. On six occasions the line was 
restored within 24 hours, on two 
occasions it took tw'o days, on another 
occasion five days, the longest inter
ruption being for nine days from 17th 
August, 1950 to 26th August, 1950 
l>etween Jalpaiguri and Haldibari. A 
statement furnishing detailed informa
tion is laid on the Table of the House. 
[Scse Appendix III, annexure No. 4.]

The normal train service on the 
-sections was restored after completion 
o f the repairs and continues.

F at̂ s in  Third Class Coaches

Shri Sidhva: Will the Minister 
of Railways be pleased to state:

(a) in how many 3rd class coaches 
fans have been fixed as promised in 
the last Budget Session; and

(b) how many fans are fitted in each 
coach and what is the carrying 
capacity of each coach?

The MinlstcT of Transport aad RaU- 
ways (Shri Ckvalaswaml): (a) Upto 
31st October. 1950, t,339 III class
coaches had been fitted with fans.

(b) The number of fans fitted in 
coaches with III class accommodation 
and their carrying capacity varies 
from Railway to Railway with differ
ent types of vehicles. The total num
ber of fans in the III class compart
ments of a co^ch ranges from one to 
twelve and the III class carrying capa
city of a coach depends on the num
ber of compartments in a coach set

apart for III class passengers and 
ranges from six to 128.

Saving of Cereals on Ration Carj>s

*201, Shri Sidhva: Will the Minister 
of Food be pleased to state:

(a) the number of Ration Cards on 
which ration for one day in a  week is 
not taken;

(b) the quantity and the amount of 
cereals saved thereby; and

(c) the kind of cereals which were 
not taken during this one day in a 
week?

The Sfiaister of Food and Agrienl- 
ture (Shri K. M. Manshi): (a) Accord- 
mg to the reports so far received the 
number of such ration cards is 7.853.

(b) The monthly saving of cereals 
on 7,853 cards is reported to be 639 
maunds.

(c) All rationed foodgrains.

F light Navigation

*2BZ. Shri Sidhva: Will the Minister 
of CommBnications be pleased to 
state:

(a) whether there is any school for 
training of Flighf Navigation in India;

(b) if not, whether Government con
template to open one;

(c) whether Government have sent 
any students to undergo training in 
foreign countries for this purpose; and

(d) how many Indian Navigators 
are there in India today and how 
many of them are employed?

The l>eimty Minister of Contmnni- 
cfttkns (Shri Khtirshcd L ai): (a)
There is no school in India for train
ing Flight Navigators. But to the 
extent that PUots have to know air 
navigation, training in air navigation 
is given a t the Civil Aviation Training 
Centre at Allahabad to trainees for 
Pilot*s B licence.

(b) I t is planned to provide train
ing at the Civil Aviation Training 
Centre to candidates for the advanc^ed 
Navigators’ Licence.

(c) Out of two overseas scholars, 
one has Qualified as Flight Navigator 
and is employed at the Civil Aviation 
Training Centre. The other is still 
under training in United Kingdom.

^d) There are five Indians who are 
First Class Navigators and 28 who are 
Second Class Navigators. All of them 
are employed, either in Fljring Clubs 
or air transport companies in India.
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*2d3. Shri B. R. Bhagat: Will the 
Minister of Agrieiittiire be pleased to 
state:

(a) the crop-estimates of main cereals 
both in acreage and j^elds in the 
current and in the previous year;

(b) the crop estimates of ground
nuts, cotton, and jute during the same 
periods;

(c) whether these estimates record an 
all round increase or decrease; and

(d) the percentage of increase or 
decrease?

The Minister of Food and Agricul- 
to re  (Shri K. M. Mnnshi) : (a) to (d). 
The information asked for is not 
available in respect of 1950-51, since 
official forecasts for the year are not 
available for all the crops. A state* 
ment giving the information in respect 
of 1949-50 compared with 1948-49 is 
placed on the Table of the House. 
{See Appendix III, anneaaire No. 5-]

Book Posts (Irregularities;
♦204. Shri B. R. Bhagat: Will tiie 

Minister of Commiinicatloiis be plea
sed to state:

(?) whether irregularities in Book 
Posts have been detected recently;

(b) if so, what is the nature of these 
irregularities; and

(c) what steps Government propose 
to take in order to stop this irregular 
practice?

The Deinity Minister of CommiuU- 
cations (Shri Klranlied Lai) : (a)
Yes. Sir,

(b) Many of the book-packets taxed 
violated the conditions relating to 
packing and contents prescribed in the 
P. and T. Guide. In most cases the 
contents were closed against inspection 
o r were in the nature of personal com
munications.

(c) Government are considering the 
Question of increasing the penalty pres
cribed in clause 62 of the P. and T. 
Guide.

S pecial T icket ExAMiNEits

*^5, Shri D. S, Seth: Will the
m inister of Railways be pleased to 
sta te :

(a) when the designation of ‘*Travei
ling Ticket Examiner'* was changed to 
th a t of “Special Ticket Examiner’̂  and 
what was the reason therefor;

<b) whether any reduction has been 
<*aused by this c h a n ^  in their emolu- 
.ments. Provident Fund, Gratuity, Leave

100—5—125—6—155—EB—

allowance and Passes as a result of 
their being deprived of the privileges 
of being treated as members of the
Running Staff; and

<c) the grade recommended by the 
Central Pay Commission for the
Special Ticket Examiner?

The Minister of TraasiMMt and
^ w a y s  (Shri Gopalaswami): (a)
In June 1931. The reasons were organi
sational and eouity in relation to other 
section^ of Railway staff.

(b) Yes, in so far as their travelling 
allowance did not count for Provident 
Fund etc.

(c) The Central Pay Commission 
did not recommend any grade specifi
cally for the Special Ticket Examiners, 
but they recommended the following 
grades for the Ticket Examining 
Staff:

(i) Rs.
130.

(u) Rs.
6—185.

(iii) Rs. 200—10—300 for a few 
selection posts.

The scales adopted by Government 
for Travelling Ticket Examiners, who 
are called Special Ticket Examiners on 
the E-P. Railway, are as follows:—

(i) Rs. 60—4—120—EB—5—150.
<ii) Rs. 100—5—125—6—155—EB— 

6—185.
(iii) Rs. 200—10—300 for Selection 

posts.
Wattle Tree

*2§6, Shri lyyunnl: (a) WiU the
Minister of Agricnltare be pleased to 
state whether it is a fact that the wattle 
tree, the bark of which is useful for 
tanning of leather, can he grown in 
the forests of Travancore and CJochin?

(b> Has any wiquiry been conduct
ed into the feasibility of its cultiva* 
tion and growth in Travancore-Q>chin?

(c) Is Government aware of the re
sult of the attempts made by the CSrOv- 
emment of Madras for its cultivation?

The Snnister W  Food aad Agrienl- 
tore (Shri K. M. Mnnshi): (a) Yes, 
only at high elevations.

(b) Yes, experiments are in pro
gress.

(c) Yes. Experimental plantations 
in the Nilgris and the Upper Palnis 
have been successful*

Clearance a2?d Delivery of Mails

•297. Dr. De
Minister of Co

(a) WiU the 
( be pleased

to state the last hour for clearance of
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Mail on Saturdays from the time 
Sunday deliveries were stopped?

(b) At what hour and on what day 
does next clearanct" rake place?

(c) Has there been any change since 
the dale on which Sunday clearance 
and deliveries were altogether stopped 
in  the timings of clearances?

(d) Have any Sunday deliveries been 
introduced in any place and if so, 
what are they?

The Depaty Minister of Coiiiinimi> 
cations (Shri Klmridied Lai) : (a)
The last hoiir for clearance on Satur
days varies from ofl&ce to office as it is 
fixed in connection with the departure 
timings of the mail carrying trains, 
mail motors or aeroplanes. Normally 
last clearance is made towards the 
close of offices i.e. between 4-00 and 
6-00 P.M. No special change has been 
made from the time the Sunday deli
veries have been stopped.

(b) Next clearance takes place on 
Mondays. The .actual time varies with 
the time of departure of mails.

(c) No, except in the case of 12 post 
offices where longer working hours 
have been introduced as an experi
mental measure with effect from 1st 
October, 1950. For those offices, the 
ctearances are also made on Sundays in 
the same manner as is done on week 
days. The names of those offices 
are:

Bombay GP.O., Dadar T.S.O.
B urra Bazar and Esplanade in 

Calcutta.
Madras G.P.O. and Mount Road in 

Madras.
Railwaypura in Ahmedabad.
Kanpur GP.O.
Benares GP.O.
Hyderabad H.O.H.O.
Eastern Court and Chandni Chowk 

in Delhi.
(d) No.

‘Grow  F ood’ Campaign

l>r. l>e8liidiiUi: (a) WiU the
Minister of Agricntttire be pleased to 
state the amount of subsidy paid to 
ead i of the States in the Indian Union 
for *Grow More Food’ Campaign from 
1st April, 1950 to 1st November, 1950?

(b) What was the expenditure in
curred on each State for ‘Grow More 
Food' Campaign including subsidy, 
loans and grants of every kind during 
the period?

(c f  What percentage of these was 
e x p ^ e d  to be contributed by the 
States concerned? «

The Mmister of Food and Agrictd- 
tare  (Shri K. M. ManshI): (a) and (b). 
A statement showing the loans and 
grants sanctioned is placed on the 
I  able of the House. [See Appendix  
III. annexiire No. 6]. Information 
regarding actus] expenditure is not 
available as yet.

(c) The State Governments make an 
egual contribution towards the expen
diture except Assam, Orissa and Coorg; 
the former two making a contribution 
of half the Gk>\^ernment of India’s ex- 
penditiure and the latter one-third.

Bridge over Ken R iver

Shri Dwivedi: Will the Minis
ter of Transport be pleased to state 
whether the construction of a bridge 
over Ken river which cuts Vindhya 
Pradesh in two narts is going to be 
taken up this year and if not, why not?

TOe Minister of State for Transport 
and Railways (Shri Santhanam): Pre- 
Imiinary reconnaissance and survey 
work in connection with the construc
tion of a bridge over the Ken river has 
been taken up and is exoectefl to be 
completed during this year, The actual 
construction work, funds permitting, is 
likely to start next year.

Residektial Accommodation for M.Ps .

•210. Shri Dwivedi: Will the Minis
ter of Works. Mines and Power be
pleased to state:

(a) whether one hundred quarters 
intended to be built for M.P.’s resi
dence are under construction;

(b) if so. where the site is; and
(c) if not. what is the cause of the 

delay’
The Deputy MUiister of Worics, 

M i ^  and Power (Shri Bnraffohato) :
(a) Yes. Construction of 100 flats for 
Members of Parliament has been taken 
1n hand recently.

(b) The flats are being constructed 
on the North Avenue, near the Presi
dent’s House.

(c) Does not arise.

Vegetable Ghee

•211  Gianl G. S. Musafir: (a) Will 
the Minister of Agriculture be pleased 

Starred «uesUon 
No, 268 asked on 16th February, 1950 
and state whether it has been proved 
by researches that vegetable ghee is 
injurious to human health?

question te
still incomplete, how m uch m ore tim e 
WiU It take to com plete the  research?
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The Minister Food and AsrioU- 

culture (Sbri K. M. Munshi): (a) No.
The feeding experiments carried out 
under the direction of Vanaspafi Re
search Planning Committee of the 
Technical Panel of the Ministry of Food 
appointed in 1946 have, on the other 
hand, shown that vanaspati of melting 
point 37 "C has no deleterious effect on - 
human health as compared with raw 
or refined groundnut oil from which 
vanaspati is made.

(b) The research has been complet
ed and an abridged report of the find
ings of the Committee has been receiv
ed. The full report is expectc<i later.
A copy of it will be placed on the Table 
of the House as soon as it is received.

L and Reclamation

♦212. Dr. M. M. Das: (a) WiU the
Minister of Ajfriculture be pleased to 
state what is the total area of forest 
land in the Indian Union?

(b) By what percentage, the recla
mation of forest land, carried out al
ready and proposed to be carried out. 
will diminish this area?

The Minister of Food and A«rlciil> 
ture (ShH K. M. Munshi): (a) The
total forest area under the jurisdiction 
of the State Governments was 207,770 
sq. miles in 1947-48. Upto-date figures 
are not available.

(b) No forest land has been reclaim
ed so far. For the years 1950-51 to 
1955-56, it is proposed to reclaim 
annually 20,000 acres of forest land in 
U.P. only.
Locomotives and Wagons Detained 

IN Pakistan

♦213, Dr. M. M. Das: (a) Will the 
Minister of Railways be pleased to 
state how many locomotives belonging 
to India are stUl being detained by 
Pakistan Government at Moghalpura?

(b) What is the number of wagons 
(if any) detained by Pakistan which 
belong to India?

(c) How many locomotives and 
wagons have been returned to India 
by Pakistan during the current year?

The Mtttister of Trattsport and Rail
ways (Shri Goiialaswanil): (a) Three 
Lowmotives and one Rail car.

(b) 342 Wagons.
(c) Eleven Locomotives and five 

wagons.
Recroupikg o r  Railways

m i .  Sardar Hiilcam Singh: WUl the
Minister of Railways be pleased to 
.state how far the scheme for regroup^ 
ing of Railways has progress^?

Minister of Transport and RaU- 
ways (Shrl Gopalaswami): The tenta
tive scheme of regrouping of railways 
was published in the Press and circu
lated to State Governments, Chambers 
of Commerce and Trade and Railway 
Labour Organisations, to elicit their 
opinion. Replies have been received 
and these and the views expressed in 
the Press together with other aspects 
of regrouping are still under examina
tion.

Kandla P ort (Development)

♦215. Sardar Hnkam Sini^: (a) WiU
the Minister of Transport be pleased 
to state the progress of work in con
nection . with the development of 
Kandla Port?

(b) What amount has been spent on 
this work during the current year?

The Minister of T ran sp u t and Rail
ways (Shrl Gopalaswami): (a) The 
surveys and investigations necessary 
for the collection of the engineering 
data required in connection with tiie 
construction of the Kandla Port have 
been practically completed. Tenders 
have now been invited from selected 
contractors for the entire harbour 
works at Kandla including reclamation.

(b) Rupees t^'elve lakhs.
F ood G rains (Aixotments)

♦216. Shri Kshndiram Mahata: Will 
the Minister of Food be pleased to 
state the quantities of food grains sent 
to various deficit States from July 1950 
to 31st October 1950. for each State 
separately?

The Minister of Food and Agrienl- 
tnre (Shri K. M. Mnnshi): A statement 
is laid on the Table of the House. [See 
Appendix III, aniiexuTe No, 7.].

Telephone Exchanges

♦217. Shri Raj Bahadnr. Wni the
Minister of Commonieatlons be pleas
ed to state:

(a) whether the salaries and the 
t«jrms and conditions of service of the 
operators in the telephone exciianges 
in Part B States have been brought on 
par with the salaries and terms and 
conditions of servi'*es enjoyed by the 
operators in the telephone exchanges 
in the rest of the country;

(b) if not. what is the disparity and 
the resisons therefor; and

(c) whether Government propose to 
remove the disparity?

The Deputy Minister of Communi
cations (Shrl Khurshed L a i) : (a)
No. Thev continue to ser\^e on e ^  
State staXeB of pay, allowances and 
conditions of Service.
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(b) The ex-state scales of pay are 

generally lower than the Central Gov
ernment scales. I lay a statement on 
the Table showing the Central Govern
ment scales of pay and the correspond
ing scales of pay in some of the Part 
B States. [See Appendix III, annex- 
ure No, 8.] The disparity between 
the Central Government scales and ex
State scales of pay is due to the lower 
scales which have been in force in the 
States.

(c) Yes.

T elephone S ystem  m  Rajastham

Shri Raj Baliador. (a) Will 
the Minister of CommiuiicatioBS be
pleased to state whether any steps 
have been taken by Government to 
repair, replace or put in order the 
worn-out or defective machinery and 
accessories in the telephone system in 
the various units of ^ ja s th a n  State?

(b) Have any funds been specially 
allocated for this purpose?

The Deputy Minister of Commonl 
ealiiiBs (Shri Khnrslied L ^ ) : (a)
and (b). A statemwit describmg the 
condition of various exchanges taken 
over in Rajasthan and the measures to 
imwove them is placed on the Table 
of the House. [See Appendix III, 
annexure No, 9.]

Bus Transport in  Delhi

♦219. Shri BaJ Bahadur: (a) Will the 
Minister of Transport be pleased to 
state the number of buses plying be
tween the Central Secretariat and the 
various parts of Itelhi and New Delhi 
at the time of opening and closing of 
offices together with the average i n ^ -  
vals of time at which such buj^es ply?

(b) Is it a fact that clerks and other
Secretariat employees have got to 
stand in long queues waitmg for 
buses at times for several quarters of 
an hour? *

(c) If so, what steps, if any, do Gov
ernment propose to take to relieve the 
strain on the bus service and to assure 
facilities of transport for the employees 
ol the Central Secretariat?

(d) Do Government propose to place 
any double-decker buses on such 
routes as aforesaid?

^ Tiie Bftnlsfter of Slate for T r a iu ^ r t  
and Railways (Shri SaBthanam): (a)
Sixty-one buses ply between the Cen
tra l Secretariat and various parts of 
Delhi and New.Ddhi. The fr fq u e n ^  
of the services varies from 6 to 15 
minutes.

(b) I t  is true that fsliere are long 
queues during p^ak traffic hours at the

Central Secretariat Bus Stop but pas
sengers usually get a lift within 20 to 
30 minutes of their arrival at the Stop.

(c) The Delhi Road T ra n s ^ r t  
Authority is taking steps to strengthen 
the fleet. Forty additional large type 
buses are expei^ted to be put into service 
before the end of December 1950 and 
? further forty by the end of March
1951.

(d) No.

S ugar for T ravancore-Cochin

*220. Shri R. VelayiidhaB: Will the 
Minister of Aipriciiltiire be pleased to 
state the quota of sugar given to the 
State of Travancore-Cochin in the years
1949 and 1950?

The Minister of Food and Agrlcul- 
cnltaie (Shri K. M. Munshi): The
quota allotted to Travancore-Cochm 
was:

1948-49 - 2,564-2 tons.
(from 2nd September, 1949 to 30th

November, 1949)
1949-50 . 16,677 tons. 

Survey of Railway L ines in T ravan-
CORE-COCHIN

*ZZL Shri R. V ^ y u d h an : Will the 
Minister of Railways be pleased to 
state:

(a) whether any work has been 
started for surveying proposed r ^ -  
way-lines in the Travancore-Cochin 
IJnion; and

(b) if so. the progress of the work so 
far made?

The Minister of Transport and Rail
ways (Shri Gopalaswami); (a) and
(b). Both traffic and detailed engineer
ing surx^eys for a railway line between 
QuLlon and Emakulam are in pro
gress. A preliminary Engineering 
survey of the entire length 
ready been completed. Up to end or 
October 1950, the detailed engineering 
survey had been completed for a 
length of six mUes.

^  (3?«tIW)

Wo t *  R r? : w r  f f ^  »Wlr

SuGAH (P roduction)

l*ZZZ. I>r. Devi Singh: Will the
Minister of Agricaltiire be pleased 
to state what is the e s t im a ^  p ^ u c -  
tion of sugar in India, in tons m the 
ensuing year?]
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The Minister of Food and Agricul- 

tare  (Sfari K. M. Mnnsbi): It is yet
too early to make any close estimate 
of the likely production.

Food Grains Imports

»223. Prof. K. T. Shafa: WUl the
Minister of Food be pleased to state 
what has been the total volume and 
value of food grains imported from 
hard currency and soft currency 
countries, since the beginning of 1947?

The Minister of Food and Agricul
ture (Shri K. M, Munshi): A statement 
is laid on the Table of the House. 
[See Appendix 111, annexure No. 10.]

‘G row More Food’ Campaign

Prof. K. T. Shah: Will the 
Minister of Affrioulture be pleased to 
state how much more food has be#*n 
produced on account of the ‘Grow 
More Food’ campaign since 1946?

The Minister of Food and Agricnltnre 
(Shri K. M. M unshi): It is estimated 
that about 35*53 lakh tons of additional 
production of food grains has been 
achieved since April, 1946, as a result 
of the ^Grow More Food’ Campaign.

Minor P orts (Development)

•225. Frof. tL  T. Shah: (a) WiU the 
Minister of Transport be pleased to 
state what Minor Ports along the 
Eastern as well as the Western coasts 
of India are to be developed by the 
Central Government?

(b) What will be the cost of such 
development, and how will that cost 
be met?

The Minister of Transport and Rail
ways (Shri G<^alaswami): (a) Except 
the Port of Kandla In Kutch, which is 
being developed as a Major Port, the 
O n tra l  Government have at present no 
scheme under consideration for the 
development of a minor port. A
National Harbour Board has, however, 
been set up to promote the c*oordinated 
development of all ports, including 
minor ports.

(b) The cost of the Kandla Port 
i;>evelopment project is estimated to be 
about Rs. 6 to 7 crores. It will be met 
from Central revenues. The develop
ment of minor ports will normally be 
the responsibility of the States con- 
cenied.

v r tn t : (tr)  fsrr

?  3nft ftScRT

^  ^  t  •
(sft) w  ^  ^  I  ft?

*r*iT I  ?

* J aukk Valley P rcuect

[*226. Shri Jan^de: (a) WiU the 
Minister of Worlcs, Mines sad  Power 
be pleased to state how much money 
has so far been spent on investigation 
and survey work of the Jaunk Valley 
Project (a tributary of Mahanadi)?

(b) Is it a fact that the work on 
this project has been postponed?]

The Deputy Minister of Works, Mines 
and Power (Shri Boracohaiai): (a)
Ks. 37,897 upto August 1950.

(b) No.

Damodar Valley P roject

*227. P ro l S. N. M idtra: Will the 
Minister of Works, Bfbws and P a w n
be pleased to state:

(a) whether any dam of the Damo- 
dar Valley Project was w a ^ e d  away 
by flood sometime back; and

(b) if so* the name of the dam and 
the extent of damage caused?

The Depaty Minister of Works, 
Mines and Power (Sliri UtirBgoihaUi):
(a) No.

<b) Does not arise In view of answer 
to part (a) above.

Kosi Dam P roject

*22S. Prof. S. N. M i^ ra : WiU the 
Minister of Works. Mlaes and P o w n
bê  pleased to state:

Ca) whether any part of ^ e  seven 
stages of the Kosi Dam Project Is 
g o i^  to be undertaken in the near 
future; and

(b) if so. when?

The Deputy Minister itf Works. 
Mines and Power (Shri BoraftAaln):
(a) The question of taking up the first 
S t^ e  of the Kosi Dam P ro j^ t  is now 
under consideration,

<b) It is not possible to mention any 
date at this stage.
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Ganga Bridge P roject

*2X9, Prof. S. N. Mishra: WiU ihe
Minister of Railways be pleased 1 > 
state:

(a) whether the site for the pro
posed Ganga Bridge in Bihar has been 
finally fixed; and

(b) if so, where and what expenses 
have been incurred in exploratory 
work so far?

H ie Minister of Transport and Rail
ways (Shri Gopalaswami): (a) Model 
experiments in connection with siting 
of the proposed Ganga Bridge in Bihar 
are being carried out at the Central 

Waterpower, Irrigation and Navigation 
Commission’s Research station at 
Poona. The results of these experi
ments are likely to  be available by 
October 1951, when a final decision on 
the location of the bridge will be 
taken.

(b) fte. 8,59,000.

Crops Yield (Statistics)

*23d. Sbri lag a n n a tt Mlahra: fa) 
WiU the Minister of Agrloiitiire be 
pleased to state whether it is a fact 
that the  Government of India had 
sanctioned grants to State Govern
ments for the maintenance of Statis
tical Departments in each district to 
prepare statistics of the yield of 
different crops plot by plot every 
year?

(b) Has that department been 
abolished or contracted at present?

(c) What is the agency in each 
district a t present for the compilation 
of statistics of acreage and yield of 
each food and cash crop every year?

(d) What is the method of calcula
tion as to whether the target of addi
tional crop has been reached or not?

The Minister of Food and Agricnl- 
to re  (Shri K. M. Moashi): (a) The
Government of India gave grants to 
the Government of Orissa during the 
three years 1944-45, 1945-46 and 1946
47 for maintaining a Department to 
carry out plot to plot enumeration of 
area and yield of crops. No other 
State has been sanctioned grants for 
tills purpose.

(b) From 1947-48 onwards, the 
Government of Orissa have been carry
ing on the scheme with their own 
funds. The Department has been con
t r a c t s  at present.

(c) The district revenue oiflcials 
both in temporary and .permanently 
settled areas prepare sta tM cs of the 
acreage and yield of crops every year.

(d) The method of calculation of the 
achievement of additional production 
has so far been to obtain returns of the 
units of work done by the States 
under suitable headings such as irriga
tion, bunding, fertilisers, compost, etc., 
and to multiply these units by certain 
yardsticks based on local conditions of 
additional production resulting from a 
given unit of work. The Indian Coun
cil of Agricultural Research are at 
present conducting experiments to 
verify these yardsticks and improve 
their accuracy.

R ailway Rates Tribunal

•23L Shri Jagannatfa MiiAra: (a) 
Will the Minister of Railways be 
pleased to state when the Railway 
Rates Tribunal was organised and 
when did it sta rt functioning?

(b) How many cases have been 
instituted and how many disposed of 
since it began functioning?

(c) What is the income and expen
diture up-to-date under this head?

Tlie Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The Railway Rates Tribunal was 
organised in April 1949. It began to 
function from 1st November, 1949.

(b) One case has been instituted re
cently. This is under disposal.

(c) The income and the expenditure 
under the head ‘Railway Rates 
Tribunal’ since its inception vpto 7th 
November, 1950 are Rs. 2tt7 and Rs.

28,543 respectively.

Railway Guards (Uniform  
Allowance)

Shri Joachim Alva: (a) Will 
the Minister of B y w a y s l>e pleased 
to state whether allowance for uniform 
is granted to Guards on railways?

(b) On what railways is such allow
ance granted to the Guards and to 
what groups?

(c) Is it true that allowance for the 
guards for uniform on the G. L P. 
Railway is not granted and such 
allowance is granted to guards on 
other railways?

(d) Do Government contemplate 
granting vmlform allowance to the 
guards in the near future?

The Minister of Transport and 
Hallways (®iri Gopalaswami): (a) to
(c). Information is available only in 
respect of the erstwhile nine Indian 
Government Railways. No allowance 
for uniform, as such, is granted to 
Guards on these Railways but they are 
supplied with free uniforms. On the
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G I P  Railway, however. Guards 
draWing pay in the Pre-1931 
granted an allowance called Good 
Conduct Money* which is a subsidy to
wards the cost of their uniforms.

(d) In view of the fact that free i n 
forms are suppUed to Guards toe 
question of grantuig them an aUow- 
ance does not arise.

HiRAion) Dam P roject (Accident)

♦ m  Manlvi Haneef: w m  the
Minister of Works. Mines and P<mer
be pleased to refer to the answer 
to my starred quesUon No. 1668 d a ^  
the 12th April, 1950 regardmg accident 
a t Hirakud Dam Project and s ta te :

(a) the number of perjMjns (males
and females separately) l^ led  and 
injured in the work of blastmg ^ n e s  
etc., in co n n ^ io n  with the construc
tion work of Hiraloid
Railway b r i^ e  over the Mahanadi, m 
the year 1949;

(b) the number of casualUes w h i^  
occurred due to faU of structure in ̂  
bridge construction work m January, 
1950; and

(c) the total amount of comp^isation 
paid to the families of the killed and 
injured persons?

The Deputy Miaister of 
Mines and Power (Shri Bnragohain):
I would invite the hon.
attention to repUes fpven t o ^ s  s t a ^
question No. 1668 dated 12th April,
1950. The inform atiw  p ro m is^
therein was laid on the
House on the 16th November, 1950.
H irakub D am P roject (Ekcineers)

♦234. Manlvi Hsneel: Will the
Minister of Wwks, WUnes and P o ^ r  
be pleased to sUte how many
Engineers working in Hirakud Dam 
I n j e c t  have got p r e v i o u s  experience 
in Dam Construction Work?

The Deputy Minister ol W o jte  
Mines and Power (Shri 
I would Invite the ho^  
attention to re p ll^  given to his s t a i r ^  
auestlon No. 1668 dated I2th AprU 
1950. The i^orm ation p ro m is^
therein was laid on the Table of the 
House on the 16th November 1950.

Coastal F ishing  Scheme

•^35. MaolTi H ane^: WUl the
Minister of Agricnltitte be pleased to
statei . 1

(a) whether the scheme for coastal 
fishing is working;

(b) what amount the Government 
of India direcUy spend on the scheme;

(c) what are the grants given by the 
(government of India to the different 
States for the purpose; and

(d) what is the progress in this 
respect?

The Minister of Food and Agrieol- 
tore (Shri K. M. Mnnsfal): (a) Deve
lopment of coastal fishing is being 
carried out by maritime S ta t^ . The 
Pilot. Deep Sea Fishing Station of the 
Government of India at Bombay is 
conducting experiments in off-shore 
and deep-sea fishing by power-pro
pelled fishing vessels.

(b) For the current financial year, 
a sum of Rs. 4,89,000 has been sanc- 
Uoned for the Pilot Deep Sea Fishing 
Station.

(c> The Government of India have 
given the following financial assist
ance to the different States:

(i) Bengal— Â grant of Rs. 71.750 
and a loan of Rs. 2,74^50.

(ii) Bombay— Â grant of Rs. 1,17,328.
(iu) Madras—A grant of

Rs. 9.16,900.
(iv) Travancore—A grant of 

Rs. 1,82,182.
(d) A statement showing the pro

gress of coastal fishing schemes and of 
the Pilot Deep Sea Fishing Station is 
placed on the Table of t te  H o u ^  
[See Appendix  JH, annexure No. 11]

B ridge over Mahanam

*236. Shri Kisborimohan Tripatiii:
(a) Will the Minister of K sM m js  be 
pleased to state whether it is a fact 
that the Rail-Road bridge over the 
Mahanadi has not been found fit for 
running trains?

(b) If so, why?
The Mtadster of T n u sp o rt sad  Bail- 

w«ys (Shri Oop»l»sw»ml): (a) and
(b). Presumably the hon. Member is 
referring to the bridge which has re
cently been constructed over 
Mahanadi river near Sambalpur. TWs 
bridge has been designed to carry the 
road and the railway alongside each 
other on separate g i r d ^  on com m ^ 
piers and abutments. The road bridge 
has been completed and o p ^ e d  to 
traffic. The girdere «or / a r ^ m g  ^  
railway are on order. Meanwhile for 
the transport of materials for the coi^- 
truction of Hirakud Dam 
ancillary works, a tempcarair railway



track has been laid over the road 
bridge by the Engineers in charge of 
Hirakud Dam construction.
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P etroleum and Kerosene 
(P rospecting)

♦237. Shri KishoriiiiohaB Triintlii:
(a) Will the Minister of Woffes, Mines 
aad  Power be pleased to state 
whether any negotiations have so far 
been made with any firm, foreign or 
Indian, for prospecting certain regions 
in  India for Petroleum and Kerosene?

(b) Has the work been started in 
any area and if so, with what results?

(c) Is it a foreign firm that is engag
ed in the work?

The Deputy Mlalster of Works, 
Mines and Power (Shri Buragohaiii):
(a) According to the Petroleum Con

cession Rules, 1949, the OU Companies 
have to negotiate with the l ^ t e  Gov* 
emm ent concerned, which may grant 
a concession with the approval of the 
Central Government. Messrs. Burmah 
Oil Co. (India Concessions) Ltd., and 
Messrs. Assam Oil Co. Ltd., have been 
prospecting in Assam for many years, 
and have recently been g r a n ts  fresh 
prospecting licences for new areas.

(b) Digboi is the only oil-field 
actually discovered so far. Other 
areas have not yet shown any parti
cularly successful results, but pros
pecting is still in progress.

(c) Yes.
P etrol (De-rationing)

Sliri Kia Tripathi:
Will the Minister of Tnmsport be 
pleased to state the reasons for decid
ing to  de-ration petrol th ro u ^ o u t 
India?

The  ADnister of Transport aad  
BaUways (Sbrl Gopalaswaml): The
main considerations which influenced 
the decision to de-ration petrol were 
briefly:

(1) appreciable improvement in the 
supply position of petrol;

(2) greater availability of tank 
wagons; and

(3) agreement of the importing oil 
companies to accept non-convertible 
sterling for any additional supplies of 
motor spirit that may have to be im
ported into India in excess of those 
imported during the second half of
1949.

I may inform the bon. Member that 
petrol still continues to be rationed in 
U ttar Pradesh and Jammu and Kash
m ir as desired by those State (jiovem- 
ments. '

H eadouai t̂ers of O.T. Railway

*239. Shri Chandrlka Ram: (a) Will 
the Minister of RaUways be pleased to 
state whether it is a fact that Govern
ment are considering a proposal to re
move the Headquarters of O.T. 
Railway from Gorakhpur?

(b) If  so, where, and when the trans
fer will take place and what will 
happen to the lands and buildings at 
Gorakhpur’

The Minister of Transp<^ aad 
Railways (Shri Gopalaswami): (a)
There is no proposal to remove the 
headquarters of the O.T, Railway from 
Gorakhpur. However, the question of 
the location of the headquarters of the 
new zones consequent upon regrouping 
is still under examination.

(b) Does not strictly arise. If. how
ever, the Headquarters of the zone in 
which the O.T. Railway is merged, are 
located elsewhere, alternative use will 
be found for the accommodation thus 
released.

Diversion o f \ and from  F ood CRors 
TO J ute and Cotton

♦240. Shri BiyanI: (a) Will the
Minister of Agriculture be pleased to 
lay on the Table of the House, a 
statem€«it showing—

(i) what is the diversion of lanJ 
from food crops to Jute and cotton, as 
a result of Goveamment’s desire to 
make India self-sufficient in regard to 
jute and cotton also;

(ii) what has been the increase in 
output in jute and (wtton as a result 
of this diversion of acreage; and

(iii) what is the loss in output of 
foodgrains in the country as a result 
of this diversion?

(b) Do Government contemplate to 
initiate a legislation for checking the 
diversion of acreage from food to non
food crops, as stated by the Deputy 
Minister of Fwxi and Agriculture in a 
speech at Rajahmundry on 5th Octo* 
ber 1930?

The Minister of Food and Agricul* 
ture (Shri K. M. MumOii); (a) (i)
Jute—2 4 lakh acres.

Cotton—Figures are not yet avail
able. The increase of acreage under 
cotton is reported to be 13 7 lakh 
acres.

m  Ju te—6 lakh bales.
Cotton—3-4 lakh bales.
(iii) Jute—69,600 tons rice.
Cotton—3 lakli tons millet and rice.
(b) No.
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Food Crisis  in T rav.vncore-Cochui

’5̂ 241. Shri Alexander: WUl the
Minister oi Food be pleased to state:

(a) whether it is a fact that the food 
rrisis in Travancore-Coclun was 
nrought about becaus?e one consign- 
.ment of food was inadvertently divert- 
ftrl to Ceylon; and

(b) if so, what action have the Gov
ernment of India taken in this matter?

The Minister of Food and Agricul
ture <Shri K. M. Manshl); (a) No.

(b) Does not arise.
“G row More F ood" P roject

7. Shrl Dwivedi: Will the Minister 
of Agriculture be pleased to state the 
progress of the Grow More Food pro
ject in the Malwa Region with special 
reference to Vindhya Pradesh?

The Minister of Food and Agricul
ture (Shri K* M. Munshi): A statement 
showing the intensive ^cultivation 
schemes sanctioned under the Malwa 
Development Plan for the administea- 
tive units comprising the Malw^a Re
gion, along with the available mforma- 
tion on the progress of earti s c h e m ^  
placed on the Table of the H ou^. [See 
Appendix HI, annertire No. 12.J

The State Governments c o n c e r ^  
have also been asked to prepare lists 
of culturable waste lands in thmr res
pective areas. The Madhya Bharat 
Government has already p re p a id  such 
a list and have started a U o tn ^ t 
of these lands to the interested parties 
for food production purposes on a long 
term lease.
P. and T. ia«PIX)YEES (Reinstatemeht)

g. Shri Eamath: WiU the Minister of 
Com m unications be pleased to refer to
the answer given by him ^  
starred question No. 47, asked on 7th 
August 1950 regarding t ^  reinstate
ment of dismissed P. & T. employees, 
and state:

(a) whether the cases of the twei^y 
employees at that tinie under consid^- 
ation have since been disposed of, and

(b) if so, with what result^
The Deputy Minister of Communlca- 

tloas (Shri Khurshed Lai): (a) and
<b). Ten out of the twenty 
cases have been disposed of, 
cials co n cern ed  having been i^instatea 
in service. One official has since b e ^  
re-arrested by the Police and the d i^  
posal of his case must await his ^  
lease. In 4 cases, orders are be li^  
is.sued to reinstate the 
The other 5 cases are stiU under 
considerationc

Local Advisory Committees

9. Shri KamaOi; WiU the Minister 
of Railways be pleased to state:

(a) the number of Txwal Advisory 
Committees that have been constitut
ed by Govem m«it on the various 
Indian Railways; and

(b) the number of meetings held by 
each of these advisory committees 
during the last twelve months?

The Minister of State for T n asp a rt 
and Hallways (Shri Saathaiiam): (a)
24 Local Advisory Committees have so 
far been constituted by Government 
on various Indian Railways. On tiie 
BUtaner State» Dholpur State, Jaipur 
State, Jodhpur, Rajasthan and Semdia 
State RaUways recently taken over by 
Government, there have been no such 
committees so far.

(b) The number of meetings held by 
the 24 Local Advisory C o m m itt^  
during the 12 months ending 31st 
October. 1950, is detailed below:—

Local
Advisory

CommiUees

No. of 
meet
ing*

Remarks

(1) Aaaam Ry,» 
Faadu.

(2) B.,B.*C.I.Ry 
Bombay.

(3) B^B.ACI.Ry.
Ajmer.

(4) B.3.&CX Ry
Ddhi.

(5) B . N . Ry.» 
' '  CiOcutta

4 ♦Includes one speoial 
joint meeiiiig of 
theG. I. T. and 
BB&CI Raihraj^, 
Bombay Ooanmit-
tees,

4 of those are Jotnt 
meetings of Ajmer

'5
aadDelhi Commits 
te e ^ S h r fd a t Ah- 
medabad on 
January* 1950 and 
80th September, 
1960 and 2 at New 
DoJhi and Ajmer 
held on 8th
1950 and 8th July, 
1960, respectively 
and joint meet
ing of all three 
Committees of the 
BB&CI Railway 
held at Bombay on 
14th Jux^ I960.

More m«Ung» 
not bo held P»«ly
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Lock!
A dvisory

C onun itt^

No. of R em arks

(6) B. N. By.» 
Nagpur

due to the non- 
reoeipt of subjects 
for discussion from 
the members and 
partly to the pro
posal in respect of 
reorsamsation of 
the Committees be
ing under conaider
ation.

(7) B. N. By., 4 
Bihar/Orisaa

(8) E. I. Ry.. < 
Calcutta

{»)B .I.B yo  i 
Luoknow/ 
Kanpur

(10) B. P. By., 
DeOu

(11) OXP.Ry-, 
Bombay

(12) G JP . Ry^ 
Kanpur

(13) OJJ».By^ 
Nagpur

(14) MftSMBy., 
Madras

(15) MtSMBy.. 
Bsngalore

(16) O. T. By..
Mussaffarpur.

(17) O. T .^y ., 1 
(Jorakhpur, \

(18) O .T.By., r  
Izatnagar. J

(19)B.I,Ry., , 
Trichittopoly.

Local No. of 
Advisory meetings 

Committees

Remarks

(20) N. 8. Ry., Nti The Committee had 
Secunderabad. praoUoally c e a ^ .

to function owing 
to the unsettled 
conditions prevail
ing in the State of 
Hyderabad prior 
to and after the 
Police Action.
New Committee
wM formed only on 
6th October, 1960 
and no meeting 
could l>e held upto 
31st October, 1950.

(21) Sauraehtra Ry., 6 
Bhavnagar.

(22) Sauraahtra Ry.> 3 
Jamnagar.

(23) Saurashtra Ry., 2 
Junagadh.

(24) l ^ o r e  1 
Mysore,

►re St. Ry., 3

6 Includes a joint meet
ing of aU the tlu'ee 
committees of the 
O.T. Railway heki 
at Allahabad City 
on 23rd September,
1950.

3 Joint meetings held 
at Lucknow. Kath>
godam and Baoaras 
Cantonment on 
11th March, 1960, 
3rd June, 1950 and 
23rd October, I960, 
rei^>ectively.

2 The TeconBtitution 
of the Committee 
wae under con
sideration in con
sultation with 
Madras Govern
ment tiU May 1960 
and the reconsti
tuted Committee 
b^;an to ftmction 
oaJy from 1st June, 
I960.

E lectric P ower House in  Delhi

I t .  Shrl SidhTa: (a) Will the Minis
ter of Works, Mines and Power be
pleased to refer to the reply to my un
starred question No. 91 asked on the 
10th August 1950 and state as to when 
the work on the new electric power 
house in Delhi of 20,000 KW capacity is 
likely to be finished?

(b) How many new connections have 
been given in Delhi from 1st January 
up to date for private, residential and 
business purposes and also for Govern
ment buildings?

(c) How many buildings still re
main uninstalled with electric power?

(d) When are they likely to get con- 
ne^ons?

The Deputy Minister of W o ^ ,  
Mines and Power (Shrl Buragohain):

(a) It is expected that one of the 
two 10,000 KW Turbo-Generator Sets 
with two steam boilers will be com
missioned during the
1951 and the second unit of 10,000 KW 
with one boiler would be completed by 
February 1952. The fourth boiler has 
suffered minor damage due to ^  acci
dent during erection. This will r^ u l t  
in some delay in the completion of the 
new power house.
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(b) I t if regretted tliat the ififorma^

tion in respect of categories mentioneti 
by the hon. Member is not available. 
Statistics are being maintained only 
lor Residential (both private and 
Government), Commercial and Indus
trial Connertions. A total number of 
1056 new connections has been given 
between January and the end of Sep
tember 1950 in the areas served by the 
Delhi Central Electric Power Authority 
Limited, and between January and the 
end of October, 1950 in the areas 
served by the New Delhi Municipal 
Committee, as follows:—

Delhi Central Now Delhi Total 
E lectric Power Municipal 
Authority, C >mmitt^»e
Limited.

(I) Rerideniial 331 140 67 ^
(private aud (128 Q overii-
Govern- ment build-
metit). ing')

{2) CommfiveitkX 257 84
(21 G n  t. Offitea)

(3) Imiurt’ia l 44 . .  44

Total 1,056

Separate statistics for Govemntcnt 
buildings are not maintained by the 
Delhi Central Electric Power Author'ty,

4C) No statistics have been main- 
taiJied of buildings which have not 
beon supplied with electric connections. 
If tne hon. Member refers to cfinnec- 
tions sanctioned bu t not actually pro- 
vi»ied the number of premises ’s

(d) 75 per cent, of the outstanding 
connections referred to in (c) above 
are held up or delayed on accoimt o1 
cither consumers not complying wJih 
the procedure laid down in the Indian 
Electrici^ Act, 1910 or non-payment

of dues’ or other disputes. The remain
ing 25 per cent, are ^p ec ted  to be co’̂ i- 
nec-ted within a period of a month or 
so.

TEiEPHONe F actory at BikNGAi>9R£

11. Prof. K. T. Shah: Ca) Will the 
Minister of CaraiitiiBicatioDS be pleas
ed to state what capital Investrrjent 
has already been made in the tel<^ 
phone factory at Bangalore by Gov
ernment?

(b) What arrangements have been 
made lo r using the patent of
private concerns necessary for the pro
duction of telephone instnimenfe, :hetr 
pnns, and accessories?

The D ^ t y  Mtni^ter of Conmnnlca- 
tfMs Khurshed Lai): (a) Bs. 92
lakhs, including Rs. 25 lakhs invested 
by 'the  Mysore Government. A provi
sion for another Rs. $0 lakhs has been 
made for the financial jrear 1950-51 
which will be utilized in the course of 
the year.

(b) Under the Agreement between 
the CJovemment of India and the 
Automatic Telephone and Electric 
Company Limited of England, tbe 
Government are entitled to make use 
of all patent and manufacturing rights 
in the possession of that CompazKf 
with regard to teleph<»ie instrumeols, 
their parts, accessories and exchange 

and other equipment. Government are 
obtaining all the necessary information 
Irom the Company from time to  time 
with rejiard to manufacture of tele
phone equipment For the type of 
telephone equipment which CJovwTi- 
ment are manufacturing it is not 
necessary to have patent rights from 
any other private concern.
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PARLIAMENT OF INDIA

Tuesday, 21st November, 1950.

The House met at a Quarter to Eleven
of the Clock.

[M r . Speaker in the Chair]
QUESTIONS AND ANSWERS

{See Part I)

11-45 A .M .

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL—

concld.

Mr. Speaker: The House will now
proceed with further consideration of
the Bill to amend the Administration
of Evacuee Property Act, 1950. Clause
2 was under discussion.

The Minister of State for BehabUita- 
tion (Shri A. P. Jain): Sir, some points
•f legal importance were raised yester
day and the discussion was postponed
with a view to elucidate those points.
I would like to say a few words with
regard to those points.

Two points of some constitutional
importance were raised in the House
yesterday. The first was whether in
view of the automatic repeal, under
Article 254 of the Constitution, of ?̂ ll 
State Laws repugnant to Laws mode
by Parliament relating to matters con- 
t^ned in the Concurrent List, it was
necessary to repeal the existing Laws
relating to the Administration of Eva
cuee Poperty as contemplated by sub
sections (1) and (2) of the proposed
Section 58 in the Amending Bill.

The second point was whether apart
from the .specific repeal of two Laws
by sub-section (1) of the proposed Sec
tion 58 a further omnibus repeal of
corresponding Laws can be made In 
the manner provided by sub-section (2)
of the proposed Section 58.

As regards the first point, the neces
sity for specific repeal of State Laws,
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despite the provisions of Article 254 o f
the Constitution, will become clear if
the types of situations that might arise
in the absence of a specific repeal, are
examined. Article 254 of the Consti
tution merely provides for repeal o f
those provisions of State Laws which
are repugnant to the provisions of a
Law passed by Parliament. A State
Law may, however, contain in addition
to provisions repugnant to the Law
made by Parliament, provisions which
overlap the Central Law. When Parlia
ment enacts a comprehensive measure
relating to the Administration o f
Evacuee I^operty, it should certainly
be considered whether or not the pro
visions in a corresponding State Law,
which are not automatically repealed
by Article 254 of the Constitution,
should be allowed to prevail. I have
no doubt in my mind that it would
make for administrative confusion un
less we make It very clear that only the
Central Law, which is comprehensive
enough in itself, will be allowed to
prevail and that odd Sections of the
State Law will not be allowed to pre
vail in addition to the comprehensive
Central Law. Again unless a .‘*pecinc
repeal were provided for, the fieter- 
mfiiation of the question whether a
particular provision in the State Law
were repugnant to a provision in the
Central Law in terms of Article 254 of
the Constitution, would depend upon
the decisions of courts of law and
meanwhile Custodians would not be
clear in their minds as to which pro
visions ought to be applied to the
business before them.

The specific repfeal of earlier legisla
tion. when a subsequent comprehensive
legislation is passed, is not a novel
phenomenon. It is a well established
practice supported by experience and
legal and administrative necessity.
When it is our intention to replace a 
State Law entirely by a Central Law.
the implementation of the intention 
should not be left to the delicate ir.ter- 
pretation of Article 254 of the Consti
tution.

As regards the second point, it has.
been a well established practice that
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[Shri A. P. Jain]
wherever a consolidating Law is pas
sed, all the existing Laws bearing on 
the subject, as also all usage and custom 
contrary to the consolidating Law, un
less expressly saved by it, are repealed. 
A comprehensive repealing provisiori 
ot the type of clause (2) of the pro
posed Section 58 is not new to this 
House. Such a provision has been 
made in several Laws passed by 
Parliament and as an instance I may 
mention the Merged States Laws Act 
(Act LIX of 1949).

Shri Hussain Imam (Bihar): Yester
day we were discussing the two quest
ions to which the hon. Minister has 
i^eferred tb. One was whether we can 
use words which are Indefinite, such 
as “ any law existing at the time in any 
State is hereby repealed” , and whether 
that is a good form of law or not. The 
second point which was made by the 
Deputy-Speaker was, that while the 
competence of the Central Legislature 
to legislate on concurrent list for the 
States is established, whether it does 
include the power to repeal a State 
leglfelation. These two were the points 
which were being discussed yesterday. 
We had expressed the desire that it 
would be better if the hon. the Law 
Minister would throw some light on 
the subject for our guidancfe and for the 
future guidance of this lElouse.

Shri Naiiruddin Ahmad (West 
Bengal): May I add a word or two?

Mr. Speaker: I must state for the in
formation of the hon. Member that I 
have read the complete proceedings of 
yesterday over this question.

Shri Naziruddin Ahmad: I am not at
all Repeating what was said yesterday. 
The point I am raising is whether this 
House is competent to repeal a law 
passed by the State. It is admitted 
that if this House passes a law 
which is inconsistent with any State 
law, then to the extent of that incon
sistency or repugnancy the State law 
becomes inoperative. But that does not. 
carry us far. The question is 
whether we can repeal it. There will 
be practical difficulty to this extent 
that if we repeal it, it is killed 
for ever. But if we leave it at the stage 
that to the extent of inconsistency it 
is invalid, then this invalidity lasts so 
long as the Central law lasts. If the 
Central law is later on repealed or 
changed, the power of the State law 
r ^ v e s . So, the better course, consti
tutionally, would be to keep the State 
law alive only to the extent of consis
tency with the law pAs^d by Parlia- 

If we tepeal ft t t o  it is killed 
for ever. So far as I um^rstand it. the 
incoriiastent laW ift the should live 
In a state of suspended animation, to 
be revived as spon as the Central law 
la mOdlAea t(t

The same consideration is justified 
by a reference to article 251 of the 
Constitution which says that the State 
may pass any laws, but if the Parlia
ment passes any law and if the Slate 
laws are inconsistent with the Central 
Idw then to the extent of that incon
sistency the iState laws shall not pre
vail. But this invalidity of the Statê >, 
law is to continue only so long as the 
Parliamentary law continues. The in- 
yalitlity is temporary, subject to the 
Parliamentary law being alive. There
fore, I submit that it would not be com
petent for us to repeal a State law but 
merely declare that the State law is 
invalid to such an extent as it is in
consistent with this law. That is all 
that I had to submit.
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Shri M. A. Ayyaagar (Madras): 
Yesterday I was no doubt under the 
impression that there was no power 
in Parliament to repeal any provision 
or legislation passed by the State legis
lature, but on referring to ihe pro
viso to clause 2 of article 254 it appears 
that indirectly that power is also vested 
in Parliament. The proviso reads:

“ Provided that nothing in this 
clause shall prevent Parliament 
from enacting at Any time any law 
with respect to the same matter 
including a law adding to, amend
ing, varjring or repealing the law 
so made by the Legislature of the 
State.”

The word “ repealing” is there. It 
may be argued that this proviso relates 
only to clause (2) and not to clause (1>. 
Clause (2) refers to a case where in 
contravention of an Act of Parliament, 
a Legislature of a Part A or Part B 
State passes an enactment which is 
contrary to the provisions of the Parlia
mentary Statute, and if that State law 
has been reserved for the consideration 
of the President and has received his 
consent, then that law passed by the 
State Legislature will prevail in that 
State over a similar provision in the 
Act of Parliament. But it is always 
open to Parliament to repeal that State 
law. Therefore, this reference to re
peal in the Proviso seems to apply only 
to clause (2) of article 254 and not to 
clause (1).

This case is not one which cojities 
under sub-clause (2) of Article 254. 
The Act of the Hyderabad State has 
not been reserved foft ^he consent of 
the iHresident and therefore sub-clause
(2) does not apply. If sub-clause (1) 
alone applies, the question is whether 
there is any right in Parliament to re- 
petd ahy provision. Therefore, we had 
a doubt ye8t4>ird  ̂ aiid si^d ĥat we 
naed not hive this sub-clause (2) 
sayhiĝ  that iht ptovisioii  ̂ Whteh 
inconsistent are r^pealodrDttt we May
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let the Constitution to take care of it
self, especially under sub-clause (1)
which says that whichever provision in
an existing Statute made by a State
Legislature is repugnant to a similar
provision in an Act of Parliament
3hall, to the extent of the repugnancy,
become void. I thought therefore that
a special provision repeahng the Act is
not warranted by the Constitution, as
w en  without such a provision the law
under Article 254 will make ihe pro
visions in the corresponding Statute of
the Hyderabad State void and inopera
tive. However, we would like to hear
the hon. the Law Minister on this point.

The Minister of Law (Dr. Ambed- 
kar): At the outset I would like to say
that the point which has been raised,
namely, whether the Parliament can
by law repeal a State law in the con
current field, seems to me to have been
raised at a very late stage. This
Parliament has passed, I am sure,
very many laws which contain a pro
vision whereby Parliament has specifi
cally repealed a State law in the con
current field. My friend Mr. Jain re
ferred to one of them, which is the
last one which Parliament has passed,
namely, the Merged States Act (Act
LIX of 1949). If my friends interested
itt this subject were to refer to the
provisions of this particular law, they
Will find that there are very many laws
Which fall into th^ concurrent field and
which were enacte i by the States which
have been repeale*! by this particular
Act, Therefore, s(' far as practice is
concerned, I do nol think there is any
thing novel in the i^roposal introduced
in this Bill. Of course, it might be con
tended that this practice is not in keep
ing with the prOvJ’.ions of the Con
stitution and that it has no warrant in
the Constitution. 7 think that this
practice is perfectly in consonance with
the Constitution.

My hon. friend Mr. Ananthasaj^anam
Ayyangar has very rightly referred to
the proviso to sub^lause (2). The im
portance of this proviso, in my judg
ment, lies in this, namely, that it is
possible and open to Parliament to
make a law not only amending, vary
ing, or adding to any law made by the
State in the concurrent field, but it has
also the power to repeal that law. I 
think this is quite clear from the pro
viso. So far as this proviso is con
cerned, the power is specific that
Parliament can repeal a law made by
the State in the concurrent field. But
my hon. friend Mr. Aninthasayanam
A^angar*s point was that this pro
viso ifl related only to subKdause (2).
Now, 1 think that if he will ^ p iy  his
mind to the necessities >nentioned in
<mb-clause (2) he will fhd why the
OmiitlHition thought it enough to
atttfeh proviso to sub<lause <8) and

did not feel it ^necessary to extend it
to sub-clause (I). As my frifends will
see, sub-claiise (2) of article 254 refers
to a law, which—if my friends will
allow m^— I would call as a ‘protected
law’, that is to say, a law which is not
only passed by the State Legislature
but a law which was reserved for the
consent of the President and to which
the President has given his consent.
That is the law which is referred to
in sub-clause (2). Now, it was felt
that it might be argued that in the case
of a law which, though passed by a 
State Legislature relating to the con
current field, nonetheless was reserved
for the consent of the President and to
which the President had given his con
sent—obviously on the advice of the
O ntral Government which represents
the wishes of Parliament—the Central
Government may be deemed, I -im 
putting the argument, to be ‘estopped*
from doing any further thing by way
of injuring that particular Act either
through amendment or otherwise. It
was to eliminate this kind of argument
that once the law having t>een protec
ted the Central Government—to use
the term in the Evidence Act—was
estopped, so to say, from taking any
further action that the proviso was in
troduced. It was felt not necessary to
extend this proviso to sub-clause (1)
because the expression ‘to make a law* 
is itself so wide that it could cover even
the repealing of a law.
12 Noon*

What does ‘making of a law* r:ican?
The making of a law, in ordinary
terms, means: to enact an enactment
where none exists; or, where an enact
ment exists, to add to it, to vary it, to
amend it, or to repeal it. All that is
covered in the broad phrase ‘making
a law’. Therefore, as making a 
law included making a law repealing
an earlier Act or creating another
Act, it was felt that such a provision
as contained in the proviso was un
necessary in respect of sub-clause (1)
of article 254. Therefore, article 254 
carries the general implication involved
in the phrase ‘making of the law* 
which includes repeal of the law. As
sub-clause (2) of article 254 wa3 felt
not to carry t*iat implication,—because
of its protected character,—the pro
viso was added to it. Therefore, my
submission is that there is nothing un
constitutional in Parliament making a 
law repealing a law made by the State
Legislatut^ in the concurrent field.

With regard to the other point
whether you can make a general
omnibus law repeaUng certain laws, it
seems to me that there again there is
nothing iitiiMper in that. What arc
we doing by having this omnibus law?
What we epu^.have done was to have

, esich one ^aliii| with
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a specific law, saying that we repeal
this Act; another Act saying that we
repeal that; and a third Act saying
that we repeal a third one. Instead
®f doing this kind of thing, we did It 
ki a collective manner.

Shri M. A. Ayyangar: You could
have added a schedule here.

Dr. Ambedkar: That also might
have been done. These are various
ways of doing it. I do not deny that
some ways, in some cases, may be
better than others, but so far as the
general principle involved in the Bill
is concerned, I do not think that there
is anything unconstitutional or con
trary to the practice of the Draftsman.
My friends will see that I have, for in
stance, introduced a Bill called the
‘Part B States Bill’ in the present
session, to which there is a schedule
attached. Every one of the Acts is
mentioned there. The reason is, as I 
will explain when the matter comes up,
that certain laws could not be applied
without certain adaptation. Therefore,
a schedule had to be introduced that
this law shall become operative subject
to this adaptation. There are certain
others such as Cooch-Behar where no
such schedule exists, because adapta
tion requirements are not necessary.
That might come up today or tomorrow.
We therefore have a general clause and
I do not think that there is anything
unconstitutional or improper in the
sub-section which is contained in my
hon. friend’s Bill.

Shri J. R. Kapoor (Uttar Pradesh):
There is one point which remains un
answered and that is whether it; is
open to us to enact a section in a
hypothetical manner. I quite under
stand and appreciate what has fallen
from the lips of the learned Law
Minister that rather than attaching a
schedule of the law that is intended
to be repealed, we may say in a 
general manner that all the existing
laws of a particular type are being
repealed. So far as that goes  ̂it is
quite clear. '

But then the question arisas as to
whether it is open to us to say that if
there exists any law anywhere, in any
corner of this country, that also is
being repealed—the law the existence
of which we are not sure ourselves.
Can we enact a section in this
hypothetical manner not clear in our
mind as to what exactly is the Act
which it is our intention to repeal.
That is the point on which I v/ould
like the hon. the Law Minister to
throw some light.

Mr. Speaker: Do we not many times
legislate by saying “Notwithstanding

anything contrary to any law for the
time being in force” ? Do we not use- 
that expression?

Shri J. R. Kapoor: But then at that
time we are sure in our mind that
there are some laws somewhere which
is repugnant to what we are repeal
ing.

Mr. Speaker: That is exactly the
position here too.

Shri J. R. Kapoor: I would then be
very glad if the hon. Minister of State
for Rehabilitation tells me whether
there is any law in existence in any
State today which it is his intention
to repeal by sub-clause (2) of clause
2 of this Bill?

Shri Hussain Imam: No law, to our
knowledge, exists which is being
repealed.

Mr. Speaker: As 1 said 1 W3s not
present in the House yesterday, but I
have read the proceedings. My mind
was working in a different direction.

So far as this Bill goes, this point la
more or less of an academic interest.
But it raises a general question. On
the facts, it is clear that the power is
being properly exercised, as I feel
about it. To my mind, the real diffi
culty in the application of the facts o f
the present case is this. When the
original Hyderabad Regulation was
passed and \vhen the Ordinance was
passed in 1949, this House had not the
power to include Hyderabad in that
Ordinance. But when the subsequent
Act of 1950 was passed, this House had
jurisdiction over Hyderabad. There
fore. it is perfectly competent to pre
sume that a law passed by this House
when it had jurisdiction over the Slate
of Hyderabad, will fall through, if it
be inconsistent under Article 254.
But what happens to what was enact
ed prior to the jurisdiction over
Hyderabad, not merely as regards the
provisions of that particular law, but
as regards the validity of the acts
done in pursuance of the previous law.
If the acts done in pursuance of tiie
Hyderabad ordinance of 1948 or 49» 
passed at a time when this House had
no jurisdiction to legislate, if such acts
are challenged now, how are they
going to be protected? That is how I
was thinking about it. Therefore, it
appeared to me, on reading the pro
ceedings, that it is essential to say that
all the provisions of that ordinance
stand repealed, and also the other part
of giving legality to all acts done or
orders passed. That is, I think, what
sub-section (2) seeks to do

So far as the powers of repea? are
concerned, the hon. the Law Minister
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has amply clarified the position and 
I have nothin#? more to add to what 
he has said. But 1 was just wonder
ing that, to the extent to which any 
law of a subordinate legislature is in
consistent with what we do* we can as 
well say that, in our opinion, such and 
s»uch law shall not stand and t\ny- 
thing that they have done will be in- 
ronsistent with what we express our
selves here. That can be done vnder 
•clause (1).

I entirely agree with the interpreta
tion of the word “make** given by the 
hon. the Law Minister, which is wide 
■enough. But assuming that you want 
to put it in a restricted manner, still 
you can make any law by saying, we 
are not prepared to accept the logisla- 
tion of Hyderabad as contained in 
Regulation No. so and so of such and 
^uch a year. If you could as well en
act such a provision, why not shorten 
the phraseology and say: “we repeal” . 
It really makes no difference In sub- 
utance, to my mind.

Does the hon. the Law Minister wish 
to say anything further? I do not 
think it is necessary now.

Dr. Ambedkar: t have already made 
the position clear, Sir.

Mr. Speaker: Then I will put the 
amendment to the House.

The question is:
In clause 2 in sub-section (2) nf 

the proposed section 58 of the 
lAdministration of Evacuee Pro

perty Act, 1950, for the words 
^corresponding to this Act” , sub- 
?!titute the words, brackets and 
figure “which corresponds to this 
Act and which is not repealed by 
sub-section (1)**.

The motion was adopted.

Shrl Naziniddin Ahmad: Sir, I beg 
to move:

In clause 2, in sub-section (3) of 
the proposed section 58 of the 
Administration of Evacuee Pro
perty Act, 1950, for the word 
‘̂action” occurring in line six sub

stitute the words “ such action” .

This is only a drafting Amendment 
for what it is worth.

Shri A. P. Jain: It is not Acceptable 
to me. The words “ such action | will 
mean reference to an action mentioned 
before, while there is no such mention. 
Therefore, the addition of the words 
“ such action” would create conluslon 
rather than clarify matters. I am 
uorry I cannot accept it.

Mr. Speaker: The question is:
In clause 2, in sub-section (3) of 

the proposed section 58 of the 
Administration of Evacuee Pro
perty Act, 1950, for the word
' action” occurring in line six 
substitute the words “ such action” .

The motion was negatived.
Shri NaEiniddin Akniad: With regard 

to the legality of this measure it 
has been already decided. We fully 
accept that. But I object to ihe form 
in which the amendment has been 
brought, namely, that in substance we 
repeal such Acts and enactments, if 
any, if they are inconsistent with this 
Act. I submit, Sir, that this will lead 
to a great deal of confusion, a thing 
which the hon. the Minister of State, 
is very anxious to avoid. I think the 
very laudable object with which the 
hon. Minister is actuated would be 
frustrated in this case. We have in 
many places in the Constitution said 
that laws inconsistent with the Consti
tution shall to the extent of incon
sistency be void. The result of this 
has been that a large number of Acts, 
whether existing or passed after the 
Constitution, have had to be declared 
ultra vires.

Mr. Speaker: What particular v^ord- 
ing is he objecting to in this clause?

Shri Naziniddin Ahmad: Clause 2 
reads “ If, immediately before the com
mencement of this Act, there is in 
force in any State to which this Act 
extend.s any law corresponding to this 
Act, that corresponding law shall 
stand repealed” .

Mr. Speaker: It does not say ‘in
consistent*; it says ‘corresponding' 
law.

Shri Naziniddin Ahmad: My
objection is not to that. It is rnther 
the unspecified character of our target 
to which I object. The hon. the T.aw 
Minister has said that it is perfectly 
legal. I do not deny that. But it is 
our practice in enacting, repealing or 
amending Acts—in our periodical Act 
of revision or removal of obsolete laws 
and changing laws which are incon- ! 
sistent with the modern trend of  ̂
events—to jgive the list of the Acts 
which are to be modified, chan4»ed or 
repealed. In this case a kind of indo
lence has supervened and a habit of «

Sassing over things carelcssly is be- : 
ind this draftsmanship. It woul-l not ' 

have been difficult to find out exuctly 
what really have been the ’ aws which 
correspond to this law and to what 
extent these things require to be . re
pealed. If we leave the law as is pro
posed in this Bill, the result of this
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would be that people will be wonder
ing as to how much exactly does cor
respond to the present Bill and how 
much not. The exact decision would 
be left to a matter of speculation 
and probably one will be driven to 
go to the Supreme Court for a ftnal 
clariiication of the matter. Instead of 
leaving things in the air like this it 
would have been far more satis
factory to indicate exactly what, we 
really want. If it is competent on our 
part to repeal laws there is no dilTi- 
culty in repealing them or amending 
them in the way we desire— t̂he exist
ing laws can be amended, repealed or 
modified, in any way. As it is, this 
will lead to a great deal of confusion. 
It is not always an easy matter to find 
out to what extent a law is inconsistent 
with this law and so forth. It has led 
to difficultios already...

Mr. Speaker: Again, the wording is 
not ‘inconsistent*; the wording is
‘corresponding’ law.

Shri Naziruddin Ahmad: With re
gard to corresponding law the exact 
difference would be rather subtle to 
find out.

Pandit Thakur Das Bhargava (Pun
jab): ‘Corresponding’ is more certain.

Mr. Speaker: It
opinion.

is a matter of

Shri Naziru^dlQ Ahmad: Sir, I sub
mit the list would have been much 
more satisfactory.
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-  ^ cy,lu fS JU£aa^

)S J  ea I
f J c /  )+->

-U5, ^

-  j*  K j j  jjjjJlJf

Jol4S^I fS >̂ 3) t_>f

(repeal) ^
■ uj^) o * - e

cr* >> (inconsistency) 
IjL* ^  £

- ^  fcj* (Constitution)
5W5T ^

5JW5T *nn srrar f  ?

c)'

-S?

j u l  ,,l sS jb ^ 'ss  ^

^  u y „ ^  ^

^  u V

- 4  iK «

(English translation of the above 
speech)

Shri Hussain Imam: Sir, I nlso want 
to make certain submissions in this- 
regard. I have to submit only this 
much that our apprehension is n-i«rdbr 
what may aptly be described by thm 
proverb that ‘a burnt child drea<^ 
fire’. The hon. Minister is including 
a provision so that he may not face 
any difficulties in future. I think he 
is becoming rather over cautious and 
so much caution is unnecessary. Had 
there been any such law, the Depart
ment or the Ministry concerned wer# 
sure to have a knowledge of the samou
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Today is the 21st o f November and 
si^cAent time has passed in between 
April and Novem|?fir. Had there been 
any law of the kind then we would 
have known of it. The hon. Minister 
need not exercise so much care. It is 
also not necessary to repea), the 
Hyderabad Act. In case there is any 
inconsistency, our Constitution is there 
to set the matters right.

Fniidit Tiiakur Das Bharfirava: But
what is the harm in doing so?

Shri Hussain Imam: There is no 
harm. Only this habit is a bad one 
cMid for that matter, while speaking 
in Urdu, respectfully I will subnv.t to 
the hon. Minister that this sort ol 
further precaution is unnecessary. It 
is good to exercise care and pre
caution but here in this case it is 
simply a useless act.

Shri Meeran (Madras): With regard 
to sub-section (2) of the proposed 
.section 58 in clause 2 of the Bill, in
stead of the words “corresponding to 
this Act” I think it would convey the 
sense if it is said “ corresponding to 
Act XXX I of 1950” . That is what, I 
think, is intended. It is not this Act 
which is meant. This is only an 
Amending Act. What is contemplated 
here is “ if, immediately before the 
frommencement of this Act, there i? in 
force in any State to which this Act 
extends any law corresponding to this 
Act”—that is, Act X X X I of 1950 ..

Mr. Speaker: May I point cut that 
“ this Act” means the Act mentioned 
just now by th? hon. Member. When 
this Amending Act is enacted the 
section will be incorporated in the 
original Act X X X I o f  1950. Thi? is 
an Aniending Bill.

SJiri Meeran: This difficulty comes 
in whether it is repugnant to or corres
ponds with that. With reference to 
that I thought it will allay tho fear 
expressed by some hon. Members if it 
is made clear that it corresponds to 
the other A ct Of course, when it is 
incorporated in the main Act it will 
only mean that. But now to mak« it 
clear it would be better if the words 
are something like this, namely 
“extends any law concerning the 
Administration of Evacuee ProTperty 
Act” . Because the question whe*iier 
it corresponds to or is consistent with 
or repugnant to, and all that leads to 
a divergence of interpretation. There
fore I think that the words I U^ve fust 
how suggested will convey the «ense 
and will hot lead to the other possible 
interpretation whether it oorrt^spo^ds 
to or is con^tent with qx repuflfnant 
0̂ and Qiat. AU dimculSSs 

might not arise if y«u use the wot^i 
“ concerning the Administraticn of

Evacuee Property Act”  in the place of 
“ corr^pjonding to this Act” .

S<w:i A. P. Jain: I am very grateful 
to my hon. friend Mr. Hussain Imam 
who, I believe, has paid me a great 
compliment He ^as said that I have 
tried to be over-cautious. Sir, I have 
tried to be fool-proof as well as knave- 
proof so that if there is a foolish 
Custodian he may not make a mistake 
and V there is a knavish evacuee he 
will not be able to over-reach him. 
That is the object of this amending 
Bill. ^  I have achieved it I would 
have achie\^ed the purpose.

Shri M. A. Ayyangar: May I say a
word regarding tne word ‘correspond
ing’?

Mr. Speaker: The hon. Minister has 
already replied. I could have certainly 
called upon the Deputy-Speaker if he 
had indicated his desire to speak on 
this earlier.'

The question is:
That clause 2, as amended, 

stand part of the Bill.
The motion was adopted.

Clause 2, as amended, was added to 
the Bill.

New Clause
Shri A. F. Jain: Sir, I move:
After clause 2 add the following new 

clause:
“ 3. Repeal qS Qrdinance XXVII 

of 19^0.—The Administration of 
Evacuee Property (Amendment) 
Ordinance, 1050 (XXVII of ll'50), 
is hereby repealed.”
I need not say anything about the 

amendment because bet>yeen the two 
sessions of Parliament an Ordinance 
was passed and that Ordi^iance is 
longer necessary. This clause repeals 
th^t Ordinance.

Prof. Rauga (Madras): 1 nave only 
one suggestion to ma)ce. The number 
of such ordinances is increasing and 
I do not know if care is taken by Gov
ernment to drafi them properly. I 
would like to suggest to Government 
that they should take an early oppor
tunity of constituting a small com
mittee Qf t t^  House w ^ se  adv^e 
they would be able to seek; the com
mittee can be convened at short notice 
and only after submitting their draft 
proposals for their ordinances, thcyr 
sWuld be able to givA their flniihliif 
touches and then promulgate them as 
ordinances. I ^ p e , Siiv suggestion 
would be acceptable to wvem m ent.
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Mr. Speaker: The niu' ion is:
After clause 2 add i!u lollowing new 

clause:
“ 3. Repeal of OTdinufice XXVII 

of 1950.—The Administration of 
Evacuee Property (Amendment) 
Ordinance, 1950 (X X VIl of 1950), 
is hereby repealed.
The motion was adopted.

The new clause 3 was added to 
the Bill.

Clause 1 was added to the Bill.
The Title and the Enacting 

Formula were added to the Bill.

Shrl A. P. Jain: I beg to move: 
“That the Bill, as amended, be 

passed.”

Mr. Speaker: Motion moved:
•That the Bill, as amended, he 

passed.”

yZ^X^ u>Ua. ^

>>̂ 1 1  J h  ^  ^

j W  £  (intending evacuee)

« ) » ^  h  ^  J

>44

^  (session)
*j I ,'»* o * “  *
If j U x -  i

lS>

^  If

^ ^  ^  £ (amendment)
^  O H '

£  yyi CM. J i  ^  *S

i ^ L r k

{English translation oj the ahot^e 
speech)

Shri Hussain Imam: 1 had already
submitted that the Bill is all right so far 
its reasons go. But in his earlier Bill 
on the subject certain stiff provisions 
regarding the ‘intending evacuees* had 
been included and I had made a re
quest that, he may, should it be so 
necessary, after consultations, bring 
forward another Bill in this very 
Session. Further I want that he may 
kindly express the opinion his Ministry 
holds on the point. So far this Bill is 
concerned, it remains unaltered even 
after this amendment and it is being 
passed almost in its original form. I 
hope that the Bills he will bring for
ward in future after due thought will 
be passed similarly.

Mr. Speaker: The question is:
“That the Bill, as amended, be

Reserve Ba; : of 350
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The mjtion was adopted.

RESERVE BANK OF INDIA (AMEND
MENT) BILL.

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move:

“ That the Bill further to amend 
the Reserve Bank of India Act, 
1934, be referred to a Select Com
mittee consisting of the hon. Dr.
B. R. Ambedkar, Shri M. Anantha- 
sayanam Ayyangar, Shri T. T. 
Krishnamachari, Pandit Hirday 
Nath Kunzru, Shri B. L. Sondhi, 
Shri T. A. Ramalingam C!hettiar. 
Shri Prabhu Dayal Himatsingka, 
Shri Satyendra Narayan Sinha, 
Shrimati G. Durgabai. Shri Arun 
Chandra Guha, Shri B. Das, Shrl 
Syamnandan Sahaya, Shri Ram- 
nath Goenka. Shri Gokul Lai 
Asawa, Shri V. S. Sarwate, Shri 
Upendranath Barman, Shri Bali 
Ram Bhagat, Srijut Rohini Kumar 
Chaudhuri, Ch. Ranbir Singh, Shri 
Mahavir Tyagi. Dr. M. V. Ganga- 
dhara Siva, Prof. N. G. Ranga and 
the Mover, with instructions to re
port by 7th December 1950.”
Shri B. Das (Orissa): Sir, I do not 

wish to serve on the Select Committee.
Shri C. D. Deshmukh: I am sorry; I 

intended to omit the name. I had l^en 
notified of his desire. I withdraw the 
name of Mr. B. Das.
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Shri T. Husain (Bihar); The name 
of Dr. Ambedkar has b< < ’proposed as 
a Member of this ComMii tee. As far 
as I am aware as a Lav; 'Minister by 
virtue of his office he is a Member of 
all Select Committees whether his 
name is proposed or not. Why should 
we do anything which is redundant?

Mr. Speaker: It is better to have the 
name there. There is nothing lost by 
it. Then the point is that his name is 
before the Committee in a very pointed 
manner.

Shri T. Husain: Does it follow that 
if his name is not proposed, he is not a 
Member? The rules are very clear. 
Why not follow the rules?

Mr. Speaker: The rules certainly pre
vail but the mention is in addition to 
the provision of the rules and if a man 
is mentioned twice, then, of course, he 
comes in. I shall place the motion be
fore the House now.

Motion moved:
“That the Bill further to amend 

the Reserve Bank of India Act, 
1934, be referred to a Select Com
mittee consisting of the hon. Dr.
B. R. Ambedkar, Shri M. 
Ananthasayanam Ayyangar, Shri 
T. T. Krishnamachari, Pandit 
Hirday Nath Kunzru, Shri B. L. 
Sondhi, Shri T. A. Ramalingam 
Chettiar, Shri Prabhu Dayal 
Himatsingka, Shri Satyendra 
Narayan Sinha, Shrimati G. 
Durgabai, Shri Arun Chandra 
Guha, Shri Syamnandan Sahaya, 
Shri Ramnath Goenka, Shri Gokul 
Lai Asawa, Shri V. S. Sarwate, 
Shri Upendranath Barman. Shri 
Bali Ram Bhagat, Srijut Rohini 
Kumar Chaudhuri, Ch. Ranbir 
Singh, Shri Mahavir Tyagi, Dr. M.
V. Gangadhara Siva, Prof. N. G. 
Ran^a and the Mover, with ins
tructions to report by 7th Decem
ber 1950.”
In this connection, a request has been 

made to me by the hon. the Minister 
for Parliamentary Affairs that I should 
slacken the convention, which I believe 
to be a very sound one, that people 
who are placed on the Select Com
mittee should not so far as possible 
take the time of the House in placing 
their views before the House. They 
should give a chance to other Members 
to say what they have to say and they 
may consider those points of view and 
then discuss the Bill in the Select Com
mittee. The request made to me is that 
some Members who feel an amount of 
interest and who can throw U«<ht may 
be given an opoortunity this time and 
I have agreed to do so, without creat
ing a precedent and this is only in 
exceptional cases like this because I

find that some of the provisions of the 
Bill are important ones; but I am not 
giving them an opportunity for purpos
es of placing whatever they have tc say  
fully about the Bill but placing their 
view-points before other Members to 
enable the other Members to know 
what is passmg in the minds of pro
minent Members of the Select Com
mittee and to invite their views. With 
that object in yiew, I am slackening 
this rule, but that does not mean that 

' every person will necessarily be givenr 
a chance or ought to get a chance.

Shri Naziruddin Ahmad (West
Bengal): It is a very good suggestion 
that the Members of the Select Com
mittee should express their views so 
that the other Members might know 
what is passing in their minds.

Mr. Speaker: That will all depend on 
the nature of the Bill and I can visua
lize exceptional cases and, there
fore, in this particular case I must 
slacken the rule to some extent.

Shri C. D. Deshmukh: The Reserve 
Bank of India Act, 1934 hos been in 
force now for over 15 years.

[M r. D ep u ty -S p eak er in the Chair]

During this period it has been 
amended on several occasions mainly 
for special emergent purposes, 
especially in connection with the Bank
ing Act and the nationalization of th^ 
Bank. Experience of operations has, 
in the meanwhile, disclosed the need 
for amendments from time to time. It 
has been the policy of the Reserve 
Bank not to seek to promote these 
amendments singly. A sufficient 
number of these amendments have now 
accumulated and it is considered desir
able to promote them. At the same 
time, constitutional changes have taken 
place and they also make it necessary 
to amend the Reserve Bank Act in 
certain particulars. The present 
measure, therefore, contains amend
ments which fall into these two <*lasses.

I shall first deal with the amend
ments necessitated by the constitutional 
changes. With the financial integration 
of the Part B States with the Union 
Centre, it is now desirable, and no one 
will doubt the desirability, that the 
application of the provisions of the 
Reserve Bank of India Act should be 
extended to them, so that in due course, 
the Reserve Bank will occupy towards 
them the same position as it does in 
regard to Part A States. The Bill 
accordingly seeks to extend the pro
visions of the Reserve Bank of India 
Act to all the States except the State 
of Jammu and Kashmir. The existing 
financial and banking arrangements in

21 NOVEMBER 1950 India (Amendment) 352
Bill
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these States are not of the same 
pattern, nor they are of the same 
standard. Therefore, it is necessary 
that there should be some provision to 
all )\v an ec lectic application of the 
provisions of the Reserve Ban]c of India 
Act as circumstances indicate. That 
has been secured by way of an
Explanation to section 21 and it will be 
found in elause 9 of the Bill, namely, 
to withhold the mandatory provisions 
of sections 20 and 21 of the Act from 
coming into operation with immediate 
effect in Part B States. At the sam^ 
time, power has been taken for the 
Central Government to authorise their 
application to some or all of the States 
as and when feasible by a notification 
in the Gazette of India.

Since the Bill was drafted, the
Reserve Bank have felt that it may not 
be possible foi’ them to undertake in 
any Part B State all the functions 
mentioned in the section at the same 
time. Therefore, it has occurred to us 
that there should be a provision to 
allow the Reserve Bank to undertake 
only such functions in any given State 
as they consider it possible or desir
able for the time being to undertake. I 
propose therefore to move a suitable 
amendment at the Select Committee 
stage to achieve this object. This plan 
has the advantage that it leaves scope 
for giving effect to some of the re
commendations of the Rural Ranking 
Enquiry Committee in connection with 
treasury arrangements in Part B 
States. These recommendations are 
under consideration at the moment.

Now, I come to the second and more 
important group of amendments, that 
is, those which have been shown as 
necessary by the experience of its 
operations gained by the Reserve Bank. 
The most important of these is the 
ex tens on of the period of accommoda
tion provided in section 17-(2) (b) of 
the Act. I would refer to clause 6 of 
the Bill, sub-clause (2). There has been 
a persistent demand that this period 
be extended as the present period pres
cribed in this sub-clause (2) (b> is not 
sufficient for productive finance for 
agricultural operations. That is the 
finding of the Co-operative Planning 
Committee and it is also the conclusion 
reached independently by the Reserve 
Bank, who hope that if the period is 
extended, it would enable the co
operative movement to take fuller 
advantage of the finances which the 
Reserve Bank makes available to them.

Prof. R«nfa (Madras): Have they
asked only for twelve months?

Sliri C* D. P f^m ukh: Yes.
The next important amendment Is 

that containecl in sub-claUse ( 4 )  of

claqse 6. This really is ip the nature 
of a clariflcation. There is no aectlpn,
I should imagine, of the Reserve B fu^ 
Act which has been misunderstooa 
more than this particular section, al
though any one versed in legal inter- 
pretatjon can construe it only ia 
one way, namely that the documents 
of title to goods themselves are requir
ed to be transferred, assigned or 
pledged. The key words in this sectioa 
are the words “documents of title to 
goods” . If these have not been trans^ 
ferred, then, it is not possible for the 
Scheduled feank which seeks accommo
dation from the Reserve Bank to 
create such documents, because that 
Bank is not the mercantile agent of the 
customer as defined by section 1 of the 
Indian Sale of Goods Act. That is to> 
say, the Schedule Bank must have 
given an advance to its customer 
against documents of title to goods and 
not against the goods themselves, if it 
has to pass this paper on to the Reserve 
Bank for obtaining accommodation 
from it. The words “documents of title 
to goods” are defined in section 2 of the 
Indian Sale of Goods Act and they in
clude bill of lading, dock warrant, 
warehouse keeper’s certificate, wharf
inger’s certificate, railway receipt, 
warrant or order for the delivery of 
goods and other documents used in the 
ordinary course of business as proof 
of possession or control on goods or 
authorising or purporting to authorise 
either by endorsement or by delivery 
the possessor of the document to trans
fer or to receive goods thereby re
presented. The sum and substance of 
this is that only such documents as are 
fully negotiable instruments are eHgi- 
ble for collateral under this sub-section. 
Now, it happens that there are not 
many licensed warehouses in the 
country and therefore the scope for the 
application of this section is restricted. 
That is a separate problem which has 
to be taken care of and which the 
Reserve Bank has attempted to take 
care of by indicating to the States the 
nec^sity of legislating for t^^ 
estabUshment of licensed warehouses. 
Whatever that may be* and h ow ev» 
res-ricted the ?cope of this particular 
section may be, the purpose of th^ 
present amendment is merely to make 
cleiar the meaning of it.

Prof. Eanga: Which section?
Shri C. p. Deshmukh: Section 17 (4) 

(d). The words occurring there are: 
“ supported by documents of title on 
goods which have been transferred” . 
The word “wl^ich” can only m e ^  
**whicn documents of title” aiid if yoi( 
were tp construe it as “which goodd *̂, 
then the section becomes inapt>ncable. 
Qf course, as it is, it is Clear to anyone 
who is versed in legal interpretation,.
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but in order to avoid misconceptions 
on the part of people dealing with the 
section in the courM ot their work, it 
has been considered desirable to clarify 
it by the amendnrtent proposed.

Now I come to another sub-clause of 
this clause and the object of that is to 
include all the remittances which the 
Reserve Bank deals with. The Act as 
U stands, does not provide for the 
Reserve Bank issuing remittances other 
than demand drafts or purchasing 
T.T.s—telegraphic transfers. In practice 
the Reserve Bank has been called upon 
to issue remittances in all kinds of 
purchase of telegraphic transfers, and 
it is proposed to bring the law into 
conformity with the present position. 
That will be found in sub-clause (6) of 
clause 6 of the Bill.

Then It has been found in practice 
that the stipulations regarding the 
limits and maturity of the government 
securities which may be held by the 
Bank statutorily provided in Section 17 
(8) of the Act are unduly restrictive. 
At one time it is possible that there 
were some justiftcations for the pro
visions. but it is quite clear that there 
is no reason to continue them now, 
especially in view of the transfer of the 
Bank to public ownership which has 
taken place since the measure was en
acted. These stipulations fetter the 
discretion of the Central Bank to enter 
upon the market operations, and they 
have really no para l̂lel in legislation 
concerning the other Cqmmonwealth 
Central Banks, and so it is the advice 
of the Reserve Bank that these re
strictive provisions shoulci be deleted.

Prof. Ranga: In what sense are they 
restrictive?

Shri C. D. Deshmtikh: You have to 
read the original section and then......

Prof. Ranga: If the hon. Minister will 
kindly be a little more explanatory...

Shri € . D. Deshmukh: It is in sub
clause (c) where we say, “ the second 
proviso shall be omitted.*’ It is the 
second proviso of the main Act which 
contains the restriction.

Mr. Depuly-Speaker: Are all the
restrictions removed?

Shri C. D. Deshmukli: Yes, all are 
removed, and the discretion is left to 
the Reserve Bank to manage this in 
accordance with the Central Bank 
principles.

* The next amendment included ix̂  Uiia 
clause t^c^tes to Arrangements 
the Reserve Bank can make oh behalf

of the Governments of foreign
countries. The Bank has been calied 
upon to maintain an account and 
render other banking services for tiiese 
governments, and this is not at present 
covered by the A ct So we are tnking 
the opportunity to amend the Act to 
permit of those working arrangernents. 
That is in clause (7) (b) of clause 6- 
of the Bill.

Lastly, the only other sub-clause I 
need refer to is the provision which 
allows the Reserve Bank to purchase 
the shares of the International Bank. 
That was inserted by an amendment 
made s6me time ago. We find now that 
there is no provision for the purclwse 
by the Reserve Bank of the securities 
issued by the International Bank, and 
it is now proposed to fill in this lacuna. 
That will be found in sub-clause (8) 
of clause 6 where we state that for the 
words “ in the shares” the words “ irt 
the shares and securities” shall be 
substituted.

The next important clause of the Bill 
is clause 10. Now, under the existing 
provisions of section 26 of the Reserve 
Bank of India Act, it is incumbent on 
the Bank to accept currency notes for 
payments after they have been declar
ed to have ceased to be legal tender, 
at all its offices and agencies, and for 
an unlimited period. Now, it has been 
found necessary from the administra
tive point of view to restrict the period 
up to which the notes are required to 
be accepted at the agencies, and to pro
vide for their acceptance after a certain 
specified period, at the Bank’s oflAces 
only. Therefore, it is proposed to 
amend the Act to empower the Central 
Government to notify a date up to 
which the currency notes which have 
ceased to be legal tender, shall be 
accepted for paynient at the agencies 
of the Bank, that is to say, the offices 
qf the Imperial Bank, such notification 
b^ing issued as and when a particular 
category of notes are declared to have 
ceased to be legal tender.

•ifhe next important amendment is 
contained in clause 13, and that relates 
to the return submitted at present by 
the scheduled banks to the I^serve 
Bfiink. under section 42(2) of the Act. 
The existing form of the return does 
not require the scheduled banks to 
show tnejr investments and their 
balances other banks in current
acpoun^ AH the money at call and 
short notfise, and the banks are not also  ̂
required at present to furnish the 
return of demi»nd bills purchilsed by 

although they are required to 
spow the amount of such bills dis
counted by them. Well, after a great 
deal of experience in the controT o f  
commercial banks, the Reserve Bank:
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considered it desirable that they should 
be supplied with information under 
these heads by the scheduled banks* to 
enable the Reserve Bank to keep in 
touch more precisely with the money 
market conditions from week to week. 
The proposal, therefore, is to amend the 
Act, and to require the banks to in
clude information referred to above, in 
their weekly returns. So the whole of 
this section will replace the original 
section, in section 42 of the Act.

The only other portion of the Act to 
which I need draw attention is sub
section (7) which is proposed to be 
added to section 42, that is towards the 
end of clause 13. It has been brought 
to the notice of the Reserve Bank and 
the Government in recent months that 
some of the scheduled banks which 
have migrated to India from Pakistan 
are not able to comply strictly with the 
statutory requirements regarding the 
maintenance of minimum deposits, 
submission of returns etc. Now, all 
these difficulties are real, and indeed 
Government and the Reserve Bank 
appreciate them, but so far it has not 
been possible to exempt the banks fi'om 
the operative sections of the Act with
out undertaking special legislation for 
their amendment. And to meet situa
tions such as the above it is proposed 
to invest the Reserve Bank with dis
cretion to grant exemptions in deserv
ing cases from the operation of the 
relative provisions as and when con
sidered necessary. This will be in 
consonance with the other and more 
important powers which are exercised 
by the Bank under the Banking Com
panies Act.

For the same reason we consider it 
suitable to direct the Scheduled Banks 
to submit the prescribed returns now 
to the Reserve Bank, because the pro
vision of the Act requires them to sub
mit separate retura*? to the Central 
Government and those provisions will 
now be deleted.

1 have referred to the more 
important of the amendments included 
in the BUI and I have also referred to 
an amendment which we propose to 
bring in at the Select Committee stage. 
There are one or two other amend
ments which occurred to us and we 
shall take the opportunity of bringing 
them forward. On^ such reMM to the; 
pciwers which a Deputy Goviwar lOKf 

authorised to exercise in the absence 
of the Governor. Before the 
putionalisation of the Bank this wai,̂  ̂
taken care of by the general regular > 
tions and there was a provision where
by, in the absence of the Governor, a 
Deputy Gbvemor duly nominated by 
|;iim was authorised : transact all the

usual business of the Bank which might 
be transacted by the Committee ol 
the Central Board. That power is 
missing at the moment from the pre
sent Act, whereas the necessity for the 
Deputy Governor to exercise such 
powers continues, especially in the 
absence of the Governor out of India 
on official business, which is apt to be 
lor fairly long periods. Therefore we 
consider it necessary that provision 
should be made in the Act to enable 
the Governor to delegate to a Deputy 
Governor the powers vested in him 
under the Act. I am afraid that was 
an omission which should have been 
noticed when the nationalisation 
measure was being considered.

Then the other amendment which 
we wish to propose to the Select Com
mittee is in respect of the return Tinder 
section 42 (2). Since the Bill was 
drafted it has been represented that 
the period of two days which is pres
cribed for the submission of the 
returns involves unnecessary expendi
ture on the part of banks in obtaining 
telegraphic information from their 
branches. It is therefore proposed 
that the period should be altered to five 
days and in order to provide for the 
special difficulties of any bank ov/ing 
to the geographical position of Us 
branches, a proviso should be added 
allowing extension of the period in 
special cases to ten days.

That, Sir, covers most of the 
important amendments. I am so»ry 
that this Bill was printed before a 
wish was expressed in the House that 
there should be notes on clauses and 
that is why I have taken some care to 
explain the more important clauses in 
some detail. In fufture of course all 
such Bills will be accompanied by the 
usual notes on clauses

Shrl B. Das: You have said nothing 
on agricultural credit.

Mr. Deputy-Speaker: The hon.
Member will ha\̂ e ample opportunity 
to speak later.

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[M r . S pea k er  in the Chair]

LIBRARY COMMITTEE OF 
PARLIAMENT

Mr. Speaker: I have to inform hon. 
Members that I have appointed the 
following Members on che Library 
Committee of Parliament which will



3f59 Reserve Bank of 21 NOVEMBER 1950 India (Amendment) 360
Bill

continue till a new Committee ip. con
stituted during the next session*.

Prof. K. T. Shah.
Shri M. V. Rama Rao.
Sbri Dev Kanta Borooah.
Shri H, G. Mudgal.
Shri Bali Ram Bhagat and 
Shri M. L. Dwivedi.

RESERVE BANK OF INDIA (AMEND
MENT) BILL—contd.

Mr. Speaker: We will now resume 
discussion on the motion just moved 
by the hon. Finance Minister.

Shri B. Das: 1 support the motion for 
referring the Reserve Bank Amend
ment Bill to a Select Committee. It 
is no small consolation to me that 
twenty-three years after the first 
Reserve Bank Bill was thrown out, 
fourteen years after the Reserve Bank 
Act as the. foreign Government wanted 
it was passed, and two years after the 
nationalisation of the Reserve Bank 
was sanctioned by this House, my hon. 
friend the Finance Minister has intro
duced a Bill whereby agricultural 
credit will be rendered to the people 
of India. I did interrupt at the end of 
the speech of my hon. friend the 
Finance Minister to ask what yr&s the 
new clause he was introducing to give 
agricultural credit. Now, I read from 
the Statement of objects and reasons 
as was drafted by his predecessor, our 
old friend Dr. John Matthai:

“There has been a persistent 
demand for extension of the period 
of accommodation that the Bank 
may make available for pro
ductive finance in the field of agri
culture and co-operation.”
Perhaps the clause is there, only my 

friend, the ex-big banker did not think 
of the very great consequences to this 
House and to the people at large*

Shri C. D. Deshmukh: On a po/nt of 
personal explanation, Sir. I referred 
to that particular clause.

Shri B. Das: To us the representa
tives of the masses it has been a 
question of life and death, but those 
who worked and controlled the 
Reserve Bank Acts in the past paid 
little heed to the demand of the people 
of India about agricultural credit. And 
two years ago when my hon. friend 
Shri K. C. Neogy brought the Reserve 
Bank Act to nationalise the Reserve 
Bank, many of us complained that it 
was a piecemeal legislation. It did not 
envisage what nationalisation required 
and what the country required.

Talking of nationalisation, we have 
just nationalised the Reserve Bank,, 
but the spirit is not yet nationalised. 
The spirit of the Board of Directors 
.should be nationalised. Inspite of the 
representatives of the Government of 
India being there, they are not work
ing in that spirit of nationalisation. In 
1947 when thLs House demanded the 
nationalisation of the Reserve Bank 
and its master the Imperial Bank of 
India which I characterised as the 
enemy No. 1 of India, .......

Shri Sondhi (Punjab): An eremy 
cannot be a master?

Shri B. Das: You do not know how 
the Imperial Bank is the master of 
Indian national economy. Snemy No.
1—I did say that in UA7. I 
occasionally come across reports on the 
working of the Imperial Bank of India 
in the Press. I have seen no occasion 
to revise my opinion. I do not think 
the Reserve Bank is yet nationalised 
or that I have obtained the sovereign 
status of independence in India wlien 
I am part of a colonial system, The 
Reserve Bank is not nationalised as 
long as the Imperial Bank handles all 
its resources, as long as foreign 
employees abound in large numbers in 
the Imperial Bank of India. Sir, how 
can I have true national credit, how 
can I have national development and 
prosperity when the Imperial Bank is 
playing ducks and drakes with the 
finances of India? The Imperial Bank 
is a Scheduled Bank. So also are 
dozens of other Banks. Why is it that 
no other Scheduled Bank handler tlie 
huge resources of the Government of 
India and the State Governments 
amounting to the tune of Rs. 800 to 
1,000 crores? The Imperial Bank 
pays no interest to the State Govern
ments or to the Government of India, 
and yet it was whispered, though not 
mentioned by any of the representa
tives of the Treasury Benches on 
the floor of the House, that in ^̂ iew 
of our peculiar relations with Pakis
tan we will postpone the date o f  
nationalisation of the Imperial Bank. 
We hear murmurs, one hears whispers 
all over India that there are foreign 
employees of Imperial Bank who have 
played ducks and drakes with the 
finances of the Imperial Bank not in 
our country but in a country whifh is 
today treated as a foreign country, as 
an alien country. Whatever money 
has been wasted or has been embezzled 
or defalcated, how can the Imperial 
Bank get it from that Government in 
Pakistan? How are we sure that 
those Englishmen who were so ho.stile 
to us when we attained independence 
in 1947, are not hostile to India’s 
national credit? That point should be 
examined and my hon. friend should
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Jbring forward at an early date a Bill 
to nationalise the Imperial Bpnk of 
India (Hear, hear.) Every one of us, 
including the Deputy-Speaker, who 
was a Mennber of this House in 1034 
at the time the Reserve Bank Act was 
passed, wished that the Imperial Bank 
should be nationalised. Nationaiisa- 
tion or no nationalisation, the Govern
ment of India is a sovereign Govern
ment and it should not hand over the 
credit of the people of India to one 
particulalr bank where aliens are 
employed and which operates in wi 
alien ccuntry always to the discredit 
of Indi^. And wlial harm have the 
scheduled banks done? What harm 
have the Central Bank of Indl-a, the 
Bank of India, the Punjab National 
Bank, or the new United Bank of Cal
cutta which is shortly to be formed 
under the chairmanship of my esteem
ed friend Shri K. C. Neogy, done? Why 
<ieposit our credit in a bank which is 
<ompletely under foreign control and 
whose Directors are old fossilised 
specimens who sat humbly at the feet 
o f  the foreign masters and at times 
repeat the same trick and lick the feet 
o f  my esteemed friend, the Finance 
Minister Sjt. Deshmukh. It is no use 
my Finance Minister sitting there, con
trolling the Reserve Bank on behalf of 
me and allowing the national credit of 
India to go to build up the credit of 
-another alien State which is hostile to 
us at every stage. I do hope that the 
Select Committee will enquire into the 
lollies of the Imperial Bank of India in 
Pakistan and find out how much 
money has been embezzled and how 
the alien officers employed in it are 
working against the national credit 
and prosperity of India. I leave it at 
that «nd I do trust that my hon. friend 
Shri Ananthasayanam Ayyangar will 
do the rest in the Select Committee.

Those of us—and there are only a 
few in this Parliament—who parti
cipated in the debate of 1934 will 
remember that in 1927 we were instru
mental for the rejection of the Reserve 
Bank. In 1934, we became a little 
wiser. We thought, ‘Let us nave the 
Reserve Bank and save at least the 44 
millions in gold, so that something of 
value will be left for India when the 
Englishman leaves.’ Well, he \eti us 
40 millions in gold, but he saw to it 
that he stole 4,000 millions of gold and 
gave three-fourths of it to the U.S.A. 
Government, the guise of Allied 
Powers. He bled us white, but could 
not pinch the other 40 millions, which 
is today tbe national gold reserve of 
India, At t|iat time. mo?t of us wanted 
that If ^ e  ^
be the Nfetlohal

niitSS

InJia, elf 
it do

Imperial Bank under the directio?is of 
the Reserve Bank do not filter hack to 
the people. The Reserve BanK may 
have big clients arid capitalistic and 
industrial Directors, but the benefit to 
the commercial and industrial com
munity does in no way help the people 
of India. For six months we discirssed 
the Reserve Bank Bill in the Select 
Committee, in the House and at other 
places. We were able to introduce 
only that little Section 54 of the 
Reserve Bank Act which now my hon. 
friend wishes to be implemented, but 
our foreign masters with bayonetr  ̂ at 
our necks only yielded to the opening 
of an Agricultural Credit Department 
in the Reserve Bank. The Reserve 
Bank went on carrying out research on 
agricultural credit and how money 
could reach the multitudes, but it did 
nothing more. I find from the second 
Annual Report dated sometime in 1950, 
that the nationalised Reserve Ban't has 
devoted two pages to agricultural 
credit side. It is said that this Depart- 
meht is collecting facts and statistics, 
but nowhere is it suggested that the 
Reserve Bank is going to finance agri
cultural credit for national develop
ment and agricultural prosperity. When 
Dr. Matthai earlier in this year intro
duced the Bill in the House, some of 
us felt that Government was getting 
nationalised and at any rate the
Finance D^artment was getting 
nationalised. But alas, I wish that my 
hon. friend Sjt. Deshmukh had 
dtest’ended a little to the plane of 
comhion people like myself and appre
ciated what we want most. To us, 
nationalisation does not rtiean State 
ownership nor hundreds of capitaUstlc 
industries. To us, it means the policy 
that was enunciated by his predecessor 
Dr. John Matthai in the last Budget 
session, namely, that there should be 
mixed economy and rural self-suffi
ciency. T have yet to know whether 
my hon. friend Sjt. Deshmukh stands 
for mixed economy; whether he stands 
for self-sufficiency in all soheres; 
whether he wants mass prosperity. Of 
course, he had a chance and he could 
have detailed what his conception of 
agricultural credit is and how he 
expects that it will filter to the masses.

Why does the Government of India 
want all scheduled banks to deposit 
their money in State treasury and 
Government of India treasury 
monies? The Imperial Bank—national 
e n ^ y  No. 1, which title it still 
bears—^went on financing any 
foreigner In the past who came here 
with hb money or little money. His 
buslnegis was flpahceci and financed 
not with the Impteiial Bahk’s own re
sources but w  credit krid r^ources 
o f  in t then Ckn?ernhient o* Indiiei. To
day also iht i?iWit gcrtrig ihore to



finance foreijpi companies and con
cerns ancj it is being squandered in an 
alien State and my Government has 
no control over the finances of the 
Imperial Bank in Pakistan. If State 
revenues would be impartially de
posited in all schedule banks, the 
scheduled banks will finance co
operative bartks and the sm&ller agri
culture bank^, so that agritultural 
credit will ittfiltrate to the villages and 
there will be self-sufficiency and 
national pi^ospefity. I urge the Select 
Committee to examine this important 
^spfect of the Bill.

Sir, I talked to Dr. Matthai on 
several occasions, because there was 
no measure before the House, that I 
•did wiant a comprehensive Bill so that 
we here as well as the people outside 
may feel that the Reserve Bank is 
the national Bank of India. CKiring 
the last session a question was put in 
this House about oui* gold reserves 
which did not evoke a satisfactory 
reply, ^fow what is the Reserve 
Bank? The great banker that -he is 
Sit. Deshmukh was privileged to be 
the first national Governor of the 
ieserve Bank. We had every con
fidence in him when he became the 
first national Governor of the nationa
lised Reserve Bank. He belonged at 
that lime to the community ot 
bankers. But if he thought that every 
pie of money should be secured to the 
rich people to build up their indus
tries, he had a wrong conception of 
nationalisation. I told Dr. Matthai, as 
I was saying, that he had not produc
ed a comprehensive nationalised 
Reserve Bank Act. The amendments 
which were moved by Mr. Neogy sub
sequently were jilst tinkering with the 
Act to give the Reserve Bank the 
status of a State owned bank. If I 
remember aright, it only converted the 
shareholders* bank into a State owned 
bank. But where is the objective of 
the Reserve Bank? When Sir George 
Schuster brought forward the Reserve 
Bank Bill in 1934. some of the older 
Members of this House will remem
ber that our hearts were full at the 
flight of distressed gold and silver 
from the country, thanks to the policy 
of our alien masters. At that lime 
the Reserve Bank Bill rame up before 
the House. We thought that we must 
create a Jleserve Bank to conserve the 
gold that was left.

Well, Sir, I do not hold my hon. 
friend J ti-  l?eshmukh re^ttttible tor 
what w .  MWth&i conceiVteft bt Mr.

,h .K « WN “
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Sir, I do appeal to the Members of 
the Select Committee to examine why 
the Imperial Bank happens to be the 
only heir of the Reserve Bank’s 
money and the resources of the 
Government and the people of India. 
Again why should not the scheduled 
btinks receive deposits on Government 
account? If we do that more cheap 
credit will be available to the people 
of India. The Bariking Act, which 
my hon. friend mentioned this morn
ing had empowered the Reserve Bank 
so much that it controls the day to 
day functions of all scheduled banks. 
If the idea of the Reserve Bank and 
the Government of India is that pro
per control should be exercised on 
scheduled banks, I have no objection 
to it. But 1 can never understand 
why the Reserve Bank does not permit 
these scheduled banks to receive de
posits of resources of Provincial Gov
ernments and the Government of
India. I may also tell you that there 
are big business concerns in India who 
have larger balances than the State 
Governments in the combined branch
es of the Imperial Bank. But unless, 
as I said earlier, the Govei*nment of 
India, the Swaraj Government of
India decides that the Reserve Bank 
should be nationalised in spirit and
it should not pamper the legacy they 
have received from the alien prede
cessor things will not improve. I
recollect that the Government of Indid 
also sends a director to the Imperial 
Bank.

Mr. Speaker: The point that the 
hon. Member is making is an import
ant one no doubt. But 1 was just 
considering as to how it is within the 
Rcope of the present Bill. He has
sufficiently made out a case for nationa
lisation; but he need not go into
further details and may confine him
self to the spopf* of the Bill before the 
House.

Shri B. Das: Sir, I bow to your
ruling. The point that I was trying 
to bring out was that the Govern
ment of India had made a mistake in 
bringing this Bill as I told Dr. Matthai 
pirlvately. It must have been a com
prehensive nationlisation Bill. If 
the resources of the people and the 
State of India is not available to tne 
Reserve Bank to be circulated among 
the people, how can rny hon. friend 
succeed in Improving agricultural 
credit At^yhbW I bow to your ruling. 
I hAve dJucussed it. My hoh. friends 
hove un^lerstood what I am after and 
I am siiH? the Select Tommlttee will 
see that the Bill Is so amended that 
wie in no war obstructed by the 
Iii\t)(^l W tik  Which is iittitig titfit 
ofilMe ih m t im  of the B esem  Batik.
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[Shri B. Das]  ̂ ^As regards cons^uentlal amend
ments I have no objection. As re- 
aards amendments relatmg to exten
sion of credit in clause 6 I think they 
are necessary. In the past the foreign 
rulers saw to it that India did not get 
much credit whether from the Im
perial Bank or from the scheduled 
banks. Their objective was to obs
truct the development of Indian trade 
and industry. My hon. friend has 
« -  ^ done the right thing in that 
" ‘ respect and I welcome it.

As regards agricultural credit I 
want to ŝ ;e in proper shape and 
language that credit will be given in 
compre5iensive terms and not at tk)e 
sweet will of the agents of the Reserve 
Bank, which at present happens to be 
the Imperial Bank. Every small 
branch of the Imperial Bank functions 
as the agent of the Reserve Bank. If 
thal omcer oi the Imperial Bank that 
is so very alieri to the House and even 
to' th<; Government of India and the 
Imperial Bank functions as the sole 
agent of the Reserve Bank to give any 
credit—agricultural credit and credit 
to co-operative societies—then there 
will be serious trouble. When my 
friend Mr. T. A. Ramalingam Chettiar 
spei^es—I do not see him here at the 
moment— I am sure he will take the 
House into confidence as to how co
operative Banks have been troubled 
and harassed by the agents of Impenal 
Banks all over India. I do hope that 
my friends in the Select Committee 
will examine the matter and that 
the millc of kindness of the Govero- 
ment of India to the cooperative 
banks and agrifultural c r^ it  banks 
will flow freely and that the Imperial 
Bank does not skim it to such an 
extent that only water goes to toese 
banks. That is a pomt which 1 must 
emphasize in view of our past ex
periences, and very bitter ewerien- 
ces. of the treatment of the Reserve 
Bank towards national ^^edH and 
rural credit. My friends will haw  to 
go into it in the Select C or^ittee. I 
do hope the Select Committee will 
amend the Bill so that it »
proper Reserve Bank Act. We have 
done it in the past in this sovereign 
Parliament. We have extended the 
fcope of the Bill to make it compre
hensive. Therefore this can be don^
I do want the Select Coinmittee to sto 
that the directors of the Reserve 
including the representaUves of my 
hon. friend the Finance Minister, are 
all Indian nationals. Unless the 
directors think in ternis of natlonaU- 
sation, of a so^^eign State, of b r ^ -  
Ing national prosperity apA nauonai 
credit, the diehard directors 
resolve national and economic pro- 
Uems for which this sovereign Legis

lature stands and for which most o f 
us stand.

Sir, I support the motion.
Shri R. K. Chaudhuri (Assam): Al

though I am grateful to the powers^ 
that be for my selection as one of the 
Members of the Select Committee on 
this Bill, I must straightaway confess* 
that there is not much love lost bet
ween me and the Reserve Bank. I do- 
not know whether the Reserve Bank 
of India keeps in its reserve the riches 
of India or keeps in reserve for us the 
misery that has already previously 
happened to us in monetary matters, 
or whether it really wjiints to help 
us out of the difficulties we are in.
I understood that the Reserve Bank 
had as one of its functions to help the 
ordinary bonks and the scheduled 
banks. I had understood that the Re
serve Bank would exercise such super
intendence, supervision and inspection 
over the general banks that they would 
be able to put them on their legs in 
times of difflcully or that they would 
be able to caution the publi*.- as re
gards the condition of any particular 
bank. It was largely expected that 
the Reserve Bank of India would 
come to the aid of scheduled banks 
when they are in difficulties, difllcul- 
ties caused by circumstances beyond 
their control. It is in expectation of 
this implicit assurance that a large 
number of public bodies and a large 
number of private individuals had al
ways preferred to deposit their money 
in the scheduled banks and in the 
ordinary banks. But what is the re
sult of our experience? A large 
number of scheduled banks have gone 
to ruin, and in its wake a large num
ber of ordinary people who had 
struggled in their life and who bad 
somehow managed to make some sav
ing have also been ruined in their 
dealing with the scheduled banks. In 
Bengal a large number of scheduled 
banks had to go to ruin. I need not 
mention those banks. It Is v/ithln 
the knowledge of the Members of the 
House as well as the hon. the Finance 
Minister. I want to know from the 
hon. the Finance Minister <f the Re
serve Bank had raised its smallest 
finger to protect those banks, to protect 
at le£3st those banks which were in 
that predicament for reasons beyond 
their control. Did they raise their 
smallest finder to protect the public 
against the ruin which they were 
facing? Surely, the Reserve Bank by 
virtue of the provisions of section 42 
had been in possession of the know
ledge of the condition of each sche
duled bank and they could have. If 
they had clearly followed the provi
sions of section 42 of the old Reserve
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Bank of India Act, cei:tainly sounded 
a note of warning in time both to the 
scheduled bank and to its constitu
ents. I am yet to know that the R e
serve Bank had really performed that 
part of its duty,

In my small State of Asram we had 
only one indigenous sf'hedulbd bank. 
That scheduled bank had tp close it?; 
door about four or five moAths ago. 
Was there any warning giyen to the 
public about the condition of th^t 
bank? Was there an y . assistance 
given to that bank to stand on its own 
legs? That is the question which I 
should like to ask, 1 have known that 
it has been e?ctremely difficult for the 
indigenous bank to get the requisite 
capital issue. I had myself strenuous
ly tried to get capital issue for a small 
bank which would have been saved if 
that capital issue had been sanction
ed. I had gone from door to door, to 
the officers of the Reserve Batik as*, 
well as the officers of the Government, 
of India in the Finance Department, 
and I had failed to achieve any result.
I failed in convincing them that if 
the capital issue was granted the hank 
v/ould be saved and all the money of 
depositors would be saved. Rut the 
Government did not care, the Re.serve 
Bank did not care, to issue capital for 
that bank. I had also tried for one 
of the indigenous banks which was 
founded long ago, about twenty-two 
years ago—I had tried my level best 
to put it in the Jist of the schodu-ed 
banks. I had begged of my hon. 
friend’s predecessor and all the officers 
who had anything to do with the 
matter to secure the position of a 
scheduled bank for that indigenous 
bank. ■

But the result was quite unsuccess
ful. It is a sort of red-tapism which 
the Reserve Bank follows; it makes it 
impossible for the authorities o f ♦hat 
bank to undestand that the aims and 
objects of the establishment of a bank 
are no longer to help the capitalists 
but also to help the poorer people of 
society, to help them to learn to utilize 
a bank, how to save their own money 
and how to increa.se their money by 
investing in business, and .so far as 
that aspect of the matter is concern
ed, the Reserve Bank has been a com
plete failure. What happened in my 
own Province was this: Becausc tJie
only scheduled bank in the pro'^Ince 
failed, because this bank failed on ac
count of the neglect of the Reserve 
Bank, aiiother bank which was in n 
much better position also failed be
cause there was a great rush on that 
bank. The public thought that if 
there is nobody to help a scheduled

bank to stand on its legs and help to 
start again, it was hopeless to put any 
money in any bank and as a result 
of this, there was a rush on the bank 
and the bank had to close. I submit. 
Sir, it is all very well to bring to the 
Houjge a nice piece of legislation, to 
back it up with high-sounding opinions 
and high-soimding promises; it all 
very nice to nationalize a busines.s; it 
is all very nice to nationalise the ^ otor  
transport business by merely pui^^n  ̂
on a shining body; it is all very nice 
to have a nationalised Reserve Ban":, , 
to have a better building and better 
furniture for that oiTlce or as a matter 
of fact to raise the salaries of oflT.cer§ 
but it is a complete failure,, I shaU 
say, either to bring forth into this 
country more agricultural credit 
either to bring forth into this country 
banks which will really help in the 
fostering of industries or either tp 
bring up banks to help make our 
people parsimonious and econow^oaT 
and to lay by for the future. I know 
of instances. Sir. in which Govern
ment servants who had .served fo 
many years in life, nut their money in 
an indigenous bank with the hope of 
getting something out of it, but it 
failed miserably; it failed even thougn 
it was a scheduled bank. So, then, 
what is the use of having a scheduled 
bank? I sav that the present amend
ment to section 12 is certainly an ina- 
provement on the old section 47 but T 
believe it will mee  ̂ the same fate as 
the old provisions because very little 
care is taken to sec that the strict pro
visions of this section are carried out.

Sir, going through the Bill and heaj- 
ing the speech of *hc hon. Minister, I 
feel that it would not be much contro 
versial as far as the orovisions of this 
Bill are concerned. It is not the ro»i- 
troversy that may be raised in a parti
cular Bill which matters but in a Bill' 
of this kind more is needed than b 
mere legislation and the spirit c f  
carrying out that legislation should be* 
there. Provisions should be so m ade ' 
that no scheduled bank can lan6Tuî :h 
for reasons which are beyond thoir 
control We can quite realize that 
owing to circum.stances which hiivo 
prevailed immediately after the war 
there has been a gc^neral slump hr 
business and necessarily some b^nkij 
must fail It is at Ihis juncture thxit 
the Reserve Bank of India shou)() 
function. I do not care how far the 
legislation has been standing in the 
way of taking such action. If the 
legislation of the day has stood in the 
way of taking the action, I submit that 
the legislation of today has not very 
much improved the situation.

Shri M, A,. Ayymgar (Madras): T 
shall say only a few words, Sir. The
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hon. Minister has referred in his 
opening remarks fo the objects of the 
Bill and he put them under three 
categories: (1) ext^:nsion to the State 
(2) better working of the Heseno 
Bank and rural credit. There are 
sortie other nnatters also w>>ich have 
be^n diealt with, of /Tiinor im portanc’e.
So far as the exten.«ion to the States ip 

‘ concprned. with certain Umitatioijs, I 
have absolutely nothing to add to 
the hbn. Minister >*as said. As re
gards the better working of the Bank.
I ropsidep that the Reserve 3ank in 
IhiV country ought to be a I>anker’s 
bank or a Central Bank. Tt ought to 
be, bbth an adviser to the Government 
on the on^ side, and an adviser to the 
'banks on the other side; it ouglii lo 
he th9. foundation of all credit in t^s 
•rountry. Therefore, it is very net*er- 
sai-y that the persons in charge of ti:o 
bank should be TDersons who hove re* 
quisito knowledge of the affain. 
Banking; in general not only in India 
but in the world at large should have 
men with ripo experience who will bo 
able to direrl and influence the 
•decisions of the Gnvernment rind the 
public policy. I find that the'C is a 
sla('kcT)ing in that direction. There is 
a provision in this Bill wneroby 1he 
hon. Minister intends clothinj^ the 
Deputy Governor with the pov/ers of 
the Governor, to act in ins absenco 
ŵ hen the other man is engaged in 
other countries, with respect U: the 
International IVI.onetary Bank r̂ r even 
with respect to the Internati )nc‘l Bank. 
The hon. Minister himself said Ihrit 
for a long time the Governor may 
have to go out on one or other of 
these businesses outside India. There
fore. it becomes all the more r.eees- 
sary to see that all the persons who 
are appointed can discharge the one
rous responsibilitie.s, both under the 
original Reserve Bank Act before iia- 
tionalizalion and also the enormous 
obligations that have been inaposed on 
the Reserve Bank under the Bank)ng 
Act, which we revised only last year.
I desire that I ought not to be mis
understood. A compliment is <̂ ue to 
the hon. the Finance Minister that 
though he belonged to the I.C.S. he 
was taken into the Reserve Bank, he 
was trained there and after a time ne 
became the Governor; I think he was 
Secretary in the beginning and then 
became the Governoi oi the Reser /e

^  Sfcri C. D. Deshmukh: I resigned the 
service in 1941, Sir.

Shri M. A. Ayyanjrar: For a long 
time and on more than one occasion 
he w as the G overnor of the Reserve 
Bank. Now such experience is not 
brought to bear on the working oi 
the Reserve Bank by  other persons

who have been appointed recently.
I do not want to mention names, but 
it is the responsibility of the Finance 
Minister and whoever might be the 
Finance Minister, a very serious res
ponsibility rests with him in making 
selections for the top-most appoint- 
mei>ts so far as this matter is concern
ed. C^impbor cjpes wt, r.equire a 
propagaj>da macliiiixery but it extends ' 
of Its own ^ ccori The world knows 
whp is fft ap4 wlip not. The person 
who is cbpse^ Qu Ĵit not to be chosen 
for any pputic^l cor> î<JjBrations, 
Though I ^m lor na^Qoalwsation of 
this '5auk and thĵ  In^perial also,
I wpj^ld try tq avoid as far â  possi
ble"' meye political considerations 
weighjpg with the apppintment^ or 
th^ ruhning of th^se banks.

I will come later on to the 
amendment that is proposed with res
pect to sub-clause 8 of clause 17 where 
certain wholesome restrictions that 
have been hitherto placed on the 
quantity of Government securities or 
the amount of securities that are to 
be held and even these securities may 
belong to the Government of India or 
the Government of any State and those 
restrictions are souglit to l>e removed 
under this Bill. 1 want to a.sk the 
hon. Minister at a later stage in the 
proper administration of the bank as 
a whole is it at all desirable to remove 
those restrictions that were thought 
necessary at an earlier stage.

Now, Sir, I also learn that with 
respect lo the fundamental rules re
lating to services it has become a 
Bank directly to be managed by the 
Government though with an advisory 
Board but the fundamental rules that 
apply to the Government services here 
are not applied to that bank. It is an 
autonomous bank in that it has got 
its own rules even for recruitment and 
for the work which has to be done. I 
am not thoroughly satisfied with that. 
1 Would only request the hon. Finance 
Minister to see whether the time has 
not come when the whole bank struc
ture and working has to be overhauled. 
There have been so many amendments 
and amendments to this Bpserve Baiik 
Act. On account of the change in 
thie nature of the Reserve Bank, it is 
time to see whether it really serves 
the purpose that it was intended to 
serve when it was n<^tional:^ed.

I shall now come to rural credit. 
This has been a very vexed question. 
I do not want that the Reserve Bank, 
however big it might be, to be merely 
a big iron safe for the whole country. 
It is not merely intended to gather 
money from the various Sv.hedule 
banks where the surplus m oneys and 
savings o f the m iddle classes or other
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peopJe may be depgsited. Tc be a
hugK> iron s«fe is not the function of 
the Reserve Bank It must draw 
money from the various schedule 
banks and spread it through various 
<*hanneis and it must be the watch
dog of the industxia] and economic
prosi)Qrily of the country. 1 do not
^ay that the money should be frit^r» 
ed away: nor do I want that the
money should get dried up at the very 
source or foundation. In spite of the 
grandiose sections that have been in
corporated in this Act, as early a«? 
1934 when this Act was brought inlo 
being and the Reserve Bank was 
brought into cxistience, nothing has 
been done so far in regard to rural 
credit. Merely paper reseai^hes ha\'e 
been nxade and a highly conservative 
spirit has been running through every 
item of work connected with rural 
credit and rural uplitt. Ninety-nine 
per cent, of India lives in Uie viUages. 
But. it is unfortunate that so far as 
the Reserve Bank is concerned, it is 
a rich man’s Bank and not a poor 
man’s Bank at all. It only looks 
iitter the safely of the scheduled banks. 
It has no control over the scheduled 
banks and it would not even directly 
or indireclly ask them to spread them
selves into the various corners of the 
couiitry. It would not draw the 
money from the scheduled banks and 
distribute it; it will only keep it very 
safe. The Imperial Bank does not pay 
a pie as interest on current deposits: 
the money is rotting there. It will 
never reach the v îllage population. In 
the villages. Sir, you may not be aware 
of this, today, loans ha\'e to be raised 
paying interest at rates as high as 18 
per cent.

Shri Hussain Imam (Bihar): Twenty 
five in my province.

Shri M. A. Ayyangar; Sometimes, it 
is 25 per cent, according to the informa
tion that I receive from my hon. 
friend Mr. Hussain Imam. As 25 per 
cent, is against all statutory restric
tions imposed in various provinces by 
local legJsJ^ion. devices are created 
and when Rs. 100 is advanced, Rs. 25 
is withheld. God alone must be the 
witness for these improper and illegal 
transactions. Money has become 
scarce in village parts, though in the 
Rural Banking Enquiry Committee—  
I have a copy of their report before 
me—there is a recommendation as to 
how best to extend facilities for rural 
creiiit and rural finance. At an 
earlier stage, the Reserve Bank through 
its research officers came to this con
clusion that for ever, in perpetuity, the 
middleman, the shroff or some other 
money lender, ought to be there in 
the villages and except through him, 
money ought not be lent to the 
villagers. I do not know if the Re.serve

Bank has chan^^ its mind now. { 
do not Jtnow wJa l̂her it was the hoHr 
Finance Minister who was then in 
charge as Governor of the Reserve 
Bank or Mr. Nanavathi. There is an̂  
other aspect of the matter. The rich 
men in this country say that they have 
no money. The money has gone 
underground. It will never come out. 
They say all the money has gone to the 
villages. They say, “ Go to a village 
and you will find every hut converted 
into a golden palace*’. 9|ut, we stiU 
find there Is not sufflcient thatch to 
cover the roof of the house in the vil
lage. No doubt, on account of the 
higher prices, for cereals some richer 
m^h who have got large extents of 
land have been able to discharge their 
debts. But, they are once again laps
ing into their old state in which they 
were before the war. I do not know 
where the money has gone. Of course, 
there may be some money lingering 
here and there. I say. both in the 
matter of saving and credit, it ought 
not to be an one-sided traffic. If 
branches of banks are established in 
every village, making inoney available 
to the rural population, money will 
How back into the l)ariks. We must 
first allow the money to flow out be
fore it could flow l)ack into the banks. 
That kind of emphasis on rural pros
perity has not been kept in view by 
the Reser '̂e Bank. 1 am sure the hon. 
Finance Minister will not be merely 
satisfied with an amendment of one 
section viz. sec. 17 (2)(b).  What he has 
done is, instead of accepting promis
sory notes for a period of nine months, 
only, he sug/^ests they should be ac
cepted for a period of twelve m(mths. 
This is, no doubt, a step in the right 
direction. Some steps should be 
taken to see that rural credit is ex
tended either through co-operative so
cieties or by asking some of these com* 
mcrcial banks to open branches all 
over the country. I would even urge 
upon the hon. Minister, if necessary, 
to clothe himself with power to draw 
a percentage of the outturn of the 
various banks and create a Rural Bad 
Debt Fund, so that whichever bank es
tablishes a branch in a rural area, and 
unfortunately, owing to adverse cir-̂  
cumstances, weather or natural cause*, 
incurs a loss, to that extent, that losf 
might bo made good from it  We are 
always anxious to retain the copper 
pie safe in the bank and we would not 
allow it to go out. I would like that 
some steps should be taken in thil 
direction even if we were to incur 
some loss. We have not suffered any 
loss so far. We arc prepared to lose 
in other transactions, with respect to 
other persons by loans to industrialista 
but we are not prepared to lo.se by 
granting loans to Agriculturists. I am 
sure the hon. Finance Minister would
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not be satisfied with merely touching 
up section 17, but would take active 
steps in favour of enlarging rural cre
dit in various ways, if necessary by 
amending section 54.

I shall now come to the restrictions 
the removal of which causes some ap
prehension in my mind. Under sec
tion 17, one of the functions of the 
Reserve Bank is the purchase and sale 
of securities of the Central Govern
ment, a provincial Government of aiiy 
maturity or of such securities of a 
local authority as may be specified in 
this behalf by the Central Govern
ment on the recommendation of the 
Central Board. I am leaving the first 
proviso. The second proviso is:

“Provided further that the amount 
of such securities held at any time in 
the Banking Department shall be so 
regulated that—

(a) the total value of such securi- 
' ties shall not exceed the aggre
gate amount of the share capital of 
the Bank, the Reserve Fund and three- 
flfths of the liabilities of the Banking 
Department in respect of deposits;

(b) the value of such securities
maturing after one year shall not 
exceed the aggregate amount of the 
share capital of the Bank, the Reserve 
Fund and two-fifths of the liabilities of 
the Banking Department in respect of 
deposits; and

(c) the value of such securities
maturing after ten years shaH not
exceed the aggregate amount of the 
share capital of the Bank and the 
Reserve Fund and one-fifth of the z' 
liabilities of the Banking Department
in respect of deposits:’*

Similar provisions exist in the Bank
ing Act that at any particular time, 
the securities ought to be of such a 
nature that assets must be fluid; for 
meeting demand liabilities you must 
have cash 5 per cent.; for time liabi
lities, you should have 2 per cent, or 
2i per cent. Other restrictions also 
have been imposed regarding the 
manner in which securities ought to be 
held. A similar provision should be 
put down here. These restrictions are 
intended for the safety of the Bank.
If these restrictions are removed, what 
would happen is this. We are not 
sure what kind of Government may be 
in office. Gk)vemment may go on 
nriinting securities and throw them on 
the Reserve Bank, and the Reserve 
Bank will go on accepting any security 
under any circumstances. If I have 
misunderstood the effect of the removal 
of the res^ictions, I shall only be too 
glad to hi told that that is not the 
Correct interpretation. But, if that,

unfortunately, is the consequence^ 
whatever may be the nature of the 
Government for the time being in 
power, I am not prepared to allow that 
Government to do this. I want to put 
a hurdle in the way of the Government 
using the Reserve Bank for its own 
purposes irrespective of the question 
whether the credit of the Government 
or the credit of the country as a whole 
will be affected by its reckless policy.

Shrl Tyagi (Uttar Pradesh): Is there 
no such hurdle now?

Shri M. A. Ayyaagar: There is a 
hurdle now. The hon. Minister wiants 
to remove this hurdle. The provision 
is that a certain percentage should not 
be exceeded in the case of securities 
maturing after one year, or ten years.

Shri T. T. Krishnamacharf
(Madras): May I point out that that 
relates only to the Banking depart
ment? The doors of the issue depart
ment are still open.

Shri M. A. Ayyangar: God has
granted me two eyes; I should like to
have both eyes in working condition.

As I have already stated, I shall be 
glad to learn from the hon. Finance 
Minister that this will not be the case. 
Anyway I am glad to get an assurance 
from my hon. friend Mr. Krishnama- 
chari that I am not wholly wrong. Sir, 
I would like to hear more what my 
friend has to say than hear my own 
voice. I will therefore, bring my 
remarks to a close.

Shri T. T. Krishnamachari: It is not
often in this House that we have, pilot
ing a measure of this nature, an 
expert, and I think we should congra
tulate ourselves that we have been able 
to get as Finance Minister, a person 
who could pilot a Bill to amend the 
Reserve Bank Act, or for that matter, 
any other enactment affecting banks, 
with special knowledge of the working 
of banks, acquired through a period of 
over a decade. Sir, I have known in 
the past, on occasions when we had to 
deal with other amendments of the 
Reserve Bank Act or the enactment of 
the Banking Companies Act, that the 
Member who was in charge often 
happened to be a complete layman, 
unalive to the realities of the situation, 
and dealing with the whole problem 
from a purely academic point of view  ̂
Therefore, I consider it a singular good 
fortune of ours that we should have 
here as the hon. Finance Minister, a 
past Governor of the Reserve Bank, 
and that he is taking into his hands 
the task of reforming the Reserve 
Bank.
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Sir, as he himself admitted, the scope 
of this amending measure is very 
limited. Perhaps these amendments 
were conceived of during normal times, 
when certain restrictions were felt as 
being chafing on the Reserve Bank’s 
working, and these amendments were 
then suggested. I have no doubt that 
my hon. friend the Finance Minister 
knows that it takes a period of ten 
years for proposals for amendments to 
incubate and ultimately see "the light 
o f day. I think the only explanation 
for this amending Bill not being of a 
sweeping character, one that would 
completely realign the banking struc
ture in this country and also the func
tions of the Reserve Bank therein, is 
that it has not been conceived of in̂  
the light of the future requirements of 
this country, but merely to remove the 
difficulties that are now being felt in 
the day to day administration of the 
Reserve Bank. At the same time, Sir, 
this House, I think, must be indebted 
to you for having allowed a certain 
amount of freedom in the discussion of 
this amending Bill so as to interpret 
it, more or less, as one that reviews 
the working of the Reserve Bank—an 
opportunity which is not often given 
to this House, because wo do not gene
rally discuss even during the Budget 
time, the working of the Reserve 
Bank.

Sir, the speakers who preceded me— 
Mr. Das, the doyen of this House, Mr. 
Chaudhuri with his unique experience 
of Assam, and my hon. friend the 
Deputy-Speaker with his great experi
ence not merely of this House, but also 
of the economic heeds of this country— 
have all stressed upon certain aspects 
o f the working of the Reserve Bank— 
and I think, very rightly so— in the 
context of this amending Bill, and it is 
impossible not to mention the fact 
that the Government and the Reserve 
Bank seem to have been alive to the 
need for a comprehensive enquiry into 
the banking needs of this country, and 
therefore set up the committee to 
which my hon. friend the Deputy- 
Speaker referred—the Rural Banking 
Enquiry Committee. That Com
mittee’s report is now before the 
country, and I think by means of the 
permission granted by this House for 
its publication, it has now become a 
public document. I also understand 
that the report of this committee is 
under examination by the authorities 
concerned. At the same time, in the 
light of the remarks that fell from the 
mouths of the previous speakers, I 
would like to add a few words to what 
they said, namely, that the conditions 
in this country, financial and economic, 
w e  so difflcult that we cannot in this

country postpone a comprehensive and 
expert enquiry on banking conditions 
and availability of credit to people all 
over the country. Sir, one thing that 
my hon. friend the Deputy-Speaker 
spoke of is of great significance~the 
disparity between the rate of interest 
fixed by the Reserve Bank, and those 
actually obtaining in the countryside. 
Well, I have no doubt that in trying to 
provoke my hon. friend the Finance 
Minister into thinking on this subject, 
I may perhaps get from him at least 
an admission that the matter will pro
bably be dealt with by him in a state
ment before long, if not on the present 
occasion.

Sir, it does happen that while condi
tions in this country to a certain extent 
are undoubtedly inflationary, we are 
not in a position to assert that mone
tary inflation still persists or at any 
rate persists in the same degree that 
it did a couple of years back. There
fore, the question arLses whether the 
Reserve Bank ought not to examine 
this question of interest rales and try 
to align its own rates a little more to 
the realities of the situation, besides 
also advising the State Governments 
to Implement their promises to the 
people to set about promoting legisla
tion to control interest rates not merely 
in the agricultural areas but all over 
the country. One thing which we 
cannot miss making mention of now 
and which I think was also adverted 
to by the Deputy-Speaker, is this. 
While the expert advisers of the 
Reserve Bank, particularly In the 
Agricultural Credit Department, have 
felt that human ingenuity and the 
ingenuity of the Reserve Bank cannot 
produce a class of bankers in the rural 
areas who could take the place of the 
shroffs, it is also true that the class of 
people called the shrofTs or Multanls 
or the indigeiTpus bankers who existed 
in the past, are fast going out of exist
ence, mainly for the reason that the 
discounting facilities granted to them 
by the Imperial Bank for which the 
other banks competed In the past are 
no longer available. The monetary 
structure of this country—thanks to 
inflation and the war—has undergone 
an enormous ambunt of change so that 
It Is to-day as nebulous as our econo
mic condition. Therefore, if I use the 
latitude permitted by you to use the 
occasion of this amending Bill, so far 
as the Reserve Bank is concerned, to 
advert to the economic and monetary 
conditions In this country, I plead that 
the situation to-day demands It and 
that is why we are taking advantage 
of your idulgence.

Sir, one other factor about which I 
would like my hon. friend the Finance
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Minister to throw some light, if he 
could without prejudicing in any way 
the statement that he would make on 
the Government’s financial policy at 
th  ̂ time of the Budget, is tell us as 
to what really is the policy of the 
Government or the Reserve Bank in 
regard to interest rates. Sir, in the 
Share markets, in the gilt-edged 
market, during the last two months 
the position is that the Reserve Bank 
offers no support to gilt-edged secu
rities and so there is a gradual slumi^ 
ing of the prices of Government Securi
ties specially the long dated ones. The 
slump has reached a figure to-day that 
perhaps would raise in the minds of 
speculators a feeling that Government 
are now following a policy of retreat 
from its former cheap money policy. 
Well, if that is so, let us know about 
it. I do not think it is particularly 
necessary for my hon. friend to choose 
the occasion of the Budget—whicE will 
not be for some months to come— to 
indicate whether the Government 
really expects to support the present 
cheap money policy or whether they 
Will allow things to drift till they come 
to know from the level to which the 
monetary conditions in the country go 
what the normal rate of interest should 
be.

After all we have the example of a 
country like Canada which is prepared 
to take a very great risk in regard to 
its exchange rates and allow it to find 
its level. Possibly the Government of 
India and the Reserve Bartk can follow 
such a step in regard to interest rates. 
But the other side of the picture can
not be lost sight of.

My hon. friend the Deputy-Speaker 
mentioned that the interest rates today 
that are obtaining, in rural areas, or 
for that matter in urban areas also, are 
so high that monetarjf stringency is 
felt, in spite of the fact that iiifia- 
tionary conditions in several aspects 
of our economic life still persist. It is 
a paradox: it is a paradox which can 
perhaps be explained away by an 
expert but still it would want all the 
best brains of the country to put their 
heads together to solve, for the para
dox of our economic ills demands such 
Herculean effort.

Reference was made by previous 
speakers to the Imperial Bank. This, 
like the word Mesaootamia, comes up 
very often and I am one of those who 
hold as strong views on this matter as 
my hon. friend Mr. B. Das and I think 
there are very few people in this 
House who .4peak of banking generally, 
who hold any other view than that held 
by my hon. friend Mr. Das. I can also

tell this House that while I am one of 
those who believe that this country 
cannot do without foreign assistance 
in the economic field that this country 
cannot allord to discriminate against 
foreigners unduly, while 1 am a person 
who believes wholeheartedly in the 
statement of the Pi^me Minister on 
foreign capital which was issued in 
April 1949, at the same time 1 feel 
that I must utter a warning to Govern
ment that our gentlemanliness, our 
desire to treat the foreigners on a 
fair footing is apt to be misconstrued 
as a sign of weakness. The Britisher 
is a very nice person, individually 
and it is because of his own individual 
merit that, in spite of our past rela
tions with him, we still keep on friend
ly with him. He is a nice person 
outside India to be friendly with, but  ̂
at the same time, we cannot com
pletely lose sight of our own interests^ 
because there is another aspect of 
British interests in this country, that 
is as a competitor with local Indian 
interests. I have no doubt in my 
mind that some of us, people like 
myself, do not particularly fancy the 
methods or the aims o f the Indian 
capitalists, the offspring of the 
British capitalist in this country. But 
that does not mean that I would 
prefer the British capitalist to the 
Indian capitalist. There is an impres
sion gaining ground and I heard 
vaguely— I do not' know whether it is 
true— that a private circular has gone 
round from a very important British 
agency, whether in this country or 
abroad, to British firms in this country 
that their policy of Indianisation might 
be slowed down, becau.se a Britisher 
in this country is able to get better 
advantages and a better hearing from 
the Government of India than an 
Indian assistant In a British firm. Sir, 
I might ask for your forgiveness for 
digressing on this matter but It arises 
from my reference to the Imperial 
Ba’ak.

The Rural Banking Enquiry Com
mittee, whose report I do not wish 
to discuss now is a matter on which I 
would like to say one word parti
cularly regarding its composition. 
It is very unfortunate that this very 
important task was entrusted to a 
committee not wholly competent for 
the purpose and they were more or less 
saddled with terms of reference which 
were very restrictive in their scope but 
which they further interpreted as being 
more restrictive than the terms o f 
reference themselves. Their report, 
which I hope will provoke some action 
on the part of Government, is itself 
very halting and does not solve our



379 Reserve Bank of 21 NOVEMBER 1950 India (Amendment) 38Ji
Bill

problems. Th6 report more or less 
strengthiftns the position of the 
Imperial Bank in this country. It 
does hbt rebbmmend the starting 6t a 
Governtnent:«ponsored bank to act as 
an auxiUfiry to the Reserve B^nk. It 
suggests tlidt the Imperii^l Bank should 
act as an axixlliary attd for that pur
pose It sujggests that certain sections 
of the Imperial Bank Act, which have 
been more ox less repealed (because 
they have beii^bme unnecessary after 
the posing of the Reserve Bank Act) 
should be restored so as to provide for 
Grovernment control of that bank. 
They have also suggested certain modi
fications to the voting procedure so 
far as the directorates are concerned. 
Taking the scope of section 17 and the 
amendments thereto, I wonder whether 
this House will permit any amendment 
of a more sweeping character, for one 
thing, or it would even permit the 
Select Committee to mention that the 
Government should take action before 
long to set up either an auxiliary to 
the Reserve Bahk or to make the 
Imperial Bank of India a complete 
auxiliary to the Reserve Bank, as 
otherwise even the very generous 
amendments that the Finance Minister 
has proposed to extend the time limit 
in respect of agricultural loans and 
various other things, will be really in
operative. Today it seems that if the 
interest rates have to be brought down, 
some machinery would have to be 
created in semi-urban and rural areas, 
which would bring the interest rates 
down.

Sir, I have one word to say in this
connection, which is not altogether
germane to the subject before the
House. But I would preface that with 
an apology and even for that matter? 
an avowal of my own faith, namely 
that I believe in fair dealing to all 
people who work in any institution 
but I do not think that the Award 
given by the Industrial Tribunal in 
respect of banks is helpful either to 
the bank employees or the future of 
banking in this country, for that
matter even the economic development 
of this country.

Shrl B. Das: Right you are.
ShH T. T. Krishnamaeharl: I am

completely on the side of labour in any 
matter, where it is a dispute with the 
capitalists and I do feel that Govern
ment had asked a body of Judges to 
arbitrate in a matter and in a manner 
about which they know nothing. I 
think that if the Industrial Tribunals 
award in respect of banking is not 
altered radically all the good intentions 
of the hon. Finance Minister and the

Members of this House will not help 
banking in this country. Either we 
should completely nationalise banking 
in which case should they sustHUi a 
loss . by providing banking fa<MHtiea 
in rural areas, the loss will be put to* 
the debit of the Exchequer^ or if you. 
are going to have this sort of mixed 
econonjy or whatever you call it. let m e 
say this kind bf mongrel economy, w e 
must allow the competitive forces to» 
operate, particularly in the credit field. 
In the credit field, if the competitive 
forces are removed, unless the mono
polist happens to be the State, the man 
who needs credit will never get It. It 
is only the competitive spirit in the 
banking world that has provided for 
the enlargement of banking in so many 
States in this country, notably in the 
Punjab, Bengal and Madras. Today 
what has . been the result by reason 
of the Award of the Industrial Tribunal 
on banks? There is wholesale re
trenchment all round. Middle class un
employment is being accelerated to 
a very large extent and banking 
facilities to the public are being, 
denied, because banks cannot afford 
to open more branches and they 
have 4o close down several branches 
which they have now in operation 
today. So th e . alternative before the 
Government is either to allow the 
award of the Industrial Tribunal in 
respect of banking companies to 
remain and make banking a state 
monopoly or if we want this mongrel 
economy to continue to relax the terms 
and conditions imposed by that award 
on banking companies, but for which 
there will be absolutely no stimulation 
so far as affording of banking facili
ties are concerned to people in this 
country.

I have no intention of dilating 
further on this matter but to say that 
in respect of the amendments proposed 
I would consider them more or less 
unexceptionable as far as they go. 
Personally I would like some of them» 
to go further.

My hon. friend, the Deputy-Speaket 
referred to one particular provision 
which undoubtedly is frightening be
cause we in this House still suffer 
from the hangover of the past. We 
have inherited the liberal political 
traditions of the Britisher. We want 
to prevent CJovernnient from taking 
advantage of the funds of any insti
tution under its control. At the same 
time we want the Government to get 
control of the institution. We have 
not yet made up our mind completely* 
as to whether we trust our Govern
ment or we do not trust it. We seem 
to trust the Govemihent as against the
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capitalists, but we do not seem to 
trust the Government by itself. I do 
not think it is anythin?  ̂ wrong on the 
part of my hon. friend, tiie Deputy- 
Speaker, to have suggested that he 
disapproves of the elimination of the 
second proviso to clause 8 of section
17 of the Reserve Bank Act, but as 
I mentioned to him, banking opera
tions under the Reserve Bank Act 
happen to be only one of the functions 
X)t the Reserve Bank, and the larger 
fund the Reserve Bank commands is 
in the Issue Department. If my hon. 
fxiend feels that central banking ftnance 
should not become the standard 
feature of governmental economy or 
governmental finance, then I would 
ask him to look into the statement in 
regard to the Issue Branch where you 
And that the Government Securities 
held in the Issue Branch, are tending 
steadily to grow and grow and grow—
I do not know where they will end.
To the extent the Sterling Securities 
•diminish—as they have been diminish
ing until last week when there was an 
addition to it of about seventeen crores 
—to that extent Sterling Securities go 
on adding if there is no contraction of 
currency in this country. Whether 
you want a contraction of currency is 
again a problem because contraction 
would mean contraction of credit 
which is already something meagre 
for people who are not credit
worthy in the banker’s phraseology.
Therefore, the operation of the proviso 
to clause 8 of section 17 of the Reserve 
Bank Act, which is sought to be delet
ed is by itself more or less innocuous.
It would, not, in the v6ry nature of it, 
provide additional finance for Govern
ment. If the Govemrpent want*> 
finance it can be provided from the 
other side. Secondly, a certain 
amount of flexibility which should be 
there so far as the Banking Depart
ment is concerned but which is being 
denied to it. now, will be provided by 
the abrogation of this particular pro
viso. So while I would be chary of 
any action of Government in augment
ing the powers of the Reserve Bank 
which will make it provide free 
■money to the Government at will, I 
•do not think that this particular 
•amendment seeks to provide additlon- 
■al grist to the Governmental exche
quer in any manner. I have no doubt 
my hon, friend the Deputy-Speaker 
would have it examined in the Select 
Committee, but I do feel that this 
need not be taken as a criticism against 
this Amending Bill. I think this is one 
of the provisions of the Bill which, 
need not be taken exception to.

Clause 13' of the Bill on which my 
hon. friend, the Finance Minister 
spoke at length, provokes me to make
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a few comments. I felt very sympa
thetic when my hon. friend, Mr. B 
Das. said we want a comprehensive 
statement of the Reserve Bank Act. 
What I would have liked is a compre
hensive amendment of the entire 
banking enactments, both the Reserve 
Bank Act and the Banking Compa
nies Act. Sir, the House will remem
ber that the Banking Companies Act 
emanated from the proposals put for
ward by Sir James Taylor, a predeces
sor to the hon. Finance Minister when 
he became the Governor of the Reserve 
Bank in the year 1938 or 1939, and 
excepting for a few details the enact
ment that this House passed was in 
consonance with the original propo
sals. At the time when the Banking 
Companies Act was passed, I think 
many Members of this House includ
ing myself suggested that there was 
need for a comprehensive enquiry 
and a comprehensive enactment as a 
result of it. In fact, to a very large 
extent, I think some of the findings 
of the Banking Enquiry Committee 
Report which saw the light of day 
about two decades back are still true 
and some of them still remain to be 
implemented. But I do feel, after 
reading the report of the Rural Bank
ing Enquiry Committee, that we have 
no longer with us stalwarts like those 
who produced the Banking Enquiry 
Committee Report of the thirties. We 
do not have those tall persons avail
able, who had both courage and vision 
to map out a report so extensive in 
its range and scope that some of its 
recommendations still happen to tie 
applicable today even in the complex 
economic and monetary conditions 
that prevail in this country today. I 
refer to this only because while 
clause 13 of the amending measure 
amplifies the requirements under 
section 42 of the Reserve Bank Act, 
it does not mean that it completely 
exhausts all the remedies open to 
the Reserve Bank in respect of Joint 
Stock Banks operating in this coun
try because the Banking Companies 
Act, in its various; provisions—parti
cularly tTie licensing provisions and 
the rest of it, sections 22, 23 and so 
on—doe«j nfTnrd ;*er^ain powers to the 
Reserve Bank in respect of control 
over these Banks. I do not know if 
the requirements of the Banking 
Companies Act and the requirements 
of clause 13 as it stands today—which 
is an amendment of section 42—do not 
clash somewhere. I would rather 
that the two things are put into one 
enactment so that the position will not 
be confusing.

In that connection, I would like to 
say this in regard to the indictment 
of my hon. friend, Mr. Rohini Kumar
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Chaudliuri in respect of the negligence 
o f the Reserve Bank. We are apt to 
think that we can create an institu
tion that can save human beings or 
human institutions against themselves. 
If that is the intention of this Houso  ̂
if this House wants the Finance 
Minister to produce a Reserve Bank 
Act which will help the Reserve Bank 
to save banking companies against 
themselves, I think the Finance Minis
ter will be saddled with a task which, 
even to a competent person like him 
with all the experience that he has 
in banking, is well-nigh impossible. 
The Banking Companies Act affords a 
lot of power to the Reserve Bank, all 
of which cannot be exercised by it. 
Section 42 might be altered but even 
then it is not possible to save banks 
against themselves. If my hon. friend 
thinks that the Reserve Bank exists 
to save banks which would not ope
rate in the proper way, I am afraid 
he ts making a big mfstake. Bank 
failures are ^>ound to occur so long 
as the human Individuals who run 
the banks run them in a crooked way 
or in an inefficient way. If it is our 
belief that the fact that we have a 
Reserve Bank Act which we can call 
in to our aid in whatever manner we 
like to provide an insurance against 
such failures, is a belief or hope 
which is ever bound to be frustrated.

In regard to this question of open
ing more branches, 1 wish my hon. 
friend the Finance Minister, in spite 
of the recommendations to the con
trary of the Rural Banking Enquiry 
Committee Report, still thinks of some 
kmd of insurance of deposits. After 
all, the principle of co-operative 
banking is definitely that. The 
principle of co-operative banking 
affords some kind of insurance so far 
as peoples’ deposit in those banks. But 
it does seem that in spite of the pro
gress made by co-operative banking 
li? and Madras, the leeway
that is left Is enormous and the lee
way can only be supplied by some 
kind of organised drive by the Gov
ernment and the Reserve Bank to 
encourage joint stock banking to 
spread all over the country and also 
to create an auxiliary of the Reserve 
P®nk which will more or less take the 
initiative in the matter. *

[M r. Deputy-Speaker in the Chair]

I do wonder whether my hon. friend 
would consider some method of en
suring for the depositor a kind of in
surance which will perhaps be a bet
ter method of saving him from the 
vagaries of individual capitalists than 
an enlargement of Section 42 in any 
manner which my hon. friend Shfi 
R. K. Chaudhuri would like.

4 P.M. I think, Sir, it was very timely 
that you mentioned that people 

who happen to man the Reserve Bank 
or for that matter any other bank that 
Government might sponsor in the 
future should be people with some 
experience or people who have been 
trained for this particula^r purpose. I 
recently heard—I cannot vouchsafe 
for the correctness or otherwise of the 
statement—a person who was in the 
I.C.S. and who I believe was appoint
ed to a very important position in a 
bank and he was given a party by 
some friends. Naturally, laudatory 
speeches were made and this gentle
man got up and said, “ My only 
experience of banking is that on tw-o 
occasions I applied for one overdraft 
and the overdraft was refused on 
both occasions**. I think he was very 
honest about it and I have no doubt 
that he would make a very good 
officer of the bank which has employ
ed him, because he has one funda
mental requisite to make a good offi
cer, namely, honesty. But very often 
it does happen that people get into 
important positions either because 
somebody else would get in there who 
would be worse and therefore a non
entity is better, or because it is felt 
that the wife of the man is a clever 
person and therefore the man must 
have ^No imbibed some of her 
cleverness. At the same time, I 
would like to mention that we are 
creating a very bad impression out
side India by such appointments to 
these positions. I met an American 
banker who wa^ on tour here who had 
met some of the leading bankers of 
this country, said that he found some 
of them did not seem to know what 
banking was. It may be an over
statement and Americans are apt to 
make overstatements but I did know 
that one particular man at any rate 
that he mentioned knew nothing 
about banking. Therefore, is very 
good that you have taken the lead. 
Otherwise, I would not have had the 
courage even to mention it. The 
House had better point out that no 
person should be appointed to an 
important post in any banking con
cern—nationalised or otherwise— if he 
has not undergom? Ihe training which 
my hon. friend the Finance Minister 
has undergone. He was undoubted^ 
the very best Governor we have had.
I am not saying that to please him, 
but I am merely saying that to please 
ourselves that we have been able in 
this country to have somebody as 
Gk>vemor of the Central Bank who 
was as good’ as any Governor in any 
other Central bank in the world. But 
this does not happen all the time. 
Even he had to undergo an appren
ticeship, which seems to be not necei*
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sary for people who have succeeded 
him who perhaps may not turn out to 
be as good a success as he has turned 
out to be. Therefore, I think you 
have set the correct lead, althou^ it 
might be said that we should not 
speak of personalities or Government 
servants who are absent in this House. 
It is true that we should not, but if 
the Government appoints as Govern
ment servants people who are not 
competent to be Government servants, 
somebody has to say it and conventions 
should not prevent us from saying what 
ought to be said.

Shri B. Das: Right you are.

Shrt T. T. Krishnamachari: I have 
no desire to take the time of the 
House any more. So far as this parti
cular measure is concerned, by and 
large it seems to be in the right direc- 
uon and I do not think I can find any 
fault with it except to say that it does 
not go far enough. I would like an 
assurance from the hon. the Finance 
Mmister, since he combines the two 
very happy experiences of having 
b^ n  a Governor and also being the 
Fmance Minister, that he would be- 
f^ e  long undertake either a semi- 
omcial or a non-official or a wholly 
official survey of banking conditions 
in this country and put forward pro
posals for a comprehensive banking 
enactment as it relates to the Reserve 
Bank and as it relates to the joint

provide a
useful auxiliary to the Reserve Bank. 
Will also take bankmg facilities down 
to the doors of Ihe rural inhabitant 

money cheaper than 
has to pay for today in spite 

of the fact that we are still in the 
grips of mflation. Sir, I have done.
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(English translation of the above 
speech)

8hri PamialAl Bansllal (Hyderabad): 
Sir, I support the amendments pro
posed by the hon. Minister of Finance 
regarding the Reserve Bank of India 
Act, but like the speakers preceding 
me I also feel strongly the necessity 
of giving aid to the Scheduled Banks 
in their time of distress; I hope that 
the hon. Minister will, at some future 
date, bring forward this legislation re
garding the Reserve Bank in a very 
suitable form which would help the 
country to improve its economic con
dition. The Reserve Bank of India 
Act provides too many checks on the 
Scheduled Banks but nothipg has been 
included to define its duty towards 
those Banks in a period of their crisis 
and the way it should help them. Un
less such a provision is made in the 
said Act, people’s .confidence regarding 
the safety of their money for the sim
ple reason of a Bank being a Schedul
ed Bank and thus under sufficient 
supervision of . the Reserve Bank is 
just a dream. In I933>34 when a 
Banking crisis overtook Madras, the 
Reserve Bank did not afford any re
lief or help of any sort, this indifference 
eventually resulted in a loss of lacs
of rupees to the people. Even insti- * - ‘ ■ 
ruptcy were able to recover a value
tutions of the type which despite bank

. , able to recover a value
of 13 annas in the ru|>ee were not
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given any help at all. You may infer 
that there must have been some sort 
o f soundness in the institutions which 
were competent to recover 12, 13 or 14 
annas in a rupee even when they went 
bankrupt. Somehow, due to propa
ganda or because of the bad publicity 
given by certain people that Bank fell 
into disrepute and a sudden demand 
for payment had to be. faced. Had 
timely help been given by the Reserve 
Bank, I think, the people would have 
been saved the losses they had even
tually to suffer.

Next, while agreeing with the amend
ments proposed with regard to certain 
clauses. I want to draw attention of 
the hon. Minister of Finance to clause 
No. 9 in particular. The clause 9
effects alterations in clause 21 of the 
Reserve Bank of India Act. The Re
serve Bank of India undertakes all
Banking business for the Government 
o f  India and the various State Govern
ments and maintains their accounts.
Now any amendment to this clause will 
mean that the Reserve Bank of India 
will be empowered to transact all Bank
ing business for all the States of India 
as also to hold their funds. Again be
cause of the fact that at present the 
Reserve Bank of India has no branches 
of its own in the districts of those
States but, on the other hand, the Im
perial Bank has got its branches at 
some of those places, so according to 
the Reserve Bank of India Act it will 
amount to the controlling of the 
entire banking business by the Impe
rial Bank. If this is to be the position 
then the Banks established in class 
B States, in which the State Govern
ments concerned hold a major share 
of the capital and on which depend the 
flourishing of commerce and multiple 
banking activities of those States, will 
stand to suffer much if not totally 
wiped out. So, Just as the Bill is going 
to be amended in respect of certain 
clauses by the Select Committee and 
the question of adding certain other 
clauses and subsequently amending the 
BiU is to come up for consideration, 
ao it is necessary that attention may 
also be paid towards the advisability 
of recognising the Registered Banks 
of the States as the agents to the Cur
rency Department of the Reserve Bank 
and to allow them to maintain accounts 
and carry on the entire banking busi
ness for those States as usual.

I agree that after the flnancial in
tegration the entire work should be 
handled by the Reserve Bank alone. 
But as the Reserve Bank is not hand
ling the entire work just at present and 
as the Imperial Bank is to act as its 
agent in accordance with the 3rd Sche
dule of clause 45 of the said Act. it

will be very undesirable to deprive 
the Indian Banks of this’ work and 
entrust it to another concern. I there
fore request you to consider this point 
at the Select Committee stage of the 
Bill.
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3nf%rv armfw Ir twt ^  t  ^  
«T ^  TW m  t  I ®T’TT

< ^  srff» arrr T?r ^  anftrr ^ wipt

% r̂wPTT t  am ^
ftp s r r r % ^ e %  viTsn^*rr ^  

f3i^«?firTt# (Export) <R
sn’T vrsT ^5 WH w^T

^  ̂  ?TW>ft *1̂  ^  W?ff ^  rW ftf 
13W ^  'f z  affr arwr ♦rr

* r i ( t  I ^  ^  ^  a r w ^  J T |

* J H * I T  if W T  * n ^  ^  i f A V

# « n r c  !ir5 ^  t  ^
t  a f t r  5 1 ^  ^  ^

ajww«i>7TT t  • Tft ^jjprr
P it ! B T * i ^  ^  a j T T ^

3fwrar aftr ^  1 1  W  ^  ^
W X K  ŷrat 3TR*ft ■ am itf

^  ^  a ff  > 3 « i^  ^ < ^ 1 ^  V T ? )' ^  I

«TT̂ T̂  arrr 
MilfjH aftt 'iT^rri ^
^  ^  ^  3ri<if|- a f t r  f t R T

^  •Jnr'jf *T^

snprfr sTTwr^^ ^
3TW j|>t r̂ «̂ft w r f^  I

*rt ^  'if ♦ v n v iv  ®>r
^  s r r r  %  

jf I ^  *Tf t  P** f  f r '
3rrr% ft«p f #^r % ^  
VtafTTtfCT ^  ^ f r a R T  %

WT ^  *rr  ̂ftr, ^^PPT^<|> 

«1T ^ ^  ( p a r c e n t a g e )  ^  ? t k  

t i  % 'TT ’̂J *TT TO sftr *IT T̂iTT 
^  ark ^TT JtT 'TK '̂z q r
fe ? 5 T ( a c t u a l  t i l l e r )  ^ > r  i r v t k K  

^  m  ’ P T ? 5 ^  ^  ^  ?  5ft ^ !T  

fqW ^*T^I ^  ^ <.*11 I

Ji^ftiTT w  t  ? 3 IT7 3 r r #  t  ^

^  T ta r r -T ^ f e ^  f > ,  irr 

i t v  (  s c h e d u l e d  Bank )  ^  irr 

^  5 f , ? T  #<P >T g ft

^  g iW V r JTO’ TT 3!® 5<T

( m t f c K s t )  ^ ! s r m T t  3 f t T « » 5 ? z ^  

^  Tf ifiXvi ’ (iff ^wt I ^
^  jR fts r r  ^  j w  ^  ?r s i n  

^ q ? r r f '  I > f ?ft f t p a r r r  ^nc

w f t  v f r r  *Rfnf ft> arw^

WfT VIWFT^ ^
WT T̂̂  fT r̂ ’{RJT $  ftf vruT ^  

f% ^iff' ^  f
»T? w W < ^  0 W T 9  ^

3TVW t^ irr*i^ ‘i1 w v T  ^

' F i ^  t  ^  f f r  ^  ^  

^ I lS S T  ^  a irF = T  S T T M

? > n t  ^  ^
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7 ^ 5  ftwr w  t  % f»T
^  ^  5aFRTpRT?ft(ecoQoinica)ly) 

^  *r^ I ^  TOT ^ an^
^  arrfrv « n v m  ^  f  ^
fljPT % ^  T’pn ftp «iT ^
^  Tt fir9f?T

Iff ^  ^  * n r^  ^
f r  ^  ««w ^ f  ^

^  ^  ^  ftp ^ ^  

3 r H ^  ?n»fw fti5W  w<K,

5TT»T̂ r5R*T sfn«r?fT 
m^*Rnr (direotiott) am *>5̂
^  5Ri ^  I ®n  ̂ ^

I  fv aniT w n^
-dt K ?bV T< w rr% ?r^

gJTiT ^  I f̂*FT *r ?ft ?f<n ftr
^  Tt ^  ^  % 'm  *1^ t '
qpftsT % 'TW ipr 1?^ t  *fT ?t 
t ^ ^  11
ann: ^  t^ rt f  5ft ari7 *Ft 
^  W  % ’I?  {ft»IT I

% ftŵ  5Tt*i’41 ^ vn6t
V̂TTFT ^  ̂ *4>i ^

^  ^  rlî f ĴftpT

1 4 p ^  5f  ̂!isr ^  fcjT qnm |#r 
?m5 WVt ^  VT V9HT WNt ^  I 
f% ^  ^  *5TT «ISP»̂ *|W? !»|f t  I 
^  % fifeij H s p r ^ i  f f  ^9.

^  f<r «T9lift % 5F#: % ^
% %  JJ? ?TfTlft «hiT  ̂% I 
^  îrfTO fwTT aaar  ̂?ft t o  ww 

^(o*i ^  '(̂ *̂ 1 n̂̂ n ^ fti*

Bill
siitm l![T ^  frft W  siTW 

^ r  t  ^  % WK ^

^  VrS?T̂ pIT 'dti^ V^ ^PRfT

«'*jSW ^  W W rlt V n i ^ V T  
t?ftTfti«8f!r f ^  ^  fv

11, ^  ^  ? w ;^

5̂ 11, ^  f f  ift »nrr a #  H w
ai^i^t^fv % i^  inrfft I *P

13pt|ftF <TW*r̂ ,
1 ^  t ; ^  ^  ^  *'5*^ t  • 

a i^ f^  ^ 5 T  ^  ?ft ^ i(t
^  ctt ^  #% I ^
T f ?̂fT § ft> *IT ?it ^  % 3i*?T

^  % J?T am  ?T5̂ t TT ^
%  I A  » T s r^ T

a ra i'T T  %  T r e  a r r ^ t I ^  ^flTCf a r a g r  ^  

t  ' ^ n̂iFrTf f  IT?
t, ?̂ T % ^R'>r IT?

^  ft  5̂T ^  5 R ^  11  arnr r̂̂ rnft
WlSf ^ f  ^  5T^ f  ̂  T t

* * T  W T T  P t w  g ^ W T  f  I

8TT anrc arrr aVc <rc >t| ^njt
ftp ^  I t  ?ft»T 9)I W  3 5 T^  a ftr 

^?r ift frt TO % fwd iT|
t  3IT7 ^  $  %

qa4f<> arr^i?ft ?ftr *r̂  t o  arnr̂ T ^
 ̂3ft fr  Vt JTT !̂T ^  ^ I

a m r q z ^  «rfd fiB % ?  !T|j^ ^  jft  

•itvO 'rfl’T ^  aftr TO *TT WPfT
W>lr3RTnTT^5[ffTr ?i^T!T|f 

^1 ?nr ^  sffjrft wl^ wt^
^  !FPr<T 95T I R %  i[ I a jiT
m j w  ?ft w?n%, Jii'ti JJT w « j  ^  
^  ?t, TO Êt #  ?n w  1^

^W(>T ft**TT a ftr ♦ rw  %  •IT’ T

?r< t% % «l^  ftnnaiTtl
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am ^  13:̂  sflT ^  arnr %
«TT I t  ^  f f t  »T lT

(Grow More Food)  ̂>ft ’Pf^ 
TT, SRfVFilff I  ftf

^ ^  *̂T<T !Tff I ?ft iftT
if 3ft ST̂  t  ^  Htft-
vmw «Fm^ (agricultural fi- 
nftnoe) »pr jt Pr̂ ŝ n % «fr «pn:»r 
^  'I  ^  ^  (flW  ^

■Ttt 11 3rrt r̂rira

w w  «TT 3ti<t »T? f f  f r  t
f?wrg % % 3rr^ arr t? t g i
 ̂ ^  % 3T<?: % arr^ arn̂

3{rT «r>Tm  ?w I

?ft <TT F̂  <ft %
fwiT 3T4 ^  <<f4 *Tft

ft[%TT w  V R  3tî

?r̂ f t  > ’I? ®f«0T I  Pp ^
Prfit̂ T ¥r?«T »ft #5

f  «fk ̂ <TPt ^  wr ^ r  ftr #P?f
«T^, inft*T I  ^
am % ^  pfZK arr̂   ̂ % arrr #
aft?rT 3ftr ’jwtff Tf »nft

(harrow) % ftjrj 
ffzx ’rrf  ̂^  31X7% Tî r !T̂  11 arrr 
% 'mr 3ft  ̂̂ TfT  ̂^  !T̂  ?t
?r?!!ft I ^  ^  |t> ̂  »flfW 

(medium tractor) afK
5̂T aiK̂t’Tl̂ n̂T (Ceatral '

Tractor Organisation) % <mr ^  
| ^ <  *T *T^ fl> ^

VK I
in'*. Deputy-Speaker: 1 am

afraid hon. Member must allow 
that uadelivered speech to

remaia undelivered. He cannot 
uee it hero. I ca i uaderstaad 
the hon. Member saying rural 
finaace is necessary for Grow 
More Food Campaign; but to 
go. further aad say about heavy 
tractors an"! small tractors* 
I do not think is germane, to 
this issue.

ftr?: ^  *1? ?r*r
% f«RJT ^  T5 T?r jj t 

t  ^  ’̂ I5?rT f  PP 3TTT w
flt ifr̂  ^  »t̂  I
wiipp 3n̂  % Tt̂ r ̂ rm<t 5ffr 'Tt

^  JT̂ f t  31^ ftffffRt
fq?yar I €̂t ®T-

!Tft t  ft? ar? ^
m  ̂̂  artt

% ant a fk ^  t r t  ^  I 
■fPp % «rr̂  # arrr vr ŝrre 
’W t  ^  3Tf7^ 5rr>s
srftiv wnn f̂?rr i Î Pp̂
^  jfRt ^  ^T??rrj Pp 
sniT sfTT  ̂ Pp ^
Jif artr ^  i?t anf«nr « T ? r p T r ^
% M  ?*r̂  ?ft ^
% ^  t  Pp
an? ^  t̂ iP ^
OT % ftf ^  ^  aft fii»^r<'«n
V T  ?f»T I  5T ^  I

WH Ir sn^ 5rr<(frt !h t Pp
ŵ tPT w  % pp an? %5Rr.# ^  fn f- 

a fk  ftnr «i?lr T i ^  ^
* i(w  ^ ^  *Ft an? anm  ®T?r 
»i»n^, ^  i^ n m r

ftp ai t̂ wg ^ripiWt < rfW rt
I .
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^  ^  g Pp sirr %
g ^ T t T z r R r t W T f ^ V T W i T ^ t  I 

^  "HTT, ^  f>TpT?JT
(Minister of Agrioiiltnro) #aRf- 
WPTT ftr 5rfl% % % 3 i ^
mftvBvnsr ^  ?  3ftr

JT? ^  ??FyriTr P(? qr
^  ^  w  ^  V»T iftiT 'Tt’ rr I ^  if

aiTT JT? ??i5ypTr f  f*P
3WT arnr (Ministries)

r̂?nrerr ^  ?rt stft amrrjft %

afWH JT? t  ^  ^  3T?<t 
9fcT ^  t ,  t-
arrr <Tge1Prg w t W l '

(Mtiltiple Co-operative Society) 
?T # ?«nfT?r ^  ark
!̂T ̂  *rr̂ ?r arrr ?!t arafrT,

^Wt 3lfV̂  ^  ^
^  ^  SHT % ^
VT r̂PT ^  ^  ^  «TT

^  % TR^ ^  IT̂T ^  T>r t  3Tk
5 f |  I f ?  ^  p F  ^  5 T ? - ^  a r t t  a r s -

^  t  ’ ’■rf t ,  ?r?
%  J H  5ft ^  m

'̂  iTT ^  % 7?r
^  I 3 ft 3 ’*T ^  'f i O  4 j ' ^ H i

^fsFT ^  « R  PRT

W «  ^  srff t ,
^5 T ^  ? R T H  t  I 3TTT a P T T  ^  ^

%  s w c  ^  v i ’ 3 r r f * i v  a ra P T T

f ^  > ft  ^ITSFTT v r  ft^rSTI 5T?T V f W W  

^  ^n ’̂TT I

^  ? r w  Ti !iJinrr *nw
y j  i f V r  ’ f f t f  ? * n ^  ^

B ill
’fTP’T’TrTR'T f%5 ’n r t
% ^  r| ^ 3RT 5T5T
g f  ̂ arrr ^  <TVĝ rf̂  (cheap 
popularity) % m«r*T «»rT#
^  t  ^  ^ afh: *TRf ^  ^
*fri' '3* f̂n sAt v n ^ v rr  
^5T^ 3nr ^  am# ^ > f t

(English translation of the abov>e 
speech)

Ch. Raiibir Singh (Punjab): Sir, I 
am not ashamed to say that 1 am not 
an expert on Finance, but I cannot 
help saying that those in this House 
who claim themselves to be experts on 
finance in my opinion are not experls 
on finance for this country. They can 
be financial experts for those countries 
where the industries play an important 
place in the economic life. But in a 
country where agriculture has greater 
importance, they cannot be more suc
cessful. I think that the greatest rea
son why the economic order of this 
country is not stable, is because those 
who consider themselves to be finan
cial expert, in reality are fit to be 
financial experts for industrial coun
tries only. They are not experts for 
agricultural countries. I fully agree 
with you here that it is the right time 
when the Reserve Bank should be 
nationalized. I am of the opinion, in 
view of the conditions prevailing in 
the country, that there is no way by 
which the improvement can be brought 
about in the e<‘onomic life.

After that with all humility I wish 
to express my views on the distribu
tion of wealth in the rural areas. To
day in the money market conditions are 
such that if an agriculturist goes to a 
Bank, he cannot obtain money easily, 
though he may be well-oflf economically 
in his agricultural world. It is o 
different matter that as a concessiott. 
someone may lend him money 
without charging any Interest on it, 
but in the money mark«rt he cannot 
borrow money on a lesser Intci^t 
than 18 to 20 per cent. You know thjt 
in the money market, money Is easily 
obtainable against machinery but If 
some agriculturist possesses a tractdr 
and wants to give it as seturity evtfn 
then he cannot borrow money on an 
interest lesser than 19 per cent.

Apart from this, I think that fiilan- 
cialiy our country has reached such 
a stage that no development can be
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brought about in the country by estab
lishing Industrial Finance Corporations 
or such other Corporations. 1 have 
great sympathy with the Industrialists, 
and with others as well, especially with 
those who have migrated from Punjab 
and Bengal and for whose rehabilita
tion the Government have felt the 
necessity of establishing a separate 
Finance Corporation, but for the agri
culturist, who is the backbone of the 
country, and on whose strength this 
House is to be constituted after ft year, 
something must be done. From the 
point of view of those who are holding 
otfice in the Reserve Bank or in the 
other Banks, it is essential that rural 
finance be encouraged to the greatest 
extent. About the amendment, which 
you have proposed, that the period of 
nine months should be extended to one 
year, I beg to submit that it is noth
ing short of gaining cheap popularity, 
but in the long run it will not be 
successful. If you want to take the 
country out of the financial crisis, you 
will have to create revolution in the 
economic sphere. If you talk to the 
Bankers they will tell you that there 
is no security in giving money to the 
agriculturists. I say to them it is just 
like a proverb popular in the villages, 
‘Might is Right* which means 
that the man who has power 
not only calls a bad man a bad 
man but can also call a good man bad. 
Nearly all the people of this country, 
who read the newspapers, know this. 
Daily we read the news that such and 
such businessman or the industrialist 
has become insolvent. But so far we 
have not read that any agriculturist 
has become insolvent, even though he 
may have a bigha of land; and he may 
or may not have anything to pay as 
revenue. Excepting Punjab, where for 
some time the power has been in the 
hands of such people who understood 
the village problems, you go to any 
other province, any agriculturist even 
though he may possess a buffalo only, 
would not like to save himself by going 
insolvent, whereas the industrialist and 
the businessman being in possession of 
millions of rupees do declare them
selves insolvents. They do so because 
they have power in their hands. Today 
I do not hesitate in saying that the 
people who have power in their hands 
nave no direct concern with the agri
culturists. That is why they can say. 
so that there is no possibility of other 
people getting insolvent, while there is 
every possibility of an agriculturist 
becoming insolvent. You can realise 
the land revenue quite easily from an 
agriculturist and this is always done. 
You know it how Taqavi loan is 
realised in one way or the other. His 
crops may be good or not but he has 
to pay at once. He has to pay it may

he be obliged to sell his landed pro
perty or house for it. To such a man, 
whose so big a security you have, and 
from whom you can realise money so 
easily, you cannot lend money not only 
for his needs, but afso for the needs 
of the country. By not lending him 
money, you can neither save the 
country nor him from economic crisis. 
If in reality you want to come out of 
the financial crisis of this country you 
will have to realise that these jute 
mills or the textile mills, on the export 
of which you earn the Dollar, cannot 
be of any help. Your country cannot 
prosper unless it grows more jute, 
cotton and food. In this state of 
affairs, you will have to admit that it 
is the rural finance which is needed 
in the present economic condition and 
other sorts of finances are not so much 
needed. I will go to such an extent 
to say that for other finances there are 
many others besides you. In this 
country there are thousands of people 
including many journalists as well who 
care for those finances. But of whom 
you should take care as there are few 
to take care of them, and whose diffi
culties there is none to feel, you should 
pay attention towards his economic 
needs. -

Now I want to put before you one 
or two points as a practical way out. 
I know that the Reserve Bank has 
issued a circular to the Co-operative 
Banks that if they accept this condi
tion, I do not recollect the exact 
percentage, that they should get on 
loan money at the rate of three per 
cent, or so and should lend at the rate 
of four to five per cent, to the actual 
tiller, or the landlord or the tenant, 
then only they can get money other
wise not. But what is the result of 
this? You know that in every bank, 
may it be the Co-operative Bank or the 
Scheduled Bank or other Banks, the 
shareholders have their separate 
interest and that interest is never the 
Interest of the country. The result of 
this state of affairs is better known to 
you. I wish that when you speak let 
me know how much money has been 
given to the agriculturists under that 
circular, that you sent and is not it a 
fact that there was none to take 
money on loan, or the people and the 
country did not need the money. But 
it is not so. The truth behind this is 
that the Co-operative Bank or other 
Banks declare that why they should 
bother themselves with the task of 
collecting this money. Why this 
botheration be their responsibility, 
because this one or two per cent., that 
is given to them, does not cover even 
their expenses. Thus considering the 
present economic order I will ask you 
with humility that either you 
nationalize it and run it in an ofllcial
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way, or proclaim it to ather Banks 
that whatever they earn by other 
means they cannot earn unless they 
contribute such an amount of money 
towards rural finance. If you do not 
issue this strict direction, you may call 
it strict, I think it to be of a mild 
nature, it would not be of any help. 
You may ask the Banks that if someone 
purchases a tractor, the bank will be 
willing to advance him money at five 
per cent. But I say that there is 
nobody to advance them money. 
Though they possess one or two acres 
of land yet no one advances them 
money. If money is to be advanced to 
them, you yourself are to think the 
ways for that.

Taqavi loan given for this purpose 
is much defamed, in the whole of 
country. I mean that not in any one 
part of the country but nearly in the 
whole of the country it is unpopular 
because when it is given, It is not use
ful as the system of its repayment is 
quite complicated. It is better for an 
agriculturist to borrow money at the 
rate of 25 per cent, than to take 
Taqavi loan. But the way in which 
this loan is realized is very trouble
some. A Bania (money lender) who 
charges 25 per cent, interest, may have 
some consideration for the agricul
turist or the agriculturist may ask for 
his mercy anyhow. But as the Taqavi 
loan is given by the Government, the 
agriculturist does not know whom to 
approach. A policeman goes and asks 
him to repay. As he has been ordered 
so he has to carry It out, and if he does 
not do so, he stands to lose his job, 
hence he does not care to show mercy. 
He considers whether he should show 
mercy to the agriculturist or to his 
children. Therefore whatever officer 
is approached he pleads helpless in the 
matter. All the officers say the same 
thing. In my opinion that is why 
the Taqavi loan Is unpopular. Today 
one who can borrow money by any 
other means will not ask for the 
Taqavi loan. Now if you want in 
right earnest that people and the 
country as well should take benefit of 
Taqavi loan then it is necessary that 
you impose a condition that the 
Patwari must Issue the certificate to 
those who abide by the terms. If the 
Patwari does not Issue the certificate 
his services should be terminated and 
on the verification of the same he 
should be given loan. There is no 
other way. In that case people can 
have the full bienefit of Taqavi loan. 
Besides this when this loan is realized 
it should be realized taking into consi
deration the conditions of the crops in 
the region or province or the state,

whatever it is, and should be realized 
in the gentlest possible way.

I wanted to submit one more point 
I wanted to submit that during the 
‘Grow More Food* discussion but un
fortunately I could not get time then. 
The greatest reason why there is no 
improvement in the ‘Grow More Food 
Campaign’ is because of the unavail
ability of agricultural finance for that 
purpose. Mr. Deputy-Speaker Sir, you 
are looking at me so that I may finish 
it soon or you may be thinking that I 
am going away from the topic. But I 
will come to the point if you kindly 
Just wait. ■

I was submitting that unless the 
‘Grow More Food Campaign* receives 
the agricultural finance it would not 
go on smoothly. Fortunately the 
Deputy Minister of Food and Agricul
ture is present here, and he too knows 
it that thousands of acres of land, 
which were put under plough by the 
newly arrived heavy tractors, remained 
only ploughed, because we did not have 
those tractors that are required to 
harrow that land. It cannot be 
harrowed by those tractors that we 
have and as the Central Tractor 
Organization does not possess 
medium tractors so it is not possible 
to harrow the land.

Mr. Deputy-Speaker: I am afraid
hon. Member must allow that un
delivered speech to remain undelivered. 
He cannot use it here. I can under
stand the hon. Member saying rural 
finance is necessary for ‘Grow More 
Food Campaign^ but to go further and 
say about heavy tractors and small 
tractors, I do not think is germane to 
this issue.

Ch. Ranblr Singh: I am submitting
all this in connection with rural finance. 
I wish to submit that the ‘Grow More 
Food Campaign* cannot make progress 
because the Government do not possess 
heavy tractors and the agriculturists 
cannot borrow money. There is no 
such arrangement • from where they 
may borrow 25 or 30 thousand rupees 
and purchase a tractor and then 
harrow that land. As you have your 
own opinion about it. I do not wish 
to draw your attention to that. But 
certainly I wish to submit so much 
that if you want that the crops be 
better and the economic order of the 
country improve, for which there is the 
Reserve Bank, then it is most essential 
that the Agricultural Finance be so 
developed that the complicated system 
of security may not stand In way. 
The best way to achieve this is to 
introduce multi-purpose societlef la
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«very village instead of appointing the 
corrupt money lenders to act as special 
agents in villages.

I think that due to this no additional 
burden would be thrown on you. 
When I went to Mysore, the Minister 
of Agriculture there told me the 
n^ethod how agricultural finance is 
being introduced in the villages and 
also told me that this would have 
mipimum burden on the State. I want 
to tell you that if you seek the help of 
other Ministries, you can easily develop 
tbe agricultural finance without spend
ing a single pie from the State. The 
easiest way is that there are very 
many controlled commodities in Ihe 
country. Multiple co-operative socie
ties may be established in every 
village and the distribution of such 
tĥ ings as cloth, sugar and oil be 
entrusted to them. As I submitted 
before there is only one obstacle in the 
way that the senior members and other 
officers of the societies are either 
brpthers, nephews, relatives or family 
relations and they do not want to 
l:\arm them. But onco again I warn 
ypu that it is not the question of a few 
millions but is a question of the whole 
country. If within few years the 
epoiiapmic order of this country is not 
improved it would be difficult for any 
Grovernment to remain in the office.
' 1 do not want to take more time of 

the House and as my hon. friend. Shri 
Satya Narain Sinha is staring at me, 
so in the end I will request you to give 
dp these cheap means of popularity, 
that you are going to adopt, and to 
lead the country towards progress and 
im ^ove the condition of the agricul-' 
tyrist and through him make the 
country prosper.

P r p t  H a n g a : My hon. ‘ friend, Ch. 
Ranbir Singh has just now given us a 
graphic picture of the needs of our 
own kisans for more and more finance 
and also of their difficulties in obtain- 
iti$ that much-needed finance in order 
to carry on their own agricultural 
operations and make their contribution 
to tliis Grow More Food Campaign 
about which we are all so very keen. 
That only underlies the failure of the 
Reserve Bank of India to fulfil one of 
its most important objects for which it 
was brought Into existence in 1934. 
Sir, even in the earlier days when in 

and afterwards in 1928 the first 
Heserve Bank of India Bill was intro- 
djuced into this House, this object was 
placed very prominently indeed, be
fore the Government of the day to be 
fuJfiUed by the Reserve Bank of India, 
if aad when it came into existence. 
B]Wt jrnost unfortunately. Sir, till now, 
so UttJ9, when we remember the needs

of the peasants in this country, has 
been done by the Reserve Bank of 
India to deserve the confidence that 
was reposed in it. Sir, it may surprise 
the House when I tell them that in 
1934 an amendment was moved by one 
of the Members that credit should be 
advanced to the agriculturists collec
tively and also through the scheduled 
banks but only to the extent of l/5 th  
of the total investments of the Reserve 
Bank of India. That was the measure 
of their expectation from the Reserve 
Bank of India. One fifth of the total 
transactions was the credit that was to 
be advanced by the Reserve Bank of 
India and this was expected to be given 
to the peasants in this country through 
their co-operative societies and also 
through scheduled banks. But the then 
Finance Member took objection to that 
and he got it removed on the plea that 
he did not wish to place any such limit 
at all and that he expected in the then 
near future the Reserve Bank of India 
would be able to advance to a much 
greater extent credit to the agricultur- 
ipts. I would like my hon. friend the 
Finance Minister t© tell us whether at 
any time or at any stage during the 
last 16 years of its career this Reserve 
Bank of India had reached up to even 
l/5th , not ith as it had been suggested 
in the earlier Bill of 1927 but even 
1/lOth of its own advances to the 
banking institutions in this country.

Secondly, Sir, in those days it was 
suggested that the Reserve Bank of 
India should be prepared to lend money 
to the agriculturists through their co
operative societies for a period not 
exceeding one year. Therefore, my 
hon. friend, Mr. T. T. Krishnamachari 
was not quite correct when he said that 
the amendment that is proposed by 
my hon. friend, the Minister is so 
generous. In 1927 itself there w«re 
hon. Members who were making this 
demand that it should be extended to 
a period of one year and after fourte^  
years, my hon. friend the Minister 
comes forward and says: Now here is 
an amendment that I am moving only 
to extend this credit period to one year. 
Government has taken fourteen year§ 
to see the wisdom of that amendment; 
it was not even an amendment moved 
by an hon. Mini.ster in this House and 
I am glad to remind the House that he 
was no other than Mr. T. N. Rama- 
krishna Reddy who was your predeces
sor from that area of Rayalaseema and 
who represented that area in the Cen
tral Legislative Assembly. Mr. T. N. 
Ramakrishna Reddy moved that 
amendment and he based his amend
ment on the recDmmendation made by 
the Central Banking Enquiry Coin  ̂
mittee and the Central Bapking En
quiry Committee was supported oy 
certain British Banking experts who
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were brought over here to this country. 
ForUft^d as he was with all these, he 
made that recommendation so long ago 
as in 1934 and the then Government 

. would not accept it and the Govern
ment of this country end the present 
Government also have waited for the 
last three years in order to come for
ward with this very small amendment 

 ̂ indeed. Sir, if we look at this amend
ing Bill purely from the narrow point of 
view, there would be no need at all 
for any discussion; there would be no 
need for a Select Committee to go into 

' it, because almost all the points that 
are covered by these amendments are 
non-coritroversial; we could easily get it 
passed straightaway in one sitting and 
give sufflcient leisure and give an op
portunity for my hon. friend to attend 
to his other more useful and important 
work. But I do feel that it would be a 
very good thing indeed for my hon. 
friend to take advantage of the Select 
Committee still and take the Members 
of the Select Committee into his con
fidence and take advantage of their 
advice and consult them in regard to 
those important points that you your
self have raised and also by other 
friends and especially Messrs. T. T. 
Krishnamachari and B. Das. I wish 
to express my sense of gratitude to 
Mr. B. Das for keeping alive our eter
nal demand, and unsatisfied demand, 
for the nationalisation of the Imperial 
Bank of India. It may be possible for 
other people to find all sorts of excuses 
for delaying that necessary reform; 
but, it would certainly not be fair for 
my hon. friend the Finance Ministor, 
expert as he is in Banking, to postpone 
any further this necessary reform be
cause it is very badly needed in this 
country. I think it should be possible 
for him to allay the fears of the many 
so-called experts who go about saying 
that if you think of nationalisation of 
the Imperial Bank of India, you would 
be jeopardising the banking structure 
of this country and the credit mark< t̂ 
and so on. I do not think it is such a 
serious matter at all. The same coun
sels of despair were held out to us 
when we were going to nationalise the 
Reserve Bank of India. The Reserve 
Bank has not crumbled to pieces and 
the banking structure has not gone to 
bits. This country’s credit has not gone 
down at all by the nationalisation of 
the Reserve Bank. I see no reason 
why the nationalisation of the Imperial 
Bank should endanger our credit struc
ture or our reputation in the wide 
world. There is one special reason 
why I am anxious that the Imperial
Bank at least should be nationalised, 
if not the whole banking structure. I 
am not prepared today to ask for the 
nationalisation of the whole of the bank
ing industry in this country here and 
now for very many reasons. But, I

am certainly keen about the nationali
sation of this Imperial Bank because I 
want this Bank with all its hundreds 
of branches all over India to come to 
the rescue of our kisans and cottage 
industry workers, and agriculturists, as 
it alone could. If, on the other band, 
my hon. friend the Finance Minister 
is not prepared to accept this advice, 
within the next one or two months, I 
would like him to consider very se
riously the advisability of establishing 
at an early date an Agricultural Fin
ance Corporation, which we have been 
asking for, and which the present 
President had offered to establish at 
an early date, when he was in our 
midst here in this House, as the Min
ister for Agriculture. Such an Agricul
tural Finance Corporation, or a nation
alised Reserve Bank with hundreds of 
branches all over India, is very badly 
needed in order to make credit avail
able for our kisans.

Coming to this period of twelve 
months. I wish to remind my hon. 
friend the Finance Minister that even 
this period of twelve months may not 
be enoug’i. I was making this sugges
tion to n y  hon. friend Mr. Krisrhna- 
machari and he assured me, as also 
Sir Geor’̂ ê Schuster had assured the 
Central legislature in 1934, that it 
would still be possible for the Bank 
to re-di^ ;ount its bills and also to get 
the time extended. In actual practice, 
it has n:>t happened. Therefore, I 
would lilte the hon. Finance Minister to 
examine the advisability of further 
extending the period from twelve to 18 
months. I might also inform the 
House that in the beginning it was only 
six months; then some hon. Members, 
as I told you, Mr. Ramakrishna Reddy 
and others, wanted it to be raised to 
12 months. The then Government 
camf? to a compromise and extended 
the period to nine months. Now, my 
hon. friend comes forward and says 
that it may be raised to 12 months. I 
wish to suggest to him that it may be 
raised to 18 months.

Shri Sondhi: Ask for 24 months; you 
will get 18 months.

Prof. Ranga: I am not asking for 24 
months. I want to go stage by stage. 
If it were found later, in the light of 
experience, that 24 months would be 
necessary, 1 would not lag behind my 
hon. friend Mr. Sondhi in asking for 
24 months. When I am asking for 18 
months, I have in my mind certain 
institutions which are catering to the 
needs of agriculturists. There are 
these Land Mortgage Banks. They 
advance money to the agriculturists t o  
periods of ten years and twenty years. 
I cannot, of course, expect the Reserve 
Bank of India to extend credit to tUs
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•xtent and for this long period. Never
theless, I want the Reserve Bank of 
India to be able to have the necessary 
power to extend to the Land ‘ Mort
gage Banks credit for as long a period 
as is absolutely found necessary by the 
Presidency Land Mortgage Banks.

Then, Sir, till now, the Reserve Bank 
of India has tried to advance credit to 
the Provincial Co-operative Banks. To 
what extent it has succeeded, I do not 
know. I had expected the hon. Finance 
Minister to give us some information 
in what manner and to what extent 
the Reserve Bank of India has been 
able to advance credit to the agricul
turists when he was introducing this 
Bill. I do hope that later on he would 
be able to give us some information in 
that regard. In addition to these Pro
vincial Co-operative Banks which alone 
are mentioned in this Act, I wish other 
Banks also, especially the Land Mort
gage Banks, and other Co-operative 
Societies, the Provincial Marketing 
Society and their net-work of lending 
and sales societies are also mentioned 
here, so that the avenues through which 
the Reserve Bank would be able to 
make its funds flow to our kisans, 
could have been extended and more 
broad-based.
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Even in the earlier days, it was sug
gested that the Reserve Bank of India 
should be prepared to lend money to 
individual agriculturists in a more or 
less direct manner. It was not favour
ed in those days; it need not be Ijivour- 
ed even now. But, it should be possi
ble for the Reserve Bank of India to 
go farther than the Provincial Co
operative Banks and reach up to the 
District Co-operative Banks which are 
also carrying on sound business, and 
recognise them in the same manner as 
the so-called schedule banks are being 
recognised. I have not come across any 
instances where any District Co
operative Banks have failed in their 
business whereas, on the other hand, 
one can mention a number of schedule 
banks which have come to grief. 
Therefore, it must be possible for the 
Reserve Bank to reach up to the 
District Co-operative Banks also.

Again, in those days it was suggested 
that the Reserve Bank should be pre
pared to lend money on the collateral 
security of agricultural produce kept 
in public warehouses. Unfortunately, 
the then Government did not accept 
that suggestion. I do hope my hon. 
friend the Finance Minister wouid try 
to And some means by which it would 
be possible for him to encourage the 
Provincial Governments and the Pro
vincial Banks also to construct a net
work or chain of these public ware- 
hoiises for the storage of agricultural

produce so that on their security, it 
would be possible to raise the neces
sary banking paper and for the Reserve 
Bank also to advance capital to agricul
ture.

Lastly, Sir, I am sorry, I am not 
able to agree with my hon. friend Mr. 
T. T. Krishnamachari when he in
veighed against the Industrial Tribunal 
which had made certain recommenda
tions. In view of the fact that I do 
not know the recommendations them
selves, I do not wish to say more than 
this. I would like the hon. Finance 
Minister to examine these recommenda
tions carefulb^ and if needed, appoint 
another Tribunal consisting of people 
who know the banking business, and 
the difllculties of bankers, so that they 
may make more acceptable and more 
reasonable recommendations so far as 
the bank employees are concerned.

Shri B. Das: The hon. Labour Minis
ter will not accept that proposition.

Prof. Ranga: I mention this point 
only for this reason. I am sure my 
hon. friend Mr. Krishnamachari also 
does not wish that the bank employees 
should be keot in a perpetual state of 
discontent. What we want to achieve 
is some sort of agreement between the 
employees and the banking interests 
themselves.

Sir, my hon. friend Mr. Krishna
machari also referred to the rate of 
interest and I am in entire agreement 
with him in what he said in this con
nection. There is such a great dis
parity in the rates of interest prevail
ing in the towns and those in the vil
lages, and even in the villages, between 
the rates of interest that an agricul
turist has to pay and the rate that a 
moneylender charges from a f<b*llow 
moneylender, that something has to be 
done *in this matter. The only wr.y in 
which the rates can be controlled is to 
have a network of banks, more and 
more banks in the whole country, es
pecially in the rural parts. I am not, 
however, in favour of the recommenda
tion or the possible effect of the recom
mendation of the Rural Banking En
quiry Committee, that the joint stock 
banks themselves should be encour
aged to start branches in our villages. 
On the other hand I would like the 
Finance Minister and the Central Gov
ernment as well as the State Govern
ments to take the earliest possible and 
the most dynamic and organised step 
on the lines that the Government of 
U. P. have done. They have started a 
network of co-operative banks in all 
the villages so that whatever money 
may be obtained from the towns or 
from the rural rich people could be 
attracted into these banks and could,
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80 to say, be again ploughed back into 
the agriculture. Otherwise, I am 
afraid, it the joint stock, banks were to 
be started in the villages, the likelihood 
is that the rural finance would be 
removed from the rural areas and 
turned into urban industries and urban 
occupations.

Lastly, I would request my * hon. 
friend, the Finance Minister to con
sult the Select Committee in regard to 
all these points and take advantage 
of their presence with him may be for 
some hours, and then obtain their 
views and have frank discussions with 
them on all these points and try to 
formulate some acceptable agreement 
as between themselves so that it would 
be possible for him to base his next 
Bill on those conclusions. Sir, I would 
very much have welcomed a more 
comprehensive and more ambitious 
and more useful Bill to come as his first 
contribution to this Parliament after 
he became the Finance Minister than 
what he has given to us, especially 
when I know the very high qualifica
tions of experience that niy friend has 
brought into the service of this State.

Shri Tyagl: I want to raise one 
point. I have to remind you, Sir. that 
during the last session, you were good 
enough to give a ruling from the Chair 
that in the matter of amending Bills 
the Government will take care to bring 
out along with the amending Bill, as a 
sort of an ai^endix the original sec
tions of the Bill which they seek to 
amend so that we may be able to 
follow the business better. But, now. 
Sir, they have put in so many amend
ing Bills before us, and none of them 
has those pages giving the original 
sections. I want the Gover^nment to 
bear in mind the fact that the rulings 
given in this House have to be respected 
by them and that this discourtesy will 
not be shown again.

Mr. Deputy-Speaker: The Finance 
Minister in his opening remarks has 
already observed that he was elabora
ting on each one of the clauses in 
detail because he could not find the 
time to bring out the notes on the 
clauses. Of course, 1 agree that here
after all Government Bills and other 
Bills also, should contain not only the 
clauses, but also the various sections 
in the original Act that are sought to 
be amended—the corresponding ex
tracts of the sections which are to be 
amended. That will facilitate referen
ces in the various stages of the Bill.

Shri Hussain Imam: Sir, I am thank
ful to you for the elucidation that you 
have just giVen, for that was one of 
the main points I was about to make 
in my speech. I do feel that there 
should be no retrograde step. The 
difference in the manner in which the

legislature is treated, the care and 
attention shown to it, in the time of 
the British and at the present time 
should be for the good and not other
wise. That was one of my main points. 
Yesterday also I had occasion to re
mark that whenever commercial Bills 
are presented, there must be a full 
statement of the facts behind them. 
Similarly, as has been so ably pointed 
out by my hon. friend Mr. Tyagi and 
yourself, Sir, there should be notes on 
the clauses and the necessary clauses 
of the original Act which are to be 
amended; because we find that we can
not get a copy of the Act in the library 
even. The library cannot have 300 
copies of an Act to be given to each 
Member who may be interested in it. 
Therefore, it is very necessary that 
these orders of yours should be acted 
upon.

I personally wanted to speak only on 
one point, and that is whether it is 
possible to set right all the troubles of 
the agriculturists and the rural areas by 
means of amendments of this Central 
Act. I very much doubt that In tlie 
old days, our insistance on Nation
alisation was due to the fact that there 
were alien interests, and we thought 
that if we had nationalisation we would 
be able to manage things better. But 
from the experience that we have 
gained of nationalisation, especially in 
the Department of Transport, we are 
being disillusioned. Nationalisation 
sometimes makes the position worse. 
Take the case of the Imperial Bank. 
There is a world of difference between 
the Imperial Bank and the Reserve 
Bank. The Imperial Bank does not dis
charge the functions of the Reserve 
Bank. It is a bank which has to assess 
the creditability and the soundness of 
the debtors. These things you cannot do 
by means of training in the l.C.S. or 
in the Indian Administrative Service; 
that comes from experience of the 
working of banks alone. Therefore, I 
think there should be from our side a 
greater amount of restraint. When
ever Government Bills come up, we 
should not, as in old days ventilate our 
grievances. We are now in a better 
position and we should be more prac- ' 
tical and understand whether things 
can be done, and also how things have 
to be done. Of course, the complaint 
that the Reserve Bank has not been 
pushing forward agricultural credit is 
very justified. There can be no ex
ception to that. But by amending the 
Reserve Bank Act, would we be able 
to establish agricultural credit to the 
satisfaction of the rural people with
out creating land-mortgage banks and 
without creating an agency In the 
shape of co-operative provincial banks 
with branches all over? It is im
possible for a central Bank to opso
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branches in the villages to give credit 
to the people. Its function is to re- 
dlBCOunt and facilities for re-disoount 
will come only if there are people pre
sent who will discount the bill first. 
Have we created such an agency which 
is functioning in other places? Sir, 
we have to do many things, and if we 
hurry to do things whenever and 
wherever we can, the res\ilt will be 
that the legislation will bccome so 
cumbersome that it will not serve the 
purposes for which it was brought in. 
I personally think that it also shows 
want of care on the part of Govern
ment. The hon. Finance Minister 
mentioned that there was a lacuna 
which was being provided for by 
amending clause 8 of section 6. As an 
admission of something which had been 
overlooked the House should be indul
gent in such cases. In the stress of the 
moment something might have been 
overlooked. But we must also try to 
flind out why this kind of thing does 
happen. I am always a believer in 
prevention being better tlian cure. 
These are due to the fact that the ses
sions of the legislature are too short.
I wish to point out that the Govern
ment of a Free India cannot follow in 
the footsteps of the British in India, 
namely having two sessions in a year, 
one of 15 or 20 days and the other of 
two months. If we cannot have a con
tinuous session due to the vagaries of 
the season we must have longer ses
sions, so that we may have time for 
more informed criticism of Govern
ment departments. We may also real
ise retrospectively what we are doing 
ourselves. Arc we competent to criti
cise? There are things in which it is 
fdly for us to crticise. There is an old 
Saying in English that a politician is 
one who knows something of every 
thing and every thing of something. 
How many of us can say that about 
ourselves?
5 P.M.

Shri Naziruddln Ahmad: He knows 
nothing of everything.

Mr. Depaty-Speaker: Is there any 
need for all this digression?

Shri Hussain Imam: Sir, my work 
has been lightened by your ruling. I 
very much regret the amovmt of in- 
loiafnatlon which the Government has 
given today and how much less it Is 
than what they used to give in the old 
days. We must legislate in a more 
leisurely manner. That a Bill is intro
duced and it must be pass êd imme
diately should not be the rule. Yester
day> a Bill was Introduced of which we 
kckew nothing. But there was this 
saving grace In that it was a money 
BUL, and therefore it could not be cir
culated to us beforehand. When there

are extenuating circumstances we do 
not mind, but when there are no ex
tenuating circumstances ....... '

Mr. Deputy-Speaker: They have
agreed in principle.

Shri Hussain Imam: What I was 
saying was that there was no hurry 
about this Bill. It could have been 
introduced a day or two afterwards 
with the notes on clauses. There was 
no need for its being introduced on the 
particular day and proceeded with to
day. If a little attention is given by 
the Minister in charge of Parliamentary 
Affairs to our convenience, I think ir 
future we will have no more grouse 
about it.

The Minister of State for Parlia
mentary Affairs (Shri Satya Narayan 
Sinha): Sir, with your permission I 
would like to propose that the name 
of Prof. K. T. Shah be added to the 
names of the Members 'jf the Select 
Committee on this Bill, which was 
proposed this morning. •

Prof. K. T. Shah (Bihar): Sir, I
regret I cannot now accept the inclu
sion of my name. I am sorry that it 
did not strike ordinarily that there are 
people who are qualified In certain 
matters. Especially after I have had 
the misfortune of speaking about it to 
somebody, I cannot accept the pro
posal.

Mr. Deputy-Speaker: The Member
was not .spoken to on this matter. Is 
it?

Prof. VL T. Shah: No.
Mr. Deputy-Speaker: Still when the 

hon. Minister requests the hon. Mem
ber he may serve on the Committee.

Prof. K. T. Shah: All right, Sir.
Mr. Deputy-Speaker: The hon. Fi

nance Minister. Does he accept it?
Shri C. D. Deshmukh: Sir, I gladly

accept the proposal.
Shri Naziruddin Ahmed: Sir, it was 

only with the hope of hearing the 
names proposed for the Select Com
mittee that we were waiting. Now 
that we have heard It, at least for the 
purpose of Informing what pas.ses in 
our mind and to give our reaction we 
should be given some chance of speak
ing, especially after hearing all this.

Mr. Deputy-Speaker: I cannot follow 
the hon. Member. He cannot have an 
opportunity specially after the Min
ister has been called. The Finance 
Minister will speak tomorrow.

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Wednesday, the 22nd Novtiinber, 1950.




